
DEFORE TI-JE NATIONAL GREEN TRlUUNAL 
I>RlNCIPAL BENCH, NEW DELHI 

ORJGIANL AJ>PLlCATION NO. 670 OF 2023 

.... . , .... 

IN THE MATTER OF: 

LALIT GUPTA .. . APPLICANT 

VERSUS 

UNION TERRITORY OF CHANDIGARH & OTHERS ... RESPONDENTS 

S.NO. 

I. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

INDEX 
}J DOt- a 

PARTICULARS PAGE 
NOS. 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. )- 15 
3/PROJECT PROPONENT 

Annexure-R3/1: A copy of Board Resolution dated 09.12.2023. 16 
Annexure - R3/2: A copy of the Environmental Clearance vide 

1=t--2.Lf 
Letter No. 3056 dated 06.12.2017. 

Annexurc-R3/3: A copy of the Consent to Establish dated 
'1-£-21-

24.08.2018. 

Annexurc-R3/4 (Colly) : Copies of the Consent to Operate dated 
'2-c:z-Ltb 

31.01.2019 and application dated 21.11.2023 for renewal of Consent. 

Anncxurc-R3/5 (Colly): Copies of the HWM Authorization Letter 

dated 31 .01 .20 19 and application for renewal of authorization. Y+-b3 

Annexure-RJ/6: A copy of the Fire Safety Certificate dated 
SLj 

23.09.2022. 

Annexure-R317: A copy of the Renewed Factory License dated 

19.1 2.2022. b5 
Annexure-R3/8 (Colly)..;, Copies of BMW Authorizat ion Certificate 

56-6b 
dated 16.03.2023 and appl ication for renewal of the same. 

For Alliance Envirocare~. 

p ::ilsed Signatory 

J 

145



IO. Annexure-R3/9: A copy of the Revised Guidelines for Common 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGIANL APPLICATION NO. 670 OF 2023 

IN THE MATTER OF: 

LALIT GUPTA 

VERSUS 

... APPLICANT 

UNION TERRITORY OF CHANDIGARH & OTHERS . . . RESPONDENTS 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3/PROJECT 
PROPONENT 

I, Mr. Paramjeet Singh Chawla, Sio Darshan Singh Chawla, aged about 57 Years, resident of 

House No. 2040, Phase 7, Mohali, working as Manager - Business Development with the 

Respomltmt No. 3/Project Proponent having corporate office at Dr. P. N. Chhuttani Memorial 

IMA Complex Sector 35-B, Chandigarh and facility at Plot No. 182/9, Industrial Area, Phase­

I, Chandigarh, do hereby solemnly affirm as under: 

That I the Authorized Signatory ofthe Respondent No. 3IProject Proponent authorized 

captioned Application are denied in totality, save and except what are matters of record 

and what has been specifically stated and admitted hereunder. 

III. That the present Application filed by the Applicant herein before this Hon'ble Tribunal 

is bereft of any merit and the same has been filed by the Applicant with ulterior motive 

and as such the same may be dismissed with exemplary c'ost by this Hon'ble Tribunal. 

That the Respondent No.3 i.e. Project Proponent is fully compliant with the applicable 

Rules and Regulations and the terms and conditions imposed by the Authorities while 

granting the Environmental Clearance, Consent to Establish, and Consent to Operate 

For All1an~Virocare Co. (P) Ltd. 
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2. 

for the establishment and operation of the Common Bio Medical Waste Treatment 

Facility (hereinafter refel1'ed to as "CBWTF") to the Respondent No. 3 IProject 

Proponent. 

IV. That prior to setting out the preliminary response to the allegations made by the 

Applicant in the present Application it is necessary to identify, highlight and apprise 

this Hon 'hIe Tribunal with an accurate and COl1'ect brief of the facts. The correct facts 

and circumstances relevant to the matter at hand is presented herein below for the ease 

of reference of this Hon'ble Tribunal: 

V. FACTUAL BACKGROUND 

a) That the Respondent No. 3 i.e. MIs Alliance Envirocare Company Pvt. Ltd. 

(formerly known as Alliance Envirocare Company) is a "Common Bio Medical 

Waste Treatment Facility" constituted under Companies Act, 1956 (now 

Companies Act, 2013) having its facility at Plot No. 182/9 Industrial Area-I, 

Chandigarh is engaged in handling, transporting, treating and disposing offthe Bio 

Medical Waste from the various private, government hospitals and other institutions 

as per the guidelines of Central Pollution Control Board for collection, reception, 

transportation, treatment and final disposal ofincinerable Bio Medical Waste. 

That the Respondent No. 3/Project Proponent is operational in Chandigarh from the 

year 2005 and decided to upgrade its already existing facility by installing the eco­

friendly incinerator having capacity of 200kg per hour along with APCD Device, 

ETP, etc. as per the recent CPCB norms in the already existing CBWTF to treat the 

bio-medical waste from private, semi-government and government health care units 

within Chandigarh as the existing incinerator installed at PGIMER and at 

Government Multi-Specialty Hospital Sector-16, Chandigarh is having only 

100kg/per hour incineration capacity and is at the fag end of its life cycle and hence 

facing regular snags/breakdowns. That the said project falls under Category "B" 

projects of activity 7( da) as per Environment Impact Assessment Notification dated 

14.09.2006 and its subsequent amendments dated 17.04.2015 under Bio-Medical 

Waste Treatment Facilities. 

For Allian7~~~ 
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c) That it is submitted that Respondent No. 3/Project Proponent had made a proposal 

bearing no. SIAICHIMIS/16449/2016 seeking Environmental Clearance under the 

EIA Notification dated 14.092006 and amendments thereot: That the said proposal 

was considered by the Expert Appraisal Committee [EAC] in its 34th meeting held 

on 27.10.2017 and recommendations for the grant of EC was forwarded to U.T. 

Environment Impact Assessment Authority (SEIAA), Chandigarh on \6.11.2017. 

Pursuant thereto, the project of Respondent No. 3IProject Proponent was considered 

by the SEIAA, Chandigarh in its 12th meeting held on 27.11.2017. That after 

consideration of the documents submitted by Respondent No.3/Project Proponent, 

State Environment Impact Assessment Authority, and Chandigarh (hereinafter 

referred to as "SEIAA") granted the Environmental Clearance to Respondent No. 

3/Project Proponent vide Letter No. 3056 dated 06.12.2017. A copy of the 

Environmental Clearance vide Letter No. 3056 dated 06.12.2017 is annexed 

herewith as Annexure -R3/2. 

tl) That it is submittcd that Respondent No. 3IProject Proponent is having requisite 

permission and Consent to Establish vide Consent Letter bearing No. 

CPCCIRSBWTF11237/2018/1195 dated 24.08.2018 from Respondent No.2 i.e. 

Chandigarh Pollution Control Committee (hereinafter referred to as "Respondent 

No. 2/CPCC") as required under Section 25/26 of the Water (Prevention and 

Control of Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control 

of Pollution) Act, 1981 for establishment of a Bio-Medical Waste Incinerator of 

200kg/hour capacity. That it is pertinent to mention herein that the Consent to 

Establish has been approved by CPCC from pollution angle. That the said Consent 

to Establish was valid upto one year from the date of issue of the Consent Order 

dated 24.08.2018. A copy of the Consent to Establish dated 24.08.2018 is annexed 

herewith as Annexure-R3/3. 

e) That pursuant thereto, Respondent No. 3/Project Proponent has obtained Consent 

to Operate bearing no. CPCC/RSBWTFI1237/20191158/3258 dated 31.01.2019 

from CPCC for running a Bio-Medical Waste Treatment Facility for treatment of 

Incinerable & Non-Incinerable Bio-Medical Waste generated in Union Territory of 

Chandigarh which was valid upto 30.11.2023. Pursuant thereto, the Respondent No. 

3/Project Proponent had applied for renewal of Consent vide Application Form No. 

ForAliianc.,~~~ 
AuthorIsed Signatory 
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513987 dated 21.11.2023 with the Chandigarh Pollution Control Committee which 

is pending approval. A copy of the Consent to Operate dated 31.01.2019 and 

application dated 21.11.2023 for renewal of Consent are annexed herewith as 

Anllcxllfc-R3/4 (Colly). 

f) That Respondent No. 3/Projcct Proponent has also obtained authorization vide 

Authorization No. CPCCIRSBWTF/1237120191130/3258 dated 31.01.2019 from 

CPCC under Rule 6 of the Hazardous and Other Wastes (Management and 

Trallsboundary Movement) Rules, 2016 of Environment Protection Act, 1986 to 

operate a facility for storage & disposal of hazardous waste on the premises situated 

at Plot No. 182/9, Industrial Area, Phase-I Chandigarh. That the said 

Authorization dated 31.01.2019 was valid upto 30.11.2023. That the Respondent 

No. 3/Project Proponent had applied for grant of renewal of authorization for 

generation or collection or storage or transport or reception or recycling or recovery 

or re-processing or co-processing or utilization or treatment or disposal of 

hazardous and other waste vide Application bearing No. 512142 with the 

Chandigarh Pollution Control Committee which is pending approval. Copies of the 

HWM Authorization Letter dated 31.01.2019 and application for renewal of 

authorization submitted by Respondent No. 5IProject Proponent are annexed 

herewith as Annc~ure -R3/5 (Colly). 

g) That it is submitted that the Respondent No. 3/Project Proponent has the requisite 

~ -- Fire Safety Certificate bearing Ref No. CFO-FSC12021/00246 dated 23.09.2022 

/~~ ".~ . rom Municipal Corporation Chandigarh, Fire and Rescue Services which states 
J'fI " ~ .J..;, 

17.')Q,~./,.J _, ) ~,. at the Respondent No. 3/Project Proponent has complied with the Fire Prevention 

cg I ~ :~a .~~14l1j);jJ d Fire Safety requirements of National Building Code oflndia and is verified by 

~ ( . ,;1)'~ , he concerned Nominated Authority of Fire & Rescue Services, MC, Chandigarh. 

~~ That the said Fire Safety Certificate is valid for a period of 03 years from its date of 

issuance. A copy of the Fire Safety Certificate dated 23.09.2022 is annexed 

herewith as Anncxure-R3/6. 

h) That the Respondent No. 3/Project Proponent has also obtained proper Renewal of 

Registration and Factory License bearing Registration No. CIFRGFRl2022/00120 

dated 19.12.2022 from Labour Department UT Chandigarh to work as a factory. 

For Alliance Envirocare Co. (P) l td. 
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That the said renewed License is valid till 31.12.2023. A copy of the Renewed 

Factory License dated 19.12.2022 is annexed herewith as Annexure-R3/7. 

i) That the Respondent No. 3/Project Proponent has obtained requisite authorization 

vide No. CPCC/BMW/6112023/10/8005 d<tted 16.03.2023 from CPCC under Rule 

10 of Bio-Medlcal Waste Management Rules, 2016 framed under Environment 

(Protection) Act, 1986 for operating a facility for collection, reception, treatment, 

transport and disposal of Rio-Medical Waste. That the said Authorization was valid 

till 30.11.2023. That the Respondent No. 3/Project Proponent had applied for 

reneweal for the said authorization vide application id bearing no. 512088 with the 

Chandigarh Pollution Control Committee. Copies of BMW Authorization 

Certificate dated 16.03.2023 and application for renewal of the same are annexed 

herewith as Annexure-R3/8 (Colly). 

VI. That it is manifestly clear from the above submissions that Respondent No. 3IProject 

Proponent is fully compliant and have all requisite permissions and clearances which 

are required tor its operations as a Common Bio-Medleal Waste Treatment Facility. 

Thus the allegations made by the Applicant in the present application are completely 

false and frivolous and is liable to be dismissed. 

That prior to setting out the para-wise response to the allegations made by the Applicant 

in the present Application, the Respondent No. 3/Project Proponent seeks liberty to 

.bmit the following preliminary objections to counter the allegations made in the 

pplication. 

THAT THE PRESENT ORIGINAL APPLICATION IS BARRED BY 

LIMTATION 

1. That it is submitted that the present Application filed by the Applicant is beyond 

the limitation period of 6 (six) months as prescribed under Section 14 of the 

NOT Act, 2010 as the facility of Respondent No. 3IProject Proponent is 

functional since 2005 and has been running successfully since then and no 

objections has been raised by the Applicant till date. That the present application 

has been filed nearly 18 years after the establishment of the facility of 

For Allianc~re cO'y 
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Respondent No. 3/Project Proponent, and thus, it is contended that the present 

Application should be dismissed solely on the ground of exceeding the 

limitation period. 

ii. That Section 14 (3) of the NUT Act, 2010 clearly provides that the limitation of 

disputes falling in the ambit of National Green Tribunal will be six (6) months. 

Relevant extract of Section 14 is mentioned below herein for easy reference of 

this Hon'ble Tribunal: 

"14 (3) No application for adjudication of dispute under this section 
shall he entertained by the Tribunal unless it is made within a period of 

six months from the date on which the cause of action for such dispute 

first arose: 
Provided that the Tribunal may, if it is satisfied that the applicant was 
prevented by sufficient cause from filing the application within the said 

period, allow it to be filed within a further period not exc;eeding sixty 
days. " 

That it is submitted that in view of Section 14(3) of the NGT Act, 2010, unless 

an application is made within a period of six (6) months which is extendable to 

further 60 days from the date on which the cause of action for such dispute first 

arose, the application is liable to be dismissed on the sole ground. 

That the Hon'hie National Green Tribunal, Principal Bench, New Delhi in the 

case of Mis Bharat Stone Crusher v. Rajasthan State Pollution Control Board, 

O.A. No. 2160/2014, has categorically held as follows: 

"In the alternative, even if we treat this application as an application 

under Section J 6(g) of the NGT Act, even then, this Application would 
be ben·red by time in terms of Section 14 of t.he NGT Act. An appli ation 

has to be jUed within 6 months from lhe date of which cause of action 
for such dispute first arose. The Tribunal is vested with the powers of 

condoning the delay in excess but not exceeding 60 days in leYl~ of 
proviso to Section 14(3) of the NGT Act. 171is application as already 

notices has beenflled after more than Iwo years. It would even be barred 
by limitation under Section 14 of the NGT Act. Even in this case, the 

appellant has not/1led any applicationfor Condonation of deLay. Prayer 

for Condonation of delay even if made now would be in vain and 
Tribunal would not be able to grant such relief" 

For Alliance ~Irocare Co. (P) L!P9 
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iv. That since the Applicant herein has filed the present Application almost after 18 

years, the present Original Application is liable to be dismissed being barred by 

limitation as the Applicant has not given any explanation for huge delay of 18 

years in filing the present Application. That the huge delay in filing the present 

application is testimony to the tact that the application has been filed with the 

motive to harass the Respondent No. 31P1'~iect Proponent. 

B. THAT THE APPLICANT TIAS NO LOCUS STANDI TO FILE THE 

PRESENT APPLICATION 

V. . rhat it is submitted that the present Application is liable to dismissal on the 

ground that the Applicant lacks locus standi to file the said Application as the 

Applicant is neither a resident of Chandigarh where the Facility of Respondent 

No. 3IProject Proponent is situated and nor does the Applicant is an 'aggrieved 

pcrson'. 

vi. That the Hon'ble National Green Tribunal Principal Bench, New Delhi in the 

case of Rana Sengupta v. Union of India, State of West Bengal, Mis. Rashmi 

Metaliks Limited and West Bengal Pollution Control Board, 

MANUIG TI003212 013, while dealing with the issue of locus standi of the 

Applicant and deciding on whether the Applicant was an "aggrieved person" 

has held that: 

"12. r .. } Section 16 of the NGT Act, 2010 provides appellate 
jurisdiction to ihe Tribunal. The opening words of Section 16 go to show 
that "any person aggrieved" by order made granting EC can prefer 
appeal under Section I6(h) of the NGT ACt, 2010. The expression 
"person aggrieved by" imply some or other reason which might have 
aggravated the person to undertake the legal remedy. Such a person 
must demonstrate that he is directly or indirectly concerned with the 
adverse environmental impact which is likely to be caused due to 
granting of He by the competent authority. The Appellant, admittedly, 
resides at Babu Bagan, Dhakuria area of Ko/kata. The main project and 
expansion area of the subsequent project is situated at Shyamraipur 
(District Paschim Medinipur). It is not the case of the Appellant that he 

For AIIi.n~r~ 
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has any property in the acijoining area nf village Shyamraipur. It is not 
his case that he is personally adversely affected due to the installation 
nfthe expansion project in question. IIe vaguely states that he is a public 
spirited citizen with experience of working with steel and iron industries 
and has full knowledge of the impact of these industries on ecology, 
environment and human lives. He vaguely proclaims that he is working 
for the welfare of the people and particularly who have remained 
unrepresented 
13. [oo.} There is ahsnlutely no record to show thaI he participated in 
the public consultation process and raised any issue regarding the 
environment or socio-economic adverse impact on account of 
establishment of the prnpnsed project. The on~y reason that he has 
unsuccessfully preferred Appeal No. 3212011 against granting of earlier 
EC for production of Ductile Iron Pipe Plant is of no much significance 
and is irrelevant. Moreover, that appeal came to be dismissed and there 
is no finding of this Tribunal that the Appellant is to be treated as "an 
aggrieved person". Considering forgoing discussion, we have come to 
the conclusion that the Appellant has no locus-standi to prefer the 
present appeal. He cannot be treated as an aggrieved person and the 
appeal filed by him cannot be entertained. This answers the point no. 
1. " 

vii. That it is respectfully submitted that Respondent No. 3/Project Proponent has 

diligently fulfilled all requirements pertaining to the acquisition of consents, 

certificates and pcrmissions necessary for operating a Common Bio Medical 

Waste Treatment Facility. And hence, the present Application ought to be 

dismissed as the Applicant herein is not an aggrieved person and hence has no 

locus standi to file the present Application and have made baseless allegations 

against Respondent No. 3/Project Proponent. 

that no part of the present application filed may be treated as admitted unless 

specifically traversed hereinafter: 

1. That the Applicant in Para No. 1 of the present application has alleged that the 

facility of Respondent No. 3IProject Proponent is established on 2080 yards land 

however, as per the law the minimum land requirement to establish a CB WTF is 

For AllianCe?::: 0~ 

Authorised Signatory 

154



9 

2500 yards and hence Respondent No. 3IProject Proponent is in violation of law. In 

response thereto, it is submitted that CPCB, Ministry of Environment, Forest and 

Climate Change in its Revised Guidelines for Common Bio-Medical Waste 

Treatment and Disposal Facilities dated 21.12.2016 (hereinafter referred to as 

"CpeB Guidelines") has laid down certain provisions with respect to land 

requirement criteria for CBWTF which stipulates that sufficient land shall be 

allocated tu CBWTF to provide all requisite systems which include dedicated space 

for storage of waste, waste treatment equipment, vehicle parking space, ETP, 

incineration as storage provision, administrative room, space for DG set, etc. That 

CPCB Guidelines further stipulates the following requirements for land by 

CBWTF: 

"7) Land requiremellt 

(a) Preferably, a CBWTF shall be set up on a plot size of not less than one 

acre in all the areas. However, a CBWTF can be developed in adjacent 

plots but cam'wt be set up in two or more different plots located in 

different areas. Separate plots can be permitted only for vehicle parking 

if located in the close vicinity of the proposed CBWTFs or the existing 

CBWTFs. 

(b) III case of upcomillg or new CBWTFs (both in mUllicipallimits with 

populatioll more than 25 lakhs or in rural areas), the land area 

requirement may be relaxed (but in any case not less than 0.5 acre) by 

the SPCBIPCC, with additional control measures such as zero liquid 

discharge, increase in stack height, stringent emission norms, odour 

control measures or any other measures felt necessary by the 

prescribed authority on case-to-case basis, only in consultation with 

CPCB." 

Disposal Facilities dated 21.12.2016 is annexed herewith as Annexure-R3/9. 

That the Respondent No. 3IProject Proponent has duly intimated the Plot size of its 

facility in question to SEIAA, Chandigarh and that a plot adjacent to the current site 

(182110, Industrial Area, Phase I, Chandigarh) has been acquired having address 

182/9 , Phase-I, Industrial Area, Chandigarh on initial lease of 10 years measuring, 

For Allianc7: ~~ 
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having 0.5 acre and a new layout plan of proposed incinerator and other waste 

treatment technologies in the new plot Le. 182/9, Phase-I, Industrial Area, 

Chandigarh was also submitted to Respondent No. 3/Project Proponent. That upon 

due consideration ofthe relevant documents submitted by Respondent No. 3/Project 

Proponent, Respondent No. 3/Project Proponent issued Environmental Clearance 

Certificate dated 06.12.2017 to Respondent No. 3/Project Proponent and therefore, 

the allegations of the Applicant with respect to the Respondent No. 3/Project 

Proponent not meeting adequate land requirement as per the CPCD Guidelines is 

utterly baseless and unfounded. Hence, Respondent No. 3IProject Proponent is not 

in violation of any land requirement criteria as mentioned in the said Guidelines and 

the requirement of minimum 0.5 acre of land criteria has been duly complied by 

Respondent No. 3/Project Proponent. 

That it is respectfully submitted that Respondent No. 3/Project Proponent has 

diligently fulfilled all requirements pertaining to the acquisition of consents, 

~ertificates and permissions necessary for operating a Common Bio Medkal Waste 

Treatment Facility. That it is further submitted that CPCB in its Guidelines for 

Common Bio-Medical Waste Management Treatment Facility has laid down 

provisions about land requirement of CB WTF. That it stipulates that sufficient land 

all be allocated to the CBWTF to provide all requisite systems which include 

requirement may be relaxed (but in any case not less than 

SPCB/PCC, with additional control measures such as zero liquid discharge, 

increase in stack height, stringent emission norms, odour control measures or any 

other measures felt necessary by the prescribed authority on case-to-case basis, only 

in consultation with CPCB. 

2. That the contents of Para No.2 ofthe present application vide which the Applicant 

has alleged that the Respondent No. 3/Project Proponent has tailed to develop 33% 

of its plant area as green belt are false, misconceived and concocted. In response 

thereto, it is submitted that Clause 10(m) of the CPCB Guidelines only states that 

For Allian/ice E virocare COj (P) Ltj1 
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the "open area available within the CBWTF shall be developed into green belt". 

That no clause in the said Revised Guidelines issued by CPCH mandates CBWTF 

to maintain 33% green belt area within its premises. It is further stated that Bio­

Medical Waste Management Rules, 2016 only imposes the obligation of 

maintaining the open area as green area and there is no requirement of plan ling any 

native trees species in its plant by the CBWTP or with respect to developing 

ininimum 33% green belt area within the facility. However, it is pertinent to 

mention herein that Respondent No. 3IProject Proponent herein is maintaining 

adequate green belt area within its facility in compliance with the Environmental 

Clearance and Consent to Establish conditions obtained by Respondent No. 

3/Project Proponent. Thus the allegations made by the Applicant in the present . 
application and baseless and devoid of any merit. 

3. That the contents of Para No.3 of the present Application vide which the Applicant 

has alleged that Respondent No. 3IProject Proponent has not complied with the 

process of barcoding is talse, misconceived and based on assumptions and 

presumptions. In response thereto, it is submitted that Bio-Medical Waste 

Management Rules, 2016 mandates to account and track the waste being sent out 

of the premises and disposed through CBWTF and hence guidelines have been 

prepared to facilitate and provide guidance to CBWTF to establish the bar code 

stem. That it is pertinent to mention herein that Respondent No. 3/Project 

roponent is in compliance of the Guidelines for Bar Code System for Effective 

Management of Bio-Medical Waste issued by CPCB. That the Applicant herein in 

order to mislead this Hon'ble Tribunal has wrongly stated that Respondent No. 

3IProject Proponent is not in compliance with the barcoding process and raises a 

strong suspicion that the Application has been filed with ulterior motives to disrupt 

the CBWTF maintained by Respondent No. 3/Project Proponent. 

4. That the contents of Para No.4 of the application are false, vexatious and concocted 

and hence vehemently denied. That it is denied that Respondent No. 3IProject 

Proponent has not made any arrangement for disposal of waste water and air 

effluents. In response thereto, it is submitted that Respondent No. 3/Project 

Proponent is having requisite permission and Consent to Establish vide Consent 

Letter bearing No. CPCC/RSBWTF/123712018/1195 dated 24.08.2018 from 

For A1l1an~re CO.V 
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Respondent No.2 i.e. Chandigarh Pollution Control Committee as required under 

Section 25/26 of the Water (Prevention and Control of Pollution) Act, 1974 and 

under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 for 

establishment of a Bio-Medical Waste Incinerator of200kg/hour capacity. That it 

is pertinent to merition herein that the Consent to Establish has been approved by 

cpec from pollution angle. That it is further stated that the facility of Respondent 

No. ~lProject Propon~nt have incinerator room to unload and store all bio-medical 

wastes that have been transported to the facility. That the entire system have a zero 

discharge in terms of waste water discharge from the process as the entire waste 

water is re-circulated back into venture scrubber followed by a flooded scrubber 

with water quenching arrangement. The facility also maintains Effluent Treatment 

Plant to treat all the waste water generated in the facility to ensure proper 

compliance ofthe environmental norms and terms and conditions enumerated under 

Consent to Operate. Further a separate space of covered area is also maintained in 

the premises for each treatment equipment such as incinerator, autoclave, shredder 

etc., 'at the facility of Respondent No. 3IProject Proponent. 

That it is further stated that Respondent No. 3IProject Proponent has installed the 

. Air Pollution Control Devices to ensure compliance of emission standards as 

scribed in Bio-MedicaJ Waste Management Rules, 2016 and the installation of 

• Ke~, T;(~413 I Pollution Control Devices has never been questioned by the concerned 

Q ! . ' Deihi ...... horities during inspection and visits to the facility. Hence the allegations made 

".;:::-. ~I. . :- r. (~C ; / ' n the corresponding para of the Application is false and devoid of any merits. 
~:.::: 

5. That the contents of Para No.5 of the present application alleging that the vehicles 

carrying bio-medical waste does not have GPS system are unfounded and erroneous 

and hence vehemently denied. In response thereto it is submitted that all the vehicles 

utilized for the collection and transportation ~fbio-medical waste are meticulously 

equipped with GPS Systems. These systems are not only installed but are also 

regularly monitored to ensure adherence to the prescribed routes and guidelines. 

That it is imperative to emphasize that Respondent No.3lProject Proponent strictly 

adhere to thc Bio-Medical Waste Management Rules, 2016 as well as Revised 

Guidelines issued by CPCBC and is committed to upholding the highest standards 

For Alliance Envlrocare Co. (P) Ltd. 
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of compliance with all relevant regulations governing bio-medical waste 

management. 

6. Tha~ the contents of Para No.6 of the present application regarding the alleged 

invo:lvement of young children in sorting of bio-medical waste are falsc and 

misleading and hence vehemently denied. In response thereto, it is submitted that 

the fac.ility of Respondent No.3lProject Proponent strictly adhere to all the relevant 

laws and regulations with respect to bio-medical waste management practices. At 

no ppint in the operations are young children involved in sorting or handling ofbio­

medical waste. That Respondent No. 3IProject Proponent is fully committed to 

upholding the principles of ethical and lawful conduct in its operations. That any 

allegation of child exploitation or violation of labour laws within the facility of 

Respondent No. 3/Project Proponent is strongly refuted. That it is also submitted 

that the facility have proper equipment designed for the segregation and processing 

of the bio-medical waste within its facility. 

7. That the contents of Para No.7 of the present application vide which alarming 

allegations has been raised against Respondent No. 3/Project Proponent with 

respect to collection of bio-medical waste from unauthorized vendors and being 

sold to local market, purportedly leading to spread of health hazards and epidemics 

in the community, are false, vexatious, devoid of any merit and hence vehemently 

enied. In response thereto, it is submitted that all the bio-medical waste are 

collected through authorized channels and vendors only who comply with all the 

requisite regulations and standards. That the collection and transportation of bio­

medical waste are carried out in a manner so as to prevent any possible hazard to 

human health or environment. That proper precaution is taken to ensure that the 

segr~gated bio-medical waste handed over by the healthcare units reach the facility 

without any damage, spillage or unauthorized access by public, animals etc. and 

hence the allegation with respect to wastes being collected by unauthorized vendors 

and being sold in the market are baseless and devoid of any substantiating evidence. 

The .contents of the said para with respect to huge money being given to low level 

offi~ials to avoid any action being taken against Respondent No. 3/Project 

Proponent is false, baseless and hence vehemently denied. 

For Alliance ~e Co. (~ 

/ ""-- AuthO~gnatory 
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That it is reiterated that Respondent No. 3/Project Proponent is fully committed to 

uph~lding the highest standards of ethical conduct and compliance with the all 

appl~cable rules and regulations and terms and conditions imposed by authorities 

whil~ granting Consent to Establish and Consent to Operate for the establishment 
.' . 
i 

and 9peration ofthe Common Bio Medical Waste Treatment Facility to Respondent 

No. 7/Project Proponent. That it is submitted that the present application has been 

file~ by the Applicant with ulterior motive and as such the same may be dismissed 

with' exemplary cost by this Hon'ble Tribunal. 

! 

IX. That it is submitted that from the tone and tenure of the present application, it is 

apparent that the Application has been filed with a malajide intent to cause hindrance 

to the smooth functioning of Respondent Nu. 3IProject Proponent as no evidence has 

been placed by the Applicant to substantiate any of the allegations and therefore, the 

present application deserves to be dismissed with exemplary cost. 

X. LIMITATION 

The application of the Applicant is barred by limitation as there is no recurring or 

continuous cause of action. 

PRAYER 

Dismiss the present Original Application bearing No. 670/2023 filed by the 

Applicant with exemplary costs as the same is bereft of any merit; 

ii. Grant any such reliefs and/or pass any such further orders in favour of the 

Respondent No. 3IProject Proponent and against the Applicant as this 

Hon'ble Tribunal may deem fit and proper in the present facts and 

circumstances. "0 I~P)) Lt L.l;ud/1 For Alliance \:;r roC re ~ ~. ( 

f~;;;k,gnalOr/ . 
DEPONENT 
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VERIFICATION 

I, the ab0ve-named deponent, do hereby verify that the contents of paras No. I to X of 

my above Affidavit are true and correct. Nothing material has been concealed therein 

'find DO parl of it is false. ! ,. 

10' .,/ VeriUed .at ____ on this __ day of..:....-2_ A_P_'R_ 2-,O, i44>r Amantf-nVlrocare Co. (P~Ltdl . '-~ -':i--- ~ -... :__ r~"""--- ""-
Auth rlsed Signatory ., 

.,~-: 

2 APR 2024 

DEPONENT 
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AlAI/\.. exuv---e.-Rl /~.A .-.. J_ ....... 
lb 

sustainablilty 

CEHTIFmD TRUE COPY OF Tlm CIRCULAR RESOLUTION PASSED BY THE BOARD OF DlRECTORS 

OF ALLIANCE ENVIROCARE COMPANY IJRlVATE LIMITED PURSUANT TO SF.CTION 175 or TilE 
COi\tr ANIES ACT, 2013 ON SATlJRDA Y, THE 09T11 DAY OF DECEMBER 2023. 

"RESOLVED THAT the consent of the Board be and is hereby accorded to authorize Mr. Paramjeet Singh 
Chawla, (Aadhnr Number: 2428 1468 0788), Authorized Signotory of the Company, to file· and submit the 
Vakalatnnma nnd necessary documents and to represent the Company in the matter ofRajiv Kumar Dubey vis Union 
or India & Ul's. (bearing Original Application No. 56112023) before the National Green Tribunal (NOT), New Delhi 
Hench or any other competent authority. 

IH;~OI.VF.D Fl1RTHI1:R THAT Mr. P:.Jmmjel~1 Sineh Chawla, (Aadhar Number: 2428 14680788), Authorized 
SigmllllfY of the Company. be and is hereby authorized to do all or any of the following activities, in relation to the 
LU~L. fur ami Oil bellal f of lhe CUlJlpallY; 

(a) Appeor, sign, verify, declare, affirm, make, present, submit and before any competent authority, or any other 
e?url orlaw or any tribunal or any quasi-judicial or statutory or administrative authority, as applicable. 

(b) File all necessary notices, plaints, petitions, written statements, affidavits. undertakings, vakalatnamas, 
declarations, Appeals, Revisions, applicalions, statements, complaints, papers and documenls and all 
proceedings and matters in connection with any suit(s) or proceeding(s) filed by or against the Company before 
any court oflaw or any tribunal or any quasi-judicial or statutory or administrative authority; 

(c) nominate, appoint: and engage "dvocates (s)/solicitors or other professionllls, if necessary, to do all such acts, 
deeds, matters and things arising out of the above transactions as may be considered expedient and necessary 
from time to time on behalf of the Company; 

ld) Do all such acts, deeds, matters and things which arc not specifically mentioned hereinabove but may become 
necessary at the subsequent stage for tile effective disposal ortlle above mentioned case. 

RESOLVED FURTHER THAT the Directurs of the Company be and arc hereby severally authorized to do all 
slich acts, deeds and things as may be considered necessary to givc effect to this resolution. 

RESOLVED FURTHER THAT a copy of this Resolution duly certified by anyone Director of the Company be 
given If' any person concerned or interested in the matter." 

I/Certilied True Copyl/ 

Fn, Am."" E~~'" Comp.ny ",Ivol' Limlt,d 

~~ .' 

~;:):::·J~I; ,\~~gUI.wal 
Dcsi!-:nation: bircctor 
DIN: 06425971 
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STATE E~VIROY"fENT IMPACT ASSESSMENT AL'THORITY, CHANDIGARH 
Ministry of L1wironment, Foresl & Climate CIWI1!!e, (l\l\'crnmrnl or India 

(JiO IJl:ptL nf Envinlll111l:nl. 1,,1 Flnor, Pnryavarlln I3hnwlll1 

Sector 19 B, Chandigarh 

TEL. ()17~-2700065 

No,,3o'? d /' I;" ! I, 
Date : b J t.-L! I 7" ' 

To 

Subject: 

v / M/5 Alliance Envirocare Co, Pvt. Ltd . 

Plot No. 182/9, Phase-I 

Industrial Area, Chandigarh 

Environmental Clearance (Ee) to Alliance Envirocare Co. Pvt. Ltd., for the 

installation of Incinerator In the Biomedical Waste Treatment Facility, at Plot 

No. 182/9, Industrial Area, Phase 1, Chandigarh 

This has reference to your proposal No. SIA/CH/MIS/16449/2016 seeking prior 

environmental clearance under the EIA Notification dated 14.09.2006 and amendments 

thereof. The proposal was considered by the Expert Appraisfll Committee (EAC) in its 34(h 

meeting held on 2ih Oct 2017 and recommendations for the grant EC was forwarded to 

U.T., Environment Impact Assessment Authority (SEIAA), Chandigarh dated 16
th 

Nov 2017, 

The project was considered by the SEIAA, Chandigarh in its 1ih meeting held on nth Nov 

2017 and the details of the project as per the documents submitted and presented during 

the aforesaid meetings are as under: 

The proposed project is the upgradation of existing Biomedical Waste 

Tredtment Facility by Installation of a new Incinerator & Baby boiler having capacity 

200kg/hrs each along with APCD device and proposed capital cost of the project is 98,60 

Lacs, The project falls under Category "B" projects of activity 7(da) as per EIA Notification 

dated 14th Sept 2006 and its subsequent amendments dated lih April 2015, under Bio­

Medical Waste Treatment Facilities. The site proposed for the installation of incinerator at 

Plot No. 182/9, Industrial Area, Phase-I, Chandigarh, lies near Long: 76· 47' 48.72" East and 

Lat: 30· 42'04.80" North and is at an Altitude of about 329 m above mean sea level. The 

project is located within notified industrial area, Other details are as follows: 

Wale( Requirement : The fresh water requirement of proposed project will be 7.0 KLD, 

which include 2.0 KLD for domestic purposes and 5.0 KLD for floor & vehicle washing, The 

waste water generated from floor & vehicle washing will be treated through ETP and 

:~,~::::_::::e, :::~::: '::,~ :::~ :::,::: :,::': :~:::;,:~e 'coated w"te watec J TP 
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Waste Water Generation : The entire system shall be a zero discharge system in terms of 

wastewater discharge from the process as the entire wastewater is re-circulated back into 

venturi scrubber followed by a flooded scrubber with water quenching arrangement and 

most of the water used is in terms of make-up water. The water discharged regularly within 

suitable period of time by the process of blow down from venturi and scrubber, shall be 

treated in the ETP. This water also shall meet the wastewater discharge standards for 

sewage system. 

Air Emission & Air Pollu tion Control Measures: The air emission from the proposed facility 

would be SPM, 502, NOx and HCI from Incinerator stack. To control air emission Venturi 

scrubber as a pollution control system with adequate stack height will be installed. The 

project proponent will install alkali scrubber as air pollution control device on incinerator. A 

silent DG set having 80 KVA capacity will also install, In case of non-availability of power. 

Solid Waste Generation & Disposal : Incineration ash, used oil and ETP sludge will be 

generated from proposed facility. Used oil will be re-used as a lubricant in the machineries 

within the premises only. Incineration ash and ETP sludge will be sent to the authorized 

Secure Land Fill. 

Power Requirement: The power requirement of the plant will be 90 KW. Diesel generator 

set would be provided as standby arrangement for power with sufficient capacity to run the 

treatment equipment during the failure of power supply. The generator set shall comply 

with the necessary requirements under the Environment (Protection) Rules, 1986. 

During appraisal of the project, the SEAC, Chandigarh in its 33'd meeting dated 

11th Sept 2017 asked the project proponent to update the name of project as per the issued 

TOR by SEIAA, Chandigarh dated 8th Aug 2017 and to submit justification regarding the 

requirement of lesser land (as required in the latest guidelines issued by epCB, New Delhi) 

for the project alongwith an undertaking regarding compliance of all the conditions 

mentioned in Bio-Medical Waste management Rules, 2016. 

The project proponent had submitted the required undertaking vide letter No. 

AECPL/CHD/090/2017-18 dated 3'd Oct 2017 and intimated that to comply with the 

guidelines of CPCB, New Delhi regarding minimum land requirement (0.5 acre), a plot 

adjacent to the current site (182/10, Industrial Area, Phase I, Chandigarh) has been acquired 

having address 182/9, Phase-I, Industrial Area, Chandigarh on initial lease of 10 years 

measuring 2,080 square yards, which is equivalent to 0.5 acre. Accordingly, a new layout 

plan of purposed incinerator and other waste treatment technologies in the new plot ~e~ 

182/9, Phase-I, Industrial Area, Chandigarh has also been submitted. ,)J' 

The SEAC, Chandigarh after due consideration of the relevant documents 

submitted by the project proponent and additional clarification furnished in response to its 
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observations had recommended the grant of environmental clearance to the above 

mentioned project at the new site i.e. Plot No. 182/9, Industrial Area, Phase-I, Chandigarh; 

subject to compliance with the EMP and other stipulated conditions. Accordingly, the 

SEIAA, Chandigarh (UT) hereby accords necessary environmental clearance to Alliance 

Envirocare Co. Pvt. Ltd. for the installation of Incinerator in the Biomedical Waste 

Management Facility, at Plot No. 182/9, industrial Area, Phase 1, Chandlgarh, under 

category 7(da) of EIA Notification, 2006 subject to the strict compliance with the specific 

and general conditions mentioned below:-

Part A. General Conditions: 

That this environmental clearance is subject to obtaining prior clearance from 

forestry and wildlife angle including clearance from the Standing committee of National 

Board for Wildlife, as applicable and if required under Eco Sensitive Zone Notification 

(Chandigarh). It is categorically stated that grant of environmental clearance would not 

necessarily imply that forestry and wildlife clearance shall be granted to the project and 

that their proposals for forestry and wildlife clearance shall be considered by the respective 

authority on merit and decision taken. The investment made in the project, if any, based on 

environmental clearance so granted, in anticipation of the clearance from forestry and 

wildlife angle, shall be entirely at the cost and risk of the project proponent and SEAC/SEIAA 

shall not be responsible in this regard, in any manner. 

I. All the recommendations, mitigation measures, environmental protection measures 

and safeguards proposed in the EIA report & Environment Management Plan by 

project proponent and details mentioned above from page 1 to 3, approved by 

SEAC, must be ensured. 

II. All parameters listed in Environmental Monitoring Plan approved by SEAC must be 

monitored at approved locations and frequencies. 

III. A proper record showing compliance of all the conditions of environmental 

clearance shall be maintained and made available at site at all the times. 

IV. Consent for Establishment shall be obtained from the CPCC, Chandigarh under the 

Air and Water Act for the new site i.e. 182/9, Industrial Area, Phase I, Chandigarh 

and a copy shall be furnished to the SEIAA, Chandigarh before taking up any activity 

at the site. 

V. All other statutory clearances such as the approvals for storage of diesel from Chief 

Controller of Explosives, Fire Department, Civil Aviation Department, Forest 

(Conservation) Act, 1980 and Wildlife (Protection) Act, 1972 etc. shall be obtained, 

by project proponents from the competent authorities and from other stat)to~ 

bodie., a"ppUcable f 
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VI. The Air Pollution Control Devices should be put in place to ensure compliance of 

emission standards as prescribed in Bio-Medical Waste Management Rules, 2016, 

St<lck height 511<.111 be 35 m above thf> ground l~v~1 

VII. BiomedicLlI Waste shall be collected from various health Care FClcilities segregated in 

color coded containers as per Biomedical Waste (management and Handling) rules, 

2016 and the collected waste shall be transported in specially designed closed 

vehicle for treatment and disposal. 

VIII. Double containment system shall be provided for all waste transport vehicles to 

avoid spillage, The spillage shall be cleared immediately. Vehicles should 

prominently display complaint numbers for use of public as well as antidotes to any 

toxic waste. 

IX The containers should be covered during transportation in urLler to prevent 

exposure of public to odors and contamination. 

X. Transportation and handling of BiD-Medical Wastes shall be as per the Bio-Medical 

Waste Management Rules, 2016 including the section 129 to 137 of Central Motor 

vehicle Rules, 1989. 

XI. The leachate, if any, from the facility shall be collected and treated in the Effluent 

Treatment Plant to meet the prescribed standards before disposal. 

XII Applicant should ensure installation of photovoltaic cells (solar energy) for lighting in 

common areas alongwith LED light fixtures, and other energy efficient plant 

machineries and equipments. 

XIII. Applicant should have two storage rooms separately for treated and untreated 

waste. 

XIV. Ash from Incineration and Sludge from Effluent Treatment Plant shall be disposed off 

in nearest TSDF through authorized vendor/ recyclers. Used oil will be properly 

stored and would be sold as per Hazardous Waste (management, handling & Trans­

boundary Movement) Rules 2016, 

XV. Only low sulphur fuel like Light Diesel Oil or Low sulphur heavy Stock or Diesel, 

Compressed natural Gas, Liquefied natural Gas or Liquefied Petroleum Gas shall be 

used as fuel in the incinerator. 

XVI. Process effluent/any waste water should not be allowed to mix with storm water. 

XVII. Suitable masking agents, Ecosorb (organic and biodegradable chemical) and alumina 

shall be used around odor generation areas at regular intervals for dilution of 

odorant by odor counteraction or neutralize. 

XVIII . Applicant will ensure to use only non chlorinated bags for handling and storing bio 

medical waste. In any case, Applicant is not allowed to use poly and plastic bags. 

XIX. All safety measures will be strictly followed by workers for handling of Bio medical, ,t 
waste bags during storage and feeding at incinerator to prevent health hazards . 
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XX. Applicant shall ensure to conduct quarterly health check up of workers working in 

LIlI:! plcHll. 

XXI Incinerator should be properly interlocked with venture scrubber to control air 

pollutiun. 

XXII. Applicant will install continuous online monitoring system to monitor the emissions 

from the stack. Periodical air quality monitoring in and around the site shall be 

carried out. The parameters shall include Dioxin and furan. 

XXIII. Proper Parking facility should be provided for employees & transport sued for 

collection & disposal of waste materials. 

XXIV. Necessary provision shall be made for fire-fighting facilities within the complex. 

XXV. InrinPrntinn rl;mts shall be operated (combustion chJmbPr5)5trictly within sLich 

temperature, retention time ilnd turbulence, !lS pel' the colldiLioll~ 111t:!IILiullt:!U ill Bia 

Medical Waste Management Rules, 2016 and prescribed by Chandigarh Pollution 

Control Committee. 

XXVI . The project proponent will set up separate environmental management cell for 

effective implementation of the stipulated environmental safeguards under' the 

supervision of Senior Executive. 

Part B. Specific Conditions: 

I. The project authorities should comply with the provisions made in the Bio-medical 

waste management Rules-2016, Revised Guidelines-2016 issued by CPCB New Delhi, 

Hazardous Waste (management, handling & Trans-boundary Movement) Rules 2016, 

Manufacture, Storage and Import of Hazardous Chemicals rules 1989, as amended 

and the Public Liability Insurance Act for handling of hazardous chemicals etc. 

II . Any appeal against this environmental clearance shall lie with the National Green 

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of 

the National Green Tribunal Act, 2010. 

III. The applicant will take necessary measures for prevention, control and mitigation of 

Air Pollution, Water Pollution, Noise Pollution and Land Pollution including solid 

waste management as mentioned by him in Form-I, Final EIA reports and 

Environment Management Plan (EMP) in compliance with the prescribed statutory 

norms and standards. 

IV. Ambient noise level should not exceed the permissible limit. The overall noise levels 

in and around the plant area shall be kept well within the standards by providing 

noise control measures including acoustic hoods, silencers, enclosures etc. The 

ambient noise levels should confirm to the standards prescribed under EPA rules, 

1989 & its amendments. 

lJ ,J 
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V. Adequate measures shall be adopted to ensure industrial safety. Proper fire 

detection & protection systems shall be provided to control fire and explosion 

hal.ards. The implementation and monitoring of Environmental Management Plan 

and DislIster Manag!>.ment Plarl should he carrit"d O~lt by diverting (jt - Ien~t Rs 15 

Lacs, as submitted in the EIA report. 

VI. Venturi scrubber (alkaline) should be provided with the incinerator with ~t",(k of 

adequate height (minimum 3S meters) to control particular emission within 

SOmg/Nm
3

. Continuous Online Stack Monitoring System should be installed and data 

fonnectivity must be provided to (p(e s server. 

VII. Log-books shall be maintained ror disposal of all type hazardous wastes and shall be 

submitted with the compliance report, 

VIII. Waste Wrltpr F,pnerated from the facility shall be treaLed in the ETP and treated 

waste water shall be reused in the APCD connected to the incinerator. The water 

quality of treated effluent shall meet the norms prescribed by (PCB. 

IX Untreated domestic effluent should not be discharged into open drain. The domestic 

effluent should be treated in a well designed septic tank with soak pit. As soon as the 

sewerage system is made operational the domestic effluent from the project should 

be discharged only into the sewerage system for treatment in STP . 

X. Applicant should also install Internet Protocol PTZ camera with night vision facility 

along with minimum OSX zoom. 

XI . Project Proponent has to strictly follow the direction/guidelines issued by MoEF, 

CPCB and other Govt. AgenCies from time to time. 

XII . Project proponent should carryout periodical ground water/soil monitoring in and 

around the site to check the contamination including TCLP test for heavy metals. 

XIII. Treated flue gas emissions discharge through stack to atmosphere shall always be 

less than or equal to the parameters specify emission standards notified by CPCB. 

XIV Occupational health surveillance program shall be undertaken as regular exercise for 

all the employees. The first aid facilities in the occupational health centre shall also 

be provided and the regular medical test records of each employee shall be 

maintained separately. 

XV. It is recommended that project proponent may explore the possibility of using waste 

stubble/agricultural waste/biomass briquettes for preheating of boiler. Also, the 

project proponent may improve the energy efficiency of the setup by utilizing the 

heat of flu gas for preheating of autoclave. 

XVI. The Project Proponent shall publish at least in two local newspapers widely 

circulated, one of which shall be in the vernacular language of the locality 

concerned, within 7 days of the issue of the clearance letter informing that the 

project has been accorded environmental clearance and a copy of the clearance 
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letter is available with the State Pollution Control Board and also at web site of the 

State Level Environment Impact Assessment Authority (SEIAA) and a copy of the 

same shall be forwarded to the Regional office, MoEF&CC Gol, Chandigarh. 

XVII . The Project Proponent has to upload only soft copy of half yearly compliance report 

of the stipulated prior environmental clearance terms and conditions including 

results of monitored data on 1st June and 1st December of each calendar year on 

MoEF&CC web portal- http://www.environmentalclearance,nic,in. 

XVIII It shall simultaneously be sent to the Regional office of MoEF&CC, the respective 

Zonal office of CPCB and the SPCB. 

XIX. . Full cooperation should be extended to the Officers and staff from the Ministry and 

its Regional Office at Chandignrh/ the CPCB/ the CPCC during monitor'ins of till:! 

project. 

XX. The SEIAA of Chandigarh reserves the right to add additional safeguard measures 

subsequently, if found necessary and to take action including revoking of the 

environment clearance under the provisions of the Environmental (Protection) Act, 

1986 to ensure effective implementation of the suggested safeguard measures in a 

time bound and satisfactory manner. 

XXI. These stipulations would be enforced among others under the provisions of Water 

(Prevention and Control of Pollution) Act, 1974 the Air (Prevention and control of 

Pollution) Act 1981, the Environment (Protection) Act, 1986 the Public Liability 

(Insurance) Act, 1991 and EIA Notification, 2006. 

XXII. Concealing factual data or submission of false/fabricated data and failure to comply 

with any of the conditions mentioned above may result in withdrawal of this 

clearance and attract action under the provisions of Environment (Protection) Act, 

1986. 

XXIII , The validity of the EC shall be as per the provisions of EIA Notification, 2006 and its 

amendments time to time, subject to the following: Expansion or modernization in 

the project, entailing capacity addition with the change in process and or technology 

and any change in product-mix in proposed mining unit shall require a fresh 

Environment Clearance. 

Endst. No. SA-ED 

¥IIY 

(SANTOSH KUMAR, IFS) 
Member Secretary, 

SEIAA, Chandiga . 

"; 
Dated:-

A copy is forwarded [0 the following for information and necessary action: -
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I. Till' Dlrix·tot· (IT\ Divisiull), i\;linistry of Ltnirulllllt!nL FOt'I'~t & Clilllal<.: Change. Nl'\'v 
Delhi 

, 
J. 

-I , 

6. 
7. 
R. 
I). 

1hl: AJdili(l[I~i1 Principill Chid l'ol1ServalOl' (\f ]·Ol'CSt. Kq~i()/lal Ol'lil'l" l\!inistry 01' 
rl1\·ir('lnlll~1I1. FIll' \~l ,I;: Climntc l'b'lI1ge. CllUndigm'h 
The Dire..:1 I' (LiA), \jnl'lhcrn Regiol1 Onic~. Ministry ()tTllvil'ollln~nl. i-'urc.:sl & Climiltc 
Change. Chanoigarh 
1 he Sc..:rcl~1I") 1 11\';1'011 11IL!lll, hll!\digEll'h Administf'81iUIl 
I be l UlIS\.:l'\ Ul i' ol"Fcm:sl , L r .. C' hantiigarh 
rile I Icrnhcr SCL!n:lul). 'h.mdienr'h Pnll ulion COlltrU\ Committee. G.T .. ChallLligarh 
i'hc Chief' I\I'\;liil ·Cl. U.T .. 'htlndigurh 
!l.lcmbci' :ecrclary . . Ef\ .• U. I .. 'handigmh 
Circular' ik 

(SANTOSH Kl.;MAR, IF'S) 
:Ylemhcr Secrctary. 

SEtAA, Chflndigarh 
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Chandigarh Pollution Control Committee 
CHANDIGARH Ground Floor. Pal'yavaran Bhawan. Madhya Marg. 

Sector 19-B. Chandigarh 

Cun~~~nt :"io.CI'CClHSUWTF/I B7/201 'II /1'1 .<:: 

Cons-=nt \0 Establish lllllkr :-'kdilll1 2:' . ~() llt" the \\ ah.:r (Pr-=\crllion ami Control or 
Pollution) ,\ct. I ')74. as ,lll1-=mkd ,md undcr Se<.:tillil 21 01" Ail (I'l"clt:tltiuti atld Control of 
P"lIution) :\l:\. 19R I . as am-=nded (to be I'd"crn:d as Water Al:t and Air Act respectively). 

COllsent is ~rantcd to M/s Alliance EII\'irocare ('omplmy Pvt. Ltd .• Plot No. 18219, 
Industrial Area, I)hase-I. C'handigarh located ill thl! area tk:<.:lun.:d under the prnvisions of the 

Water Act Air Act subject to provisions uf the Act and the orders that may be framed and subjt:ct 
III the following tel'lll:, lind cnndilions:-

l. 

., 

The Consent to establish is nllill upto one year from the date of issue of this 
consent order or till the date of start of' operation whichever is earlier . 

r he Consent is valid fur establishment of a Bio-Medieal Waste Incinerator of 200 
kg/hour capari!)' \\ ith proposed gross capital itl\ cstmcnt of Hs. 315.0 Lacs only. 

3. Linil shall follo\\ the conditions of Em ironment Clearance issued by SETAA. 

4. I he Consent to FSlahlish has heen approved b) cpee from pollution angle and the 
indllslr\ shall obtain all other formal cOllsents frulll uther conc~m!:d departments like 
Electricity Department. Food & Safety Department. Estate Office anJ Firt: Department 
etc. (it'needeJ). 

:' The authori/.cd perSll1l of the lIni t shall i III i l11al-= the ('Pce he fort: closing 0 f the unit. 
h. Conditions under the Water Act: As per consent order No. 

CPCCIRSCBWTF1l237/2014/382/3680 dated 05.12.2014 

7. Conditions under the Air Act: 

(i) The applicant shall provide the chimney/stack of the following si:>ecitication:-

Chimney/stack attached to 

01 No. Incinerator 
(200 Kglhour) 

DGSet 

Height of stack 

Min. 30 meter from the 
ground level 

I 2.0 meter fro_Ill roof top 
(~6~2.~5~K~V~A~~p~~~i~IY,~) __ ~. ____ __ 

Location 

MIs Alliance Envirocare 
Company Pvt. Ltd., Plot 
No. 182/9, Industrial Area, 
Phase-I. Chandigarh -

-do-

Stack Height: Minimulll stack height shall be 30 meters above the ground and shall be 
attached with the necessary monitoring facilities as per requirement of monitoring of 
'general parameters' as notified under the Environment (Protection) Act. 1986 and in 
accordance with the CPCB Guidelines of Ernission Regulation Part-III. 

(ii) The applicant shall operate and maintain the same continuously so as to achieve 

~ . ,,' the kvcl of pollutants to the tollowing slandards:-

~ _A_i_r_S_'t_an, d_u_r_dS:-

I 
S.No. , Shick attached 10 Parameter Permissible Limits 

I~ s Particulate Matter 1 '0 mg!Nm.l 
I. j ___ D_G __ e_t ____ ~ __ ~(~P-M~)~~~--~~~~----------~ 

Noise Standards (manufactured on or after the 1' ( January, 2015):-
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rill.' 11\ :L\lllllllll p<:rll1i~~lbk 'ollnd prl':-;~lIrL' kl.:1 I()r 11 l'\\ diesel gCl1en.llor ({Xi) ,dS 

\\ilh rall'<I ..:ap'h:i!\ IWltl IUI)i1 K \'\, manufactured nil (11 ,1it,:1' tl1(' I" JaliLlar~, 2()15 
shull be 75 dB(AI al I mctt'r from thc ClIciusurc "Ul'f~ICt 

Illcim'rntor ,~hall meet thl' following operating and emission stunllllnls: 

A. Operating Stalldard~; 
C,lI11rllSli()1l I' i'ti..:ietll'\ rCI ·,) :-;hal i k at least ll<j O()" () 

Ilw ( (lillbll.Slinl1 !-,:'ii..:icl1i.'\ is <':(1 III I'll tl'd <IS j'nll()\\ s;-

( ,I ---------------. ------- --- X I no 
" " CO" (1,(, CO 

3 'J I tl'nll ·ra\\1rI.' (If Ihl.' rrinHlr) ..:h.lmber ,lwll be SOOO C and the secondary 
clhl rnbcr 'hn ll be minimllm (If I il5(l11 C ~ or - 50" C. 

~ I hI.: s<':":iJlld,ll~ dhllII !1l'I' ~a~ resid":J1(;(, tilllt' shall hi.' a\ k,lst 1\\U Scl'<llld~, 

H. Emission Stantlanls: 

J, 

4, 

Paramctcr~ 

P:II',i':Llbl': \-l;lller (1'1\11 

"iill'ogen Chide:s NO and NO l 

l':\PI','ssed a~ \;0: 
[ ICl 
1 ,Il;d lli,)\in, 8: I Lrnn~ 
Ilg. und ilS L',)l11pl'unds 

Cunccntratioll 

'0 n1!l'Nlll' 
~()() l~g;~m ; 

:,I} mgi1\1ll \ 

l) \ !ltd I:Q"'I' lat 11 0
,,) 0") 

lUi) l1\g ' ~rn l 

• \Vastes hi bt' iIH.:i IlCldtL'd shall Jlot he dwmicully tn~alcd wilh :lny chlorin:Hcd 
disinl'o!dallts 

• hh ""Ill i'll.ll'r IIhlll l" biollll:·jIC 11 \11\~t~ ~hu ll I.,' di,- tm .. ~d 11/ ' (I C!lnlll ll 

h,V..IIUI'lI, \' .1'1": I1c<llIlh!llI .Hld Ii, po II t"l'rlit~ 1 /\.\\\:\ Cl. it Ipa h~ ell '" t, \.'d vi 

11\ 1\\lIIII~'1I rtl 1.1I1\!Ii ll. II thl' Itl:-d" 1I 1&:1.lb HI i!ll:illcr,llitlJ[ !\.,h ,III.' \\ilhill tlw 
le'lIl"I(l!" 'IU.IIIlIlIl'S .IS J\. f ill.'d ullI.I ... r ,11\' 11 '1I.'II'UllllO; ,\. r )thcr \V,btl's 

1\lullth!CIllCIII dlld I niH b'llIll~l.!r~ ~")''''IlICllt) RlI l l!~, _Ufo a!' .ull 'nd ... d Ihll1l 
lime to time. 

• Only I ., !' '1 lpllllf 11~' 1 lik~ , lI;hl J), ..:sel Oil or Low Sulphur Heavy t,,~ k or 
Diesel. ('111 lp" .seJ atural (IUS. 1 IIIudied Natural Gas Of Liquefied Pl.'tl'l)leum 
Gas shall be ust'd as fuel in the incinerator. 

• l1w \t\;cul'i~'1 Ilf "per.llor shull {,f' /I hiu-rncdil:ul '\a:.lt: Ir<.!ullllclll 1 .1~IIiL~ hall 
Illllllilllf lhl.:' 'Slild' ';)~\'()1I' (m1l":, 1II1I (lI1hh:r "ptllllllln I.:'UPilrJly l\~ Ih\: 

1Il~'lllcrull1rJ nl\l;C III thr..:\,' m\)nlh~ IhwLlgh .1 luhorilllW;' .I I'PW\ \:.1 Ulldll 

1-11\ 11\'111111.'111 1','IlICCIIIII1 \~I . 19Rh md;1 n.cord (li" '111.h ,lI\ah~i~ rc:slIll .hull I>~ 
11I,IJI1lH ll ln! tllJ UPlIlllh,J Itl Ihe: pI'\" I.nbl.'d ;uHI1Ilrtt} In (.;.1"(; .. t dj'I'III~ alld 
i'lIr:ms. ll1unituring should be done on..:c in a year. 

• , \, ,~, !'lie!' PI ",~I 10 1 "ll:l-lll 11h:dlca \\ .1 1" ir,':I I !1h'lll !a.1I11 siJ;I II Il1SI.tll 

( , JlIiIlIlIlI. S I nil . ~1I'1l \1<'111hJlIII~ "I 'i l II I It I \['1 tor Ih~' p.tnlf 1I.I" rs I 

:>lIl'llI,.t(.',1 b) p( II III dlllllltn/.i!11111 . lI ld tr ' 11l ~ 1 \11 Ih · Lltll 1\,.11 ti l l to tit, 
:; . J'\ r ,I C Il lmlLd" h 1',,1111111111 t IlIltr,,1 ( ,lll1lllll"- .: IIld ( III Hll I' ,i! ut ",\! 
Control B(ldrd 

• i \lil1wniwrcd values shall be c'l)ITl'ctcd l(l ! I % Oxygen on dr) basi s, 

• 1 III: I '11.' 1;[ [( '1' IC "IHhu'l l(lJ1 Clhll11bl'fS) shall h, ," ·1.tI",1 \\1111 slIl.h l 'tll pcr~t!u c, 
r , t '111 i,. I III Ie '11'" 1111 h u!e Tl I.I.. _ ;lS to cKh ic \ e I ,I.d ()J')!,lI\k 1 " 11'1->1111 (; 'IIlI~' 111 i 1 the 

11 ,It I 1 1,.,11 011 I,he k~ ,h ~lI \ :\';", PI' th~' 11 1(1 ' .. '111 IgII lllI lII 'han h~ less Ihn ll 

5 ~'1' n i' th l' dl \ \"..: igill . 

• The ()I"" iI , i~·1 or "p":1' IH. r or Bio l11cdiral \\ .tite Treutment Fadlity illdll,~rat()r 
shalllhL ~ III bll:-<tioll U.I 'lIwly..:cr til llleas lIr..: C02. ('() LInd 0;, 

7 t lIi l will cnmply with the f(' \iscd Iii-art guidelines for Bio-mt'dicnl Waste 
III l'incratfJf issued h~ Centr:lll'tJ llutiun Cll utrol ROlll-d, Dl'lhi, 

S ill(' apPlicant shall take aicq llale nl\:asurr~ [ ( 1[, (;()Iltrol of nU b;. th 111 its I)Wll ;;ources sn 
a~ lil (pm!,!1 \\ith 1:1<: :-;t(l ,d;llli:-; Idid dtl\\-l1 under rc ll:\anl :\L' I I(uk 
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10, 

11. 

12. 

I, 

\llil , hal i ,'''llIr:\ \\ :Ih tilt: PI\'\ i"inlls ur Hiu-l1l~djl':ll \\. :tSlc \Ltni\g.l'l11~nl Ruks. 2U16, 

Th~ unit \\ ill nut bt, tl'l'atcd a~ (:omlllon Bio-Illcdical \, ll.~tc Treatment F"cilil~ 

B~ l!'ralltiu~ consent to cstnhli!lh, ('Pce b 1I0t makin!! ' \l I~ L'UllIllIitlllt'nt regarding 
provid lll g hio-l1icdil',ll \\ll.~ l c of any/nil hl'alth care radlitic, til thl' unit i.l', \1 ;\ 
. .\lIiant'L' Eu\'irllcarl' COin II .... ,· P\'t. Ltd, 

Hio·mcdical \\ lIsIc Tn'almcllt Fl,dlit~ ilia, h;" l' a:,:r\'\'mcllt with ;1Il~' HClllth Cal'(' 
Fadlit, ()f('Jl!Il1di~:'rh liS pl'l' 1'lltC,~ mlJ(Uall~ a~rced 11\ hoth flarlics. 

In elise of an) disPlltl' with n'!-IH'cl It) r.lIcs cha n.:c.' Il l ' IHI' Il lh l' f' IH ,llIn, m :1I11'r 
will hi: rt'/'('rrcd to Disl!'i\'! I c\'d Tlh l, Fo rn~ ( lIll\ltllll cli 11\ Ih L (hall(fll!,l r h 
,\dlllinistration "itll' no .. 'iA!EDi2IJ11!14()- 155 (1:II I:d 111.111.211111 I'l) l illlplc ll1 l' nta lillll 
and lJIullitoring of Uio-IHcdic:II \Vash~ Un it,s ill ( h ~lIldlgllril I'nl' 1111 11 111" i~lI"l l lII HI\' 
~\IIl1C, ()eci,~ion \\ ill he binding on Hi.n-Illl'lliclil Wlisle Treatmcnt Facilit~ 

rhe' [ nit ;,;hall appi:- I()! 1\~IJ"\'iil (t!'C(\IISt'JlI i1)1' c~l:tblisll1m:n! in (he: prescribed form at 

kasl 3\1 da\~ bc:!'tll't: til,' diltL' "1 v:\ril) of Ihi~i c:()Il~CI1I (ll'''~r or shall '>ullinit an 

c1Pf,lic'ill:un f(lr C()llS(:rn to (lrcrfH~ at kcl~( (lO dl1) S nd'l)fl' lh~ darc oj' c<)ll1ll1i:-;siomll!,C, 

\\hkhl'v,~r i3 .:arlic!'. 

(;F~ETP.L CONDITIONS FOR (,ONSE~T TO DISCHARGE 
FMISSIO:\Si U.\ZAIWOI S W\STE 

F.FFLrENTI 

a) :\11: upsd «H1diliotls in ()perati()l1s!pnK'~ss in the rr~mist·s, which Illa) calise illcr~a,;~d 

etflucllt ,)1 n:sull in \ iolatiol1 or standards prescrihed i" tht: Cunselll Order be tepol'tcd tu 
tht: Chandigilrh POl1l1li(\1l l. 01111'0] Commillt.:e at the Jirst inSlafl(;~, 

b) ['1w appllcanl 811<111 practice good IWll~\!kccping. All pipes'vl1lvcs/drains i 

cOllduits '~;ewers ~haH be kept leak prooL }o lo()l' wushings fi'om op~~nllillllj proces~ :Irea 

shall nol be allow~'d ttl find thei\' way in stOfl1l-W<l(t:r drains Of open areas, rhc unit shall 
nOI throw any solid W<l~te in open inside!outside its premises t.o the nuisance of the public 
()f' to be dl'tcrrent 10 the environment in :in) manner. 

, ' I The appli.:ant shall g() in tilr recyclingireuse nf watel as fur as practicable to minimize the 

discharge of wastes into the environment and shall work to adopt clean tcchnolog) t,) 

reduct.: the gem:ration of environmental pollutants. 

d I rile unit shall take necessary steps to ensun: Ihat noise pollution is not caused from its 
l)pcl'mioos l<) the nui~ancc of the public or workers. The unil shall not bum a!1\ material 
Oil tile road si de aHJOl' inside 'outsid.: its premises to tht: nuisan~t: tll lh.: p\\blic O( to be 
dell'n enl r.n the (,:l1Vir,)lHl1 t.·IH ill 1111\ 111 ~Hll1l:'l' . 

L') This consent stands Clllll'elied if then' will be any cnc,'ol1chmcnt of Gnvcrnlllcnt 

hmd hy the unit i,c, \-t/s Alliancc Envil'oC:lrc Company P\'t. Ltd .. 

1'1 fill' unit i.e Mis Alliancl' EI1\ irocarc Comp:IIl~' p"t. Lid,. 1'101 :\'0. 182/9. lndustrilll 
Area, I'ha,~c-I, Clwlldi~l1rh shall eOlllfll: \1 itll the pro \ jSillilS of 111 .... • En\ ironmcnt 

(Pmic'Clit l )1) \d. i OSI) ;ll1d Ih~ rllks J1ludc thereunder 

, ( 
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A\AL\.ex.v~-~~.~ '-t (col/~.) 
'2-<g <:... -' 

Chandigarb Pollution Control Committee 
CHANOlQARf1 Ground F~or. Paryavaran Shawano Madbya Marg, 

: Sector 19-B, Cbandigarh 

Consent NO.CPCCIRSBWTF/1237/2019~/S8')J')J'8' , 
Consent to operate undt:l' Section 26/26 of [he Water (Prevention and Control of Pollution) 

l\Ct. 1974 .1, .\111 'ndcd .md under CCI I \I~ 21 of Air I rrcv~nllon .IIlU Control of Pollution) Act, 
1981. as UillClhl ,I (to be rd·~rred as \\'al\. l ~ct and Air \c1 r~'pt: '11 \'ch 1. 

Consent is granted to MIll AlIia$e Rnv/roure Cflmpany Pvt. Ltd., Plot No. 18219, 
Industrilll Area, Pha.\e·l, Chandigarh l~cated in the area declared under lhe provisions of the . 
Water Act/Air Act subject to the following tl!lll1S unJ cOl\djtilll1 ~: -, 

I. The Conllrnt Itl operate is valid \Ipto 30.11.2023. 
2. The Consent is valid for ru~ing a Bio-Medicall Waste Treatment FacUlty for 

treatment of lncinerable & N.,n-Incinerahle Bio-medical Waste generated in V.T. 
Chandigarh wilh proposed gros~capital investment ofRs. 200.5 Lac-ii only. 

Components 

Im:: iner.:thll' Bio-Illcdi ·01" st~ 
Non-lncinerable Bio Im:dlt, I Waste 

Maximum Quantity 

, 00 h.g!dll. ::!,;:~!:~W~~~\~:: 

3000 Kg\ hlY 
.~~~ ~ 

3 The'tons~nl ;:to uper II • hlb b~~n .ll'llrl"cd h~ Pll li"o.1iI1 p"IIUI IOIl angle .lnd till;. lIllit 
shaH obt¢tl all lilt I ('Ilinal ( On"l.:nI5 from ot;trer concerm:d d.:ranm\!lll.' hI-..: LI~'CtrkiIY 
1J~r>!lI'trncl\l. Food & Safety J 'pa 111l1~111 Estate nlll ..:\' and Fire Department etc. iii 
ne-:tku) 

4. The unit shall comply with 1110' condition imposed by SEIAA in the Environmental 
I ran'~ i ' r qUlrl!u 1l11I.1i:r · 1 Oll tiCUlllill 

5. The unit Iwll obtain Pili\! I)(:mli . .' ioll frvm ("PC ' before c. p, n ·ion)m()diticatillnfup­
gradation of the rroccs~ pbllt It. chmery 

6. 1111': authorized l~rs n of Ihl.: llllll hallltlllJ1},lle the U C hdill l: do lllg III the unit. 
7. .()nditiorJ under t h" W\\t I ,' I: 

\ Ii) 

( iii) 

(iv) 

I hI,: Jai l}' qunlllll" of uad '11 111cnl from 11\' ullit 
sholl not ~\cl!cd 

Th dnil)' quantity of C\ (l from lhe urut shull not e. c~d 

['he doil) quuntit~ 01 \V<ll<:' oonsuropti 11 'hallllOl c.·ct:eu 

.\ agel' mucnt l',·clIIIII 'ut: 

1. • . D 

1.1 KLD 

3.0 KLll 

1 he applicam 1\11]1 tnJllll4l11l 'omp)'chcll i\'e tr 'UllUcnt ~y:Mm a!> per lilt' lil1hmiucd 
dr· \tlg!) c.ln<.1 shall trl!' t tr d emUl:lU \ ith retercllce to inllu nt quulh and Op<f'.1ll' 
and mmm.un the SUP Il' I.: nlinul)lI!>l, ,':&: to .lch,t:\ I! tit..: quali!) ",r fhe trealed 
effluent loth' lollowmg(.1I1JmJ · ~er\lr~ di ·po~tll: 

PII ril rill.' tc I' 

I
PH

- -
Suspended Solids 

ADD 

[TIm _ 
011 & Grease 

Pernti ' ihle Limils 

Between 6.5 and 9.0 

100 mg!\ 

30 mgt'l 

250 mgt! 

1 

- I 
10 mg/I 

90% survival offish i1!'tI:r 96 hours in l 
100% effiuent 
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8, 

The efflucnt !lhlluid, mcet the l.\en'n1l lI lanllan1s as laid down in the 
Envirtlnmental Prot 'c~on Rules, 11)8( •. bl!fnre di:-,pOSiti into the sewt.:rugt' system 

I 
Conditions uIIIJer the Air Aft: . 

(i) The applican( shall pro~de the chimney/stack of the following specification:-

r- ----, 
l~himDeY/stack III1f1chcu ~I HCleht'If t;lck LOl:ation 

I () III "r ti"11ll ~ \ \G Alliance~t1\'ir\)c'lr~ I 
01 Ntl. Incinerator ((\l'npi1n~ Pvt. Ltd., Plot 

grnlmd t • ' ~I I 
(200 Kg/hour) I No. 18219. Industrial Area., I 

-l l..t ll l!~t'- I , Chafldi~;!!l!...- _ 

, 160 KVA - l11L'ler IT m ro I lI l \" 0-l DO Set I "'I 0 ~ . 1 -d 
, ~a .llICl! 1 

L 01 No. Baby Boi1~r-- 1--11 meter from the- -do-
{:Oll " g., ";:1 nCI11_1_ b\I,Iumllevel __ ___ __I 

(ii) 'I he npphcl1nt ... hull or " 1(<" and ma1l1lrun lhe same continuollsly so as to t!l.:hiev(;! the 
1t!'",:1 ,II pil l I I.It .UllS to Ille fnllowing st.llld.lrds:-

II'SllInliul'ch:-

Noi"'e Sta.,dards (manufnclIu'cu on or "fter the lSI Januury •. 2(15) :-

rhl! nl:1ximum pennl' ihle lind nrc sure level for new cll e:;\ll ell Ii: fJ 11.lJ (DO) sets with. 
r:nl!u cap(I tv Uph' LOOO h. , Ilhlolri'l'I'illn:u 11 or "ftcr th~ I I .I. nUll! • 2015 -;hnH b ·15 
dB(A lit I meter from th' 'fH'h"u~ urf:Jcc, 

In incnlll)r sh III meet Ihe fulton ing opcruting lIud mi. ilHl sl:ludard,.: 

A. 
1. 

Opcrldiu" ' Iundurd~: 

Combu lion Lflicic-rtcy crt:.) shull btl at lel-;l99.00% 
l'h' om II lion rllici n~. c is computed 1'0110 . .,--

" 100 
0", ' ( , II u {'("; 

3. The ll!mpCrCllllrc or II primm» 'haml r hall he 00° and the secondary 
chamber ')hall be minimu t r 105 I) Cur· 50° " 

4. The secondary chamber. 6 . hall he 1 k'USI two seconds. 

B. EmillllioD Standards: 
Parameters 

I. Particulate Matter (PM) , 
2. Nitrogen Oxides NO and *02 

expressed as N02 1 

3. HCL 
4. Total Dioxins & Furans 
5. Hg and its compounds 

Concentration 

50 mgINmJ 

400 mgINm3 

50 mgINm3 

0.1 1\\,\ rH) M3 (at 11%02) 
0.0" mg r 1111 1 

• Wastes to be incinera~d shall not be chemically treated with any chlorinated 
disinfectunts, 
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30 
Consent "In,CPCCIRSnWTFII 2-'7/2019/ V:,!? } rl...! 5'8" I>atcd: '31,0 "/q 

• Ash from incineration l I bllllllcdical waste shall be disposed of at common 
haUirdous waste tr~ 111n\! Il and disposal faci11ty. However, it may be disposed ofin 
municipal landtill, if lil ' toxic metals in incineration ash are within the regulatoT)' 
quantities as defined 1I!lIkr the Hazardous & Other Wastes (Monngomont and 
Transboundary 1\ r l\'\! tncni 1 Rules, 2016 as amended from time to time. 

• Only low sulphur fuel lI ke Light Diesel Oil or Low Sulphur Heavy Stock or 
Diesel, Compres~d Nalural Gas. Liquefied Natural Gas or Liquefied Petroleum 
Ga~ shall be used as I lIc! in the incinerator, 

• The occupier or "pl.'ralor of a bio-medical waste treatment facility shall 
monitor the stack 'a ~I.'O li . emissions (under optimuDl c:apadty of the 
Incinerator) once in UIrI.'l' months through a laboratory approved under 
Environment PI'IIII: ' IiI/II "CI, 19R6 IIl1d 1I n~ 'onl of "licit analysis results shall 
be maintained and ~lIb HI tell to Ihe prescrihed IlUtllo l"ity i,e, cpee. In case or 
dioxins and turans, RI I1lrol'ing should be done onee in a year. 

• The OCl:llpier or up 'I'~ Wr of the bio-medical wade treatment facility ~hall 
Install Continuous ""*~ion Monitoring System (CEMS) for the pltrameterll 
as stipulated by CPCB ill Iluthorizlltion and transmit the data real time to the 
('n'{' r at ' hulI~'igli rh Pollution Control Committee and Central Pollution 
ontrol Board , 

• 1 1I'lm'r,ltl~rs (comblls i)n \:llIImhcr 1 shall hc npl:rtlll:d wilj) _lIch l<:l11pcr.l!\tfc, 

l":{~'lltl()11 lilll~ and 11Irhlllcm:c. ,IS 111 ldll'\1! '( ntnl (l .. !,!unil. ~iJrh.m l:ul1h:n l in lh,' 
:.111 • ,UlU b IIU111 II.:>lu:s . than 11." VI' their 10 ' )n i~lJ.iitoll . hall be ll!::.s Ih&l1l ·~o 
of the J .. ~ Wd!,;1\1 

• The uc Upil,:f 01' OJ.1~rnlllJ: I)f Blo 11\0;I1.11<:ul WU.'i11! Tn:U(lllent r ICI II I)' In.:in~(a~oJ' :,;11 III 
'-----. usc '(ll\lh\J ~{il1n gu' <1M! 'I'er ti) rnc.'lIl1Ur· ro. ('0 Hh I O . 

C ST J) \1 ) r k \l 

The <lut clave 'b uhl I \! d~t.li 'ateu Ii r thl! rmpu~' of dl:"l11l~ctmg and lreutin' bJu-

I} Whl!n opcrtlting [J g!tl1. it) fl . autoclave, Ill'di I waste shnU be subjel.iteJ to: 

(i) iI I m(X'1,1I111~: 111' !luI I 't;. t;,IIl I? 1- (' Il11J PI' . . lin: { f I 'i J'll'lInil J'lM' 'lqUAI" inr.h (1'11;1:) 
for:m ,llIlocH\1! r 'sidcl1~ • 1I111C t;lf II It I ," iil n 60 mlhU\l.iS: or 

(ii) ll t(!mp mtuteOfntlltes'llan 150 811 I a pI'.! ,jure )(31 psiror nuutocl ve 
re ' Iuenoc lim..:: of uot I ss an -I, minut '. or 

(iii) a LCmpl!r3tuhl f rIOt I . lire 52 psi for an ,HlllJcltl\c 
residence time oj' noll' hln 30 mintlt 5, 

(2) When operating a vacuum n I tll\ c, medical waste shall be subjected to a minimum of 
three pre-vacuum pulse to purgl' the autoclave of all air. The air removed during the 
pre-vacuum. cycle should ~ dcconlnminLllcd by means of HEPA and activated carbon 
filtration, steam treatment, I'T any other method to prevent release of pathogen. The 
waste shall be subjected to Ihe following: 

0) a temperature of not less hall 121 "C and pressure of 15 psi per an autoclave 
residence time of not less th~\ 11 45 minutes; or 

(il) a temperature of not less lim" 135"C and a pressure of31 psi for an autoclave 
residence time of not less Ulan 30 minutes; 

(3) Medical waste shall not be t: IIslJcrcd as properly treated unless the time, temperature 
and pressure indicators illllh:: Ie that the required time, temperalure and pressure were 
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(4) 

(5) 

reached during the autoclate process. If fur any reasons, time temperature or pressure 
indicator indicates that thei required temperature, pressure or residl::l1ce time was not 

I'I:.Khed. the l'llIire 1\111t.l )t 11l~lllc;j1 \\ btl: must bL 41utoclaved again until rhe proper 
IcmpCl-;\1111' , I'r~'isu rc ,JIld 1l,.'side ll ' I! tim..: \\ere achh:H:d 

ReconJillg of upcralillunll1uramclcl ': r ,tch ,ntluduvc 'hlll1 h,J\c grarh ic 01' C(\1\lplHcr 

r '\; I .rd!I)1.! dl'\ ICt'" wllll:h will all lll!llUIICil lh aml1.:ll/lt!nuIIII:sh, fllnnit If anJ le4;(\II.I dUle'>. 

lim..: 11r' JI I\ . 11 1,111 iJLll ll llc, '1111 llulIlhcr .Hld operating parameters throughout the entire 
length oflhe autoclave cycl~ 

, ! 
Validation test for Ilutoel " c: The validation test shall use four biological illdkator 
strips, one shall he used as I control and left at room temperature, and three shall be 
placed in the approximate ":~I\t":I' of three containers with the w88te, Personal prot~ctive 
eqUl~ment (gloves, face Ili lli and coveraIJs) shall be used when opening containers for 
the purpose of placing the i l .• lugical indicators, At least onc of the containers with a 

biological indicator should h~ placed in the most difficult locatitll1 tor steam to 

penetrate. generally the bl l1lt m ccnter Ill' the wn'\ll! pll-.:. Th \1"; urict or operator shall 
conduct thifj test three I.VIISt;;L'lIth 1.: 11m !\ 10 lie Ii I)\.' IIlI! minimul1I operating conditions, 

The temperature, pressure ;J,,,I residence time at which all biological indicator vials or 

strips tor three consecutive le~b show complete inactivation of the spores shall detlne 

the minimum operating ';11 11 lil l\l n~ for the autoclave, After detenllining the minimum 

temperature, pressure and t ''>Idence time, the occupIer or operator of a common 

biomedical waste treatment facllity shall conduct this test once in three months and 
l"ecorJ ill Ihi fCtwn.1 '11'1 11 c namtaillcd 

(6) ({ouUn.: Tc~t: \ hClIllLul i~lcnl<\r striJ'l or I,JI1' thul ch'lII~ coll)Uf when ~ ct:naill 
tcmpcr; l\lIn' j,; rcuch..: (.1(1 hI: t1~cd Ie. '~rJl~ Ih:il a ~l'cCllic tcmpcrmurc hn.'i I cen 
acl1 lt:\I.:lI It may be n~·J.:cSS:lI i to use more Ih,1I\ I111t: ~ 1 f1P over lhe wllste r,h.j."tgc ,It 

ullkronl locations \0 cl1sur~ thaI Ih~ Inn t I1I1.mt \I th pock •• •· h '~"I:\l uucqlltltely 
autoclaved, The occupier Of \ pt'r.llor of a common bio medical waste treatment facility 

~hullllllllULlcl 1111', tc~t ~ILlrin ' . lItoc lil\lllJ;; ~,t 'ath balch ilnd rl,cords 111 lilts rl~g!lr !.l 'hHII 
he maintHjnc I 

( 't Spore lC~lill" rt'le autO ~l \..: should complete I.. und \;.iJn~i !cnlly kill the 

uppro\'l;:u bi(,l'glcul I.nt1ic~Hor II the m !\ l lllUIO de ;~n c<1pachr 111' each mm.d \\C llim, 
Aiol, kal indicator for .l lIro I. c lwl1 he: (kuhucilllL'istcomlhcml philu<; pate: u lng 

.vjiJl m pore ::-'- lrtp ': wllh u~ I\:u.' lX 106 spores. Under Ill) ctI'CUnlSUln~l!:' wil l un 
uutoclave huve llltnltlll,llll OPCI (ling parameters le!!5 dUUl a re~idcllt.!t! lllnt: of )0 mimlll: , 
a tempbrnlUrc Ie ::, thall 1210 or n pre '~urc I\!~ than 15 PSI , 17he oc upicr Qr p"mtor 
of n cornmon bio ",cdi' I \\tl,! I treatml!11t and dil>posallucilily shull conduct thiS IC. t ut 

least Olle'\!' in C\ Itr) \v "k fUld n:.:ord . in tht:. rcg:ud shall b maintained, 

D) ... 1 LRr.DlH£n 

'hl'cJdlll@ j" a pructlSS b wlu..: 1 Wfj~' .If<: ~'-. h.1pt:d or lLt jatl> swalh:t piece!l so as to 
make the Wa5'(,S llmccognizahh: It hdp~ in pN emioll r I'euse of hi 'l1I~dlcal waste 

and also acts a~ ' ill~ntitj6r Iha t I! .... 'Sste ho\'\: bCl:11 Ji il1l~ted IlIld are safe to dispose 

off. A shredder to he u_ 'J I' hrcduil)g bjo·mcdicul \\'u~tc shall confinn to the 
following minimum n,lllllir':lIto:nls 

0) The shredder for hio-medlcal waste shall be of robust design with minimum 
maintenance requll'cille I. 

(ii) The shredder should be I nlrerl ~ designed and covered to avoid spillage and dust 
generation. It should be dc:ougm:J stich that it has minimum manual handling~ 

(iii) The hopper and \:lIll ing chamber of the shredder should be so designed to 

accommodate the waste hag full of bio·medical waste; 
(iv) The shredder blade ~ ho d be highly resistant and should be able to shred waste 

sharps, syringes, .'c ti p('I' blades, plastics, catheters. intravenolls sets! bottles, 
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blood bags, gloves. b~dagcs etc. It should be able to handle/ shred wet waste, 
e!lpecially atler 11111."1'1 \ Iv\:i uutoc1ave!hydroclave: 

(\') The shredder blade ~ i1 \ I be of non-corrosive and hardened steel; 
(vi) Tne shredder should III! so designed and mounted so as not to generate dust, 

high noise & '/lbl',ll IOII: 

(vii) If' hopper lid or door ell collection box is opened, the shredder should stop 
automatically tor, <1ft: of operator; 

(viii) In case of ~hll 'k-loau llI!,! (non-shreddable material in the hopper), there should 
be a mechanism automatically stop the shredder to avoid any 
em.:rgency/accident; 

(Ix) (n case of overload or "Immill~, the slu'edder should have mel:hanism of reverse 
motion of sbaft to a\ IIi,! any emergencylaccid\:nt; 

(x) The motor shall be Ullll lL'ckd to rhe shredder shaft lhrough a gear mechanism, to 
ensure low rpm and .. f'I~': i;::;.:::.;.:::: :;'<":',:.: :,'; " .... 

(xi) The unit shall be suit~ly designed for operator safety. mechanical as well as 
electrical: 

(xii) The shredder should lHl\ c low rotational speed (maximum 50 rpm), This will 
ensure belter gripping. lid cutting of the bio-medical waste: Revised Guidelines 
lor Common Bip-nwdl<:lIl WI1~te Treatmcnt facilities 13 

I "Iii) The ..11:; 'h.:tr~e I CI rltt rum J Il; 'hul'g PIl ln( Lv grou,l\d k \cl) .5haJ l b.: 'ufl1ci 'nl 

IInlll ipnllll 1 h.:~11 t" 1l~'lIl11ll) l1dal~ lite ~ll1l1aill'r 1M 'o llccti)1I or ... hrcdtll!J 

l1lal~nal rill S would \111l1 spillu '': 01 slu:cducdmalcrlut: 
IV) Ille.: Ol IOlnlll1ll c padt> 1.11' tlie nlllt.\l1· ,lll.adll-ld wilh the _hn:ud r s.IIall t • : K \ 

IiII' II Kgl \1 t, 5 KW fi r 100 kl! hr & 7 KW r r 200 Kl! hI' • .lnU shall he three 
ph()se Illd'lctWLl JU UIUf t hi \\-111 'n 'ure dlklc11l I.:uwng III til' I'll )-medl 'al 
\\~IS I C!i as l' j'C 'crlhcJ in the Rill-me 1Ie 'li 'V 'ast~ Manug l11<!nt T uks: nd 

(',r} The shredder also "h lid be titted with separate 'energy meter' for recording 
tn t hI 'urpm nl 

Q. Unit sball comp l) ,~ith (" r '\'i,cu guidelines fur io-mcdical Waste Incinerator 
i. . ued by eotl'nll oUutil)n 1.1 trul lia rd, 0 'Ihi 

10. It..; 

Cl I{ulc, 

II ni t halt I.:omply \\ilh th p Vlwil; O(lS ur 13i, -1ll~U I' J Waste. 11ll1ngl.':m III Ruk . l OI . 

12, 8) gnJnlin~ consent to upcni t '. cpec is not making any commitment 1'0 'ardio 
pro\' iding .bio-medical waste f :myhlll bealth 'arc facUities to tbe unit i.e. "YII 
AlUance EO\'il"uclIr ' oln plln: I' I . LId. 

13, Unit shall make standby (l I 'ran~el1)~ 11 1 for treatment of Inctn~rtlo l dll(' '' -i ll l."i ncrabl · bio­
medical WlI!'lc in c~):;c )1 aJl~ laih r of ma 'h iner), I.:qu lp 111Cnl. 

14. Bio-medical Waste T rcn lm II I Fnrilit) may hltve agre 'ment with un. Health Care 
Facility .f C'buJldigllrh as per r ttl mutually agreed by bulh purti ' _ 

15. In elise of any dispute with 1'1.' r 'ct to rates ch!uged or any other matter, matter wift 
be referred to District Level Tuk Foree (Constituted by tbe Ch8ndigarh 
Administration vide no. ~ IF 0120 111146-155 dated 04,02.2011) for implementation 
and monitoring of Bill - llII: tli~'fl l Waste Rules in Chandiaarh for final decision on tbe 
same. Decision will be binding n Bio-medical Waste Treatment FaciUty. 

16. Applicant shall further get the umph.:!> of waste water/noiseiellussions analyzed quarterly 
from the labomtory recognized h) the CPCC/SPCB/CPCB/MoEF&Ce under intimation to 
this office. Test report shall be '"111 to cpee. 

\ 7. The unit shall regularly submit Iht.: environmental SLalcOl 'nt in the prescribed fonn-V for 
the previous financial year not Iu~r than 30th of Septl! l11 hcr every year to epee. 

This consent to operate is i~:; ~ I fr)l11 ptll hlliv'l IIIISI\? (111), and does not absolve the 
prqject proponent from the Ih..,I' statutory obligations prescribed under any other la,,,, or 
any other instrument in force, 1111: sole and complete responsibility to comply with the 
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conditions Jaid down in all ;other laws lor the time-being in force, rests with the 
ulliUpr~iect proponenl. 

19. I,hul. n'II"'tths t u ll dill~ ~l !1Y l hil1~ prm itt..:u h\.'lc [n \'1m c. Chandigarh Pollution Control 
~\mmlllc\: 'ih" I II I,I~~ I""\\~'r UIlJ re~C ITCS its righ l , I ~ cC I1 tuined ul1der section 27(2) of tht: 

~\ ,1I i.'r Ace an~1 l lJld.: r .' '''lllltl "(((I' ,If l ite Air \ CI 10 Ii.'\ ic\\ anyo llc or all the condit i~ ln $ 
IIllp1.lscd here III J\'ltn C alld I1ll I. e Slid, \llllaticlll a.~ it J 'emc'" fit It.lf the purpose of -\ If \ UI 
and Water Act. 

20 l IlIt 1,', 11 Itl:.tull Ihi.' '( 'T\ U UlIl' T'l\ I PI Z c.lm..:ral at the up pl'lIpriate It! 'ation in the 
pr':lll lscs whIch -:!1\lllld h~ , ' I l l no '(':.1 \\I th Iht: ~c"er of Ch,mu l!! Ii'll Po ll ution Control 
( IImllHllcc .tllli (' nll .. ,ll'nIlUli III t'l lmn ,1 Ii 'md_ 

21 The achH:\'ll l lll:lll of the .hkll h lCY and efliciency or the efflu':111 treat III i.'11 I pl.U11 pollution 
co~trol dc\ ICl'"r '-circul,' \I(111 $ts!em instAlled shall 00 the '111irc resl'lIl1 ibilill l;! ' of the 
umt. 

22. 'lbe Wlit shall submit ia yearly certilicate to the ctTect that no 
addi lhll\ lip ' !" luali\111 rnllll tl il: ill lll ll i lllvJc ll liwli,m has been carried out during the previous 
year otherwise the unit shall ;Iprl~ for the varied consent. 

21 Any amendments/revisions mi'u~ by MoEFF&CC and CPCB in the permissible limits for 
discharges shall be appllcahk 111 Ihe umt from the dute t Sitch <lInelldnwl1(~ leV i. IUI1 :-: . 

24, Any upset conditions in the r l ,m~ pl:1I11~ of the Wlit, which is likely to result in increased 
effluent and/or results in ~ iI)hltHlIl of the standards lay down by the Board shall be reported 
to the epcc immediately rillfl l1g which any stoppage and upset conditions that come to the 
notice of CPCC and its ofli~\! l's. will be deemed to intentional violation of the conditions 
of consent. 

JS. I he i Itfnoriscd outlcl and lIlod~ \) 1' li~[1'1 II h I 11 I h cbaugcu wuhuut I I' Uf wriLten 
pornwi~itlll uJ the (Oll llllllll:c. 

:6 TIl(! UI1I\i :.hull pr, ' 'v luc t il l: ell:! tro ll lut!I'lctic n ,\, Illl'lcrc. at l lll" ~lIUrl.le Or a tCT "uppl v. at 
inlc')Ull<l1 \ f -fill! '111 IJcillI ll()1i1 plaut , ithill Ill! IlItll llh .11\(1 ~.hu ll l113in .. dll III 1C:L:()rJ of 
d:lIl .- rcadlllg MId «;IIh11 11 1 Ihe ~Ulltn ' p h, ~ I h n h Ill f1 t\\\ 11I1! n1)l ll11 

_I The dl v ' iOll I)r bye lC-~ 0 : Ji en Irg' tl'om facllih utilw:d b the pplic!llll r 
maintain compliance with the term, and conditions of this consent is prohibited except: 

(iJ Where uni1\ oi bk t pr\.l~·O[ 10, . ,)1 lI fe (lr ';OlllC pr p rr damag IT 

(ii) Where excessive storm Ul' \mlg or run off would dam gt: facilities necessary for 
e~1I11p l i a m;c: with tenus 0.1 conditions u ' uli con, Ill. The applicant shall 
immcdjut I ~ !loll I) the co cnt issuillg lIu\lIorlty In writing 1 cuch such di vers l nor 
bye-pass. 

lids. ludge. I iher bue \\0 - 1>1 M llhci pollutaul rom cu from or re 'ulti,o J thml 
treatment or COlli I ur wasle W,U rs . hul1 Ix L11 ~posed off in Stl h mOil " r t pI' venl any 
pollutilnt from 'u h mau;riul- tit 111 entcr[n in! II 11l1<,1 watur, 

The unil hall mak~ neccs.'lory :md ad~qu:t\c artun~~O)cll to h IJ back thl: emll~l1t in ' 'C 
I failul of re~ir~\l la ti n . } WI 1 cfllw.ant tre' IInell! planL 

~O . l hu unit hull c;nmli'': that it lJ'tWhn~~tlt cupac it\ nd '!uantiLy of bi -ml."<.lit'i-II ~u .. ;k do not 
exec d th qtl nlil, m I ti,))1e-d I t: COlt CIII un hull no carr out all expnnsil n 
\\ tth lllthe prior p'rm l: iclll!, ()' f the! C ll\",iul.1~ 

31. Unit -;holl Pll) for rc.:ne!\ ttl of c nscilt JlI lht! pr ' rille I fonn tlca:.~ 90 unys belore the 
date of c;::\.pi I) of thi con, nl O~' . 

32. The unit shall pro\' iu' C\'IurJli.' C l'r~' mel rand wale r ml:ter 811d maintain a proper record 
of its running electricity t,; n!lW'll[lli n, dule anti ti m!! f 0 ]1Cntll t111 , break do\\on if any and 
other related activities etc. in 1 ( gb(ll\\.. as per format enclosed at annexure-' A' 

GENERAL CONDITIONS FOR 0 ' ~E;'<I TO DISCHARGE - EFFLUENT/ EMISSIONS/ 
HAZARDOUS WASTE 

a) Any upset conditions in Llpcr.lt i illS. 1" " t o! -s in the premises, \\"hich may cause increased 
effluent or result in violation of ~ l l lI\d,,,'u prescribed in the Consent Order be reported to the 
Chandigarh Pollution Control \ lIIl1ll iucc at the tirst instance, 
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<'1I11~l'lIt'O ,("J1(U RU\\IF/L.:.\7I~lll) i I..; }-:,:.S f):\kd "")')q 
bl I he ,Ipr l l 'Jill .. h:J11 r r,lcl l\:\! gIl<' I hl1l1"'l!~L'eplllg '\lIl"i~ \~thl's Ul'3ms/ '(ln l.1L1ihi~I!\"c rs 

sh il l he k~'pi Ictlk r~f\1\ r Flonr \\,1',11I 1I l( 11\1111' '(\~' ,111011 prtl\.:cq " lrea ~ltlill n)f he . tlIO\\ l!u 

tl IllIll Ihclr \ ,1\ 111 '!l\rt11 '\\lH~1 dl,\ins .11' llpen are'b, The unit shall not throw any solid 
\\,lhl~' In npL'1I III Idl: \ \l l.' i d~' It rr >Il Il~S h I the nUI>;Ullce of the public or to be deterrent to 

1111: em tr Ilmr:111 III ,III~ ll1unn('r 

1:1 I he 3pplicl1ntb311 gtl 111 II l' rcc)dillg 'rcus(' \11' \ :\1<:1' as I'dI' U~ pr,lclicable to milllll1ize the 
lli schargc \lr\\.t.' I~·s Il lll ll1l~ 1.'11\ irllllnt\!111 ,Ind ~h,,11 \\,11'1.. 1(l ilUOP l cl"',ln technolpg) 1" reduc~ 
III ' gener.tli l1l1 of 1.'1\ \ Irl\1)lIH.:Illal '1(111111,1111 

dl rile unit hl ll1 IlkI.' 11t:I.'CSSllr\ Lp . In l.'l"me that noise pollution is not c~lUsed from its 
\ pl.'raUon,\ 1"IIK' 1I111~,IIIC ... ,\rIlIC I,uhl !\. " 1 \\\ llkers, The unit shall not bum any material on 
I k flla I " I\k ,111.1 111 II1SI ,1t:Oll t. i UL II pr~tl1i ses t{l the nuisance of the public or to be 
de !\.'rr\'11111 1 thl.! ' m in:1I1 1111.1l\t II) ,HI\ 111U1 111 ~·r. 

e) This consent sh.nds CUll celled if there will be uny cm'rouchment of Government 
laud by the unit i.e. M/ .. "lIillll ~C Envirucare Com pulI) p, t. Lcd .. 

f) The unit i.e, Mis Alliance .n 'irll 'are Company p"t. Ltd., Plot No. 18219. Industrial 
Area, Pbll~e·[. Chandjgllrb .' nil c Illpl) with lhl:! PC,,11 i~i\I/IS of the Environment 
(Protection) Act, 1986 and the nl l ~' mlldc thereunder 

M 'LIlhcr ,",ccrCl:l'1 

EDdst, No.CPCCIRSBWTFf1l3 12 II), Dated: 

,\ copy J~ I 11'\\:111 kJ h Ihl! r I t l.' Officer, 11 I - hruu.ligMh \\ ith Ih ' in fnJ'llwli n Ih:l\ 
Lonsenl ttl the unit (Ii 1Ii:1f1 " 11 TO IU" .omp n)' P 't. :rd., Plul , 182J9, 1 lid II: trilll 
Area, Ph ,e- l. ( hunt.lignrh l hi C I gn.l1lr~·d from pollution, ngll! Inl) ""l) nu Il l a~ check 
u"~ mi w ~nd Jlh r 3S~ "t" I'd .. 1 'd I . ' If I Pllrtl en! I :our ~n onLl tal-I! II 'Iilln 11\: ,'rdi gl. 
(if required), 

-sd)'­
T.e. Nautiyal, IFS 
lcmhcl' ,:cCI'chu 
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35 
CHANDIGARH POLLUTION CONTROL COMMITTEE 

Application form for Consentl Authorization 

From: 

M/s.Alliance Envirocare company Pvt 

Ltd 
182/9, Industrial Area, phase-I, 

Chandigarh 

To 

Sir, 

Industrial Area 1 

Chandigarh 

160002 

The Member Secretary, 

Chandigarh Pollution Control Committee, 

Paryavaran Bhawan, Sector 19-B 

Chandigarh. 

I!We hereby apply for * 

Applicant ID 

Application Form No , 

Application Submission 
Date 

Type Of Industry 

Proccss (In Brief) 

Category 

Application For 

GSTNumher 

Aadhar Number 

Application for 

Applied for number of 
years 

Fee Deposited(in 
Rupees) 

Rl7TND159368 

513987 

21111/2023 

Bio-medical Waste 
Treatment Facility 

Common Dio-Medical 
Waste treatment Facility 

RED 

Renew 

04AAFCA4710R2ZG 

242814680788 

CTO(Re-New) 

5 

131250.0 

i) Consent to -Es1:ab l ish IGf}er-ate-/Renewal of consent under section 25 and 26 of the Water(Prevention 
and Control ofPollution)Act,1974 as amended 

ii) Consent to Establi sh-/-0J3eFa~ IRenewal consent under section 21 of the Air(Prevention and Control of 
Pollution)Act,1981 as amended 

iii) Authorization/renewal of authorization under Rule 6 of the Hazardous and Other Wastes(Management 

and Transboundary Movement) Rules, 2016, in connection with my 1 our existingl proposed! alteredl 

additional manufacturingl processing activity fro111 the premises as per details given below 

PART A: GENERAL 

1. Name 

Designation 

Paramjeet Singh Chawla 

Manager 
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Office Address 

Telephone 
fax number 

Mobile No. 

Email of the Applicant 

2. (a) Name and location of the Industrial 
Unit/Premises for which the applicalion is 
made.(Give revenue, Survey Number/Plot 
Number, name ofTaulka and District,also 
telephone and fax number.) 

(b) Details of Planning Permission obtained 
from the local body/Town and Country 
planning authority/Metropolitan 
Development authority/designated authority. 

(c) Name of the local body under whose 
jurisdiction the unit is located and name of 
the license issuing authority. 

3. Names 
Address 
tclephonc Ilnci Fllx nllmhp.r 
of the Managing [)irector/Managing Parlm:r 
and olTiccr rC:ipon~ihk for tl1llttl~rR 
connecled wilh Pullulilln Cllnlrol and / or 
Hazardous Waste Disposal. 

4. a) Are you registered as a small-scale 
industrial unit? 

b) If yes, give the number and date of 
registration. 

S. Gross Capital Investment of the unit without 
depreciation till the date ofapplication(cost 
of building,land,plant and machinery). 

3b 

Paramjeet Singh 
H.no.2040, Phase-7, SAS Nagar, Mohali 
(M) 9216594568 
email: alliance_envirocare@yahoo.com 

0172-5017402 
0172-5017402 

9216594568 

alliance_ envirocare@yahoo.com 

Alliance Envirocare company Pvl Ltd 
182/9, Industrial Area, phase-I, Chandigarh 
0172-5017402 
0172-5017402 
Industrial Area I 
Chandigarh 

N/A 

MC Chandigarh 

Paramjeet Singh Chawla 
Manager 
H.no.3602, Sector-71, SAS Nagar Muhali 

Yes 

CHOIA0002577 
09112/2017 

286.49(in Lakhs) 

6. If lhe site is located near sea-shore/ri ver bank/other water bodies; indicate the distance and the name of the 
water body ,if any 

Sr. No. Surrounding of site 

1 River 

7. Does the location satisfy the requirements 
under relevant Central/State 
Govemment.Notifications such as Coastal 
Regulation Zone, notification on 
Ecologically Fragile Area, Industrial 
location Policy etc. 

8. 

ff so,Give details. 

If the site is situated in notified industrial 
estate 

Whether effluent collection,treatment and 
disposal system has been provided by the 
authority 

will the applicant utilize the system,if 
provided 

if not provided, details of proposed 
arrangments for the treatment of effluents 

Distance(in meters) DescriI>Hon 

8000 Sukhna Lake 

YES 

Chandigarh Administration 

YES 

YES 

YES 
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9. Total Plot Area,Built up Area and Area 
available for the use of treated sewage/trade 
effluent. 

10. Month and year of proposed commissioning 
of the unit. 

11. Number of workers and office staff. 

37-

Total Plot Area : 2080-Square Yards 
Built-up Area: I 2500-Square Feet 

Feb/201 8 

37 

12. (a) Do you have a residential colony within No 
the premises in respect of which the present 
application is maue? 

(b) Iryes,pleuse state the population staying 
(c) Indicate its location and distance with Location: distance: (in meters) 
reference to plant site 

(d) If nut located in industrial Area then 
give identification of nearest residential 
Areas(such as village, town, sector» 

13. List of products and by-products manufactured in tones/Month,KI/Month or N umber/Month( Gi ve figure 
corresponding to maximum installed production capacity). 

Sr. No. Name of lhe PI'Ullucl UuH Avg. Actual Production 
produced/to be (for which consent is 
produced sought) 

1 Treatment of BMW kg/day 9800 
(Incinerable & Non-
Incinerable) 

Sr. No. N arne of the By- Unit A vg. Actual Production 
Products produced/to (for which consent is 
be produced sought) 

1 N/A Metric Tonnes/Day 

14. List of raw-material and process Chemicals with Annual consumption corresponding to above stated 
Production Figures, in tones/month or kl/month numbers/month. 

S.No. N arne of the Raw-
material/Chemicals 
used/to be used 

1 Untreated non-
incinerable 
Biomedical Waste 

2 Untreated 
Incinerable 
Biomedical Waste 

15. Description of Process of manufacture of 
each of the product showing 
input,output,quality and quantity of 
solid,liquid and gaseous wastes,if any,from 
each unit process.(To be supported by flow 
sheet and/or material balance and water 
balances sheet). 

PART B: WASTE WATER ASPECTS 

16. Water consumption for different uses (m3/day) . 

Quantity of the Raw- Unit 
material/Chemicals 
used/being used 

5000 kg/day 

4800 kg/day 

See Enclosures 

Sr. No. Water Consumed For Quantity(KLD) 

1 Process and wash 1.5 

2 Others Bioler 1.0 

3 Domestic 2.5 
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17. Source of water supply.Name of authority granting permission if applicable and quantity permitted. 

Sr. No. Source Type Source Name 

1 Municipal Municipal 
Supply Supply 

18. Quantity of waste water(Effluent) generated (m3/day). 

Sr. No. Wastewater Generated 

1 Domestic 

2 Process and wash 

19. Water budget calculations accounting ror 
diffcrcnce between water consllmpution and 
cfflucnt genereated. 

20. Present treatment of sewage/canteen 
effluent(Give sizes/capacities of treatment 
units): 

21. Present treatment oftrade effluent(Give 
size/ capacities of treatment units). (A 
schematic diagram of the treatment scheme 
with inlet/outlet characteristics of each unit 
operations/process is to be provided. Include 
details of residue management system (ETP 
sludges): 

22. (a) Are sewage and trade effluent mixed 
together? 

(b)Ifyes, state at which stage-whether 
before, intermittently or after treatment. 

23. Capacity oftreated effluent sump, Guard 
Pond, ifany 

Name ofthe Quantity (KLD) 
authority 

MCC 5.0 

QUlIntity(KLD) 

3.0 

2.0 

See Enclosures 

See Enclosures 

YES 

After treatment 

24. Mode of disposal of treated effluents, with respective quantity, m3/day 

S.No Type of Effluent Maximum Effluent to be Effluent Mode of disposal 
Generation Recycle(KLD) DisposallDischar 
Quantity of 
Effluent(KLD) 

ge Quantity 
,(KLD) 

1 Domestic 3.0 0.5 2.5 Municipal 
Effluent Sewerage 

System 

2 Washings 2.0 0.0 2.0 Municipal 
Sewerage 
System 

25. a)Qua nlity ofuntreutetVlrcated efnuenl.(specify pH and concentration of suspended. so lids(SS),ROD OD 
and specilic poll utants relc unl to the industry.Tolal Dissolved Solids (TDS) to be rep rled for disposal on 
land or into slrean river. 
b )Enclose a copy of the latest report of analysis from the laboratory approved by State 

Board/Committee/Central Board/Central Government in the Ministry of Environment and Forests. For 
proposed unit furnish expected characteristics of untreated/treated effluent. 
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Sr. No. Type of Para mete Cone. of Pollutant Unit Date of Report Name of 
Effluent rs report analysis Laborato 

no. ry 

Untreate Treated 
d 

1 Domest pH 7.51 mg/I 30/09/2 NEFL3 EGO 
ic 023 00923N PARYA 
Effluent A012 VARAN 

LABOR 
ATORI 
ES & 
GONSU 
LTANT 
S PVT 
LTD 

2 Domest Bio 93 % 30/09/2 NEFL3 EGO 
ic assay 023 00923N PARYA 
Effluent test A012 VARAN 

LABOR 
ATORI 
ES & 
GONSU 
LTANT 
S PVT 
LTD 

3 Domest Suspen 32 mgll 30/09/2 NEFL3 EGO 
ic ded 023 00923N PARYA 
Effluent Solids A012 VARAN 

LABOR 
ATORI 
ES & 
GONSU 
LTANT 
S PVT 
LTD 

4 Domest BOD 20 mg/l 30/09/2 NEFL3 EGO 
ic 023 00923N PARYA 
Effluent A012 VARAN 

LABOR 
ATORI 
ES & 
CONSU 
LTANT 
S PVT 
LTD 

5 Domest COD 120 mg/l 30/09/2 NEFL3 EGO 
ic 023 00923N PARYA 
Effluent A012 VARAN 

LABOR 
ATORI 
ES & 
CONSU 
LTANT 
S PVT 
LTD 
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LtD 

6 Domest Oil and 6.3 mg/l 30109/2 NEFL3 ECO 
ie Grease 023 00923N PARYA 
Effluent A012 VARAN 

LABOR 
ATORI 
ES & 
CONSU 
LTANT 
S PVT 
LTD 

PART C: AIR EMISSION ASPECTS. 

DG Set Details :-

Sr. Name Addre No.of Cost Capac Whet Quant Sukh Type Dale 
No. of the ss DG ofDG ityof her ityof na of unit of 

Unit Set Set DG Acous Used Lake where Manu 
Set (In tic Oil DG fae 
KVA) Enclos Gener Set turing 

ure ated(L install o1'U<"; 
provid itres/y ed Set 
ed(Ye ear) 
siNo) 

1 Allia 182/ 1 7.5 160 Yes 50 Grou BM 2018 
nee 9, lacs nd WTF 
Envir Indu floor 
oear strial 
e Area 
Com • 
pany Phas 
Pvt e-1, 
Ltd Cha 

ndig 
arh 

Details of Other(s) except DG Set :-

Sr. No. Equipment I Capacity (also Fuel Stack Height 
Devices mention unit) from ground 

level (in meters) 

26. Fuel Consumption : 

Fuel Name Daily Unit Calorific Ash Sulphur Other 
Comsumpt value content % content % (Specify) 
ion 

LDO 300 Litres/Day NA 
(LIGHT 
DIESEL 
OIL) 

27(a) (i) Details of Stack(Process & fuel stacks) 

Stacks Name Attach to: Capacity: Fuel type: Fuel Material of Shape(Roun 
: Quantity: construction: d/Rectangula 

r): 

Incinerator Incinerator 200 kg/hr LDO 300 MS Round 

DG SET DG SET 160 KVA LDO 20 SS Round 

BABY BABY 200 KG LDO 25 MS Round 
BOILER BOILER 
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(ii) 

Height,m(above ground level): Diameters/Size in meters 

30 1 

10 0.07 

11 0.1 

27(b). Whether any release of odoriferous 
compounds such as mercaptans, phorate etc. 
arc coming out. 

28. Do you have adequate facility for collection 
of sa mples of emissions in the form of port 
ho les. plcMor. ladder etc., as per the Central 
Board Publication 'Emissions Regulations 
Part - 3' (Decemberl985) 

I Conll'ol equipment preceding 
the stack: 

[Bag Filter] 

[Acoustic Enclosure] 

[Not Applicable] 

No 

Yes 

29. Quality of treated flue gas emissions and process ernissions.(SpecilY concentratIOn oj' cntena pollutants and 
industry/process specific pollutants stack-wise. 
Enclose a copy of the latest report of analysis from the approved laboratory by the State Board/Central 
Board/ Central Government in the Ministry of Environment and Forest. For proposed units, furnish the 
expected characteristics for the emission. 

Fuel Gas Emission quality parameter details: 

Sr. No. Stack Quality Parameter Result 

1 Incinerator Particualte 40 
matter -

2 Incinerator Carbon 77 
Monoxide 

3 Incinerator Mercury 0.01 

4 Incinerator HYdrochloric 6.3 
Acid Vapour & 
Mist 

5 DGSET Particualte 56 
matter 

6 BABY BIOLER Particualte 81 
matter 

Process Emission quality parameter details: 

Sr. No. Iprocess I Quality 
Parameter 

I Untreated 

-----------------~IL-----------------

PART D: HAZARDOUS WASTE ASPECTS 

ITreated 

30. Authorization reqiured for 
(i) Collection 

Storage,Disposal, 

(ii) Reception 
(iii) Treatment 

(iv) Transport 
(v) Storage 
(vi)Disposal of the Hazardous Waste 

Unit 

mg/Nm3 

mg/Nm3 

mg/Nm3 

mg/Nm3 

mg/Nm3 

mg/Nm3 
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31. (a) Whether the unit is generating hazardous 
waste as defined in the Hazardous and Other 
Waste(Management And Transboundary 
Movement) Rules, 2016 
(b)lfso,the category No. 

32. Quantity of Hazardous Waste 
generated(kg/day)or(mt/month) 

Sr. No. Source of Generation of 
Hazardous Waste 

1 35. Purification and 
treatment of exhaust 
air/gases, water and 
waste water from the 
processes in this 
schedule and 
common industrial 
effluent treatment 
plants (CETP's) 

2 37. Hazardous waste 
treatment processes 
e.g. pre-processing, 
incineration and 
concentration 

3 5. Industrial 
operations using 
mineral or synthetic 
oil as lubricant in 
hydraulic systems or 
other applications 

33 . Characteristics of the hazardous waste 
(s)Specify concentration of relevant 
pollutants .Enclose a copy of the latest 
report of analysis from the laboratory 
approved hy the Stilte Board/Central 
Board/Central Government in the ministry 
of Environment and Forests.for proposed 
units furnish expected charactertics. 

34. Mode of Strorage(interrnediate or 
final)( describe area, lot:alion and 
methodology) 

Sr. No. Name and Category of the 
Hazardous Waste 

Igenerated/to be ganerated 

1 35.3-Chemical sludge 
from waste water 
treatment 

2 37.2-Ash from 
incinerator and flue 
gas cleaning residue 

3 5.1-Used or spent oil 

35. Present treatmenl of HazanloLis waste,ifany 
(give type and capacity of trcaLment units) 

Name and Category of Quantity of Hazardous 
Hazardous Waste Waste generate/to be 

I!encrutcd per day(ke:/day) 

35.3-Chemical sludge 150 
from waste water 
treatment 

37.2-Ash from 260000 
incinerator and flue 
gas cleaning residue 

5.1-Used or spent oil 50 

Size of the Room/shed(in Storage Capacity(in terms 
sqmts.) of months) 

1.3 0.02 

17 13 

6 50 
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36. Quality of Hazardous waste disposed 
1 )Within the factory 

Sr. No. 

1 

2 

3 

2)Outside the fflctory(specify locfltion flnn 
enclose copies of agreement) 
3 )Through sale (Enclose documentary 

proof and copies of agreement) 
4)Outside Stale/Union Terrilory,ir yes 

Particulars of (I )&(3 )above 
5)Other( specify) 

Name and Nature of Total 
Category of Hazardous Quantity of 
the Waste(recyc Hazardous 
Hazardous Illbl~/indncr Wllsll~ 
Waste able/storaga generated/to 
generated/to bit!) bt! 
be generated gt!neratt!d(in 

tones/annum 
) 

35.3- Landfill 0.081 
Chemical 
sludge 
from 
waste 
water 
treatment 

37.2-Ash Landfill 142.59 
from 
incinerato 
r and flue 
gas 
cleaning 
residue 

5.1-Used Recyclabl 0 
or spent e 
oil 

PART E: ADDITIONAL INFORMATION 

37. (a) Uo you have any proposals to upgrade 
the present system for treatment and 
disposal of effluent/emission and hazardous 
waste. 

(b )If yes,give details with time-schedule for 
the implementation and approximate 
expenditure to be incurred on it. 

38. Capacity of DG set 

39. Installation ofETP/STP : 

40. Type of Treatment Plant Installed: 

41. Capacity of the treatment plant: 

42. Capital and Recurring (Operations and 
Maintenance) expenditure on the various 
aspects of environment protection such as 
effluent emission HW solid waste tree 
plantation monitoring data acquisition etc. 

42. To which of the pollution Control 
equipment separate meters for recording 
consumption of electric energy are 
installed? 

Mode of Disposal 

Qllllntity of Qlluntity of Qllllntity of Quantity of 
hazardous hazardous hazardous hazardous 
waste waste waste given waste 
shifted/to be ~iven/to be to in-house being/to be 
shifted to ~iven to incineration managed in 
common regd. the premises 
TSDF Recycler 

0.081 0.081 0.081 

142.59 142.59 142.59 

0 50 

YES 

160 

Yes 

Trade Effluent 

8KLD 

1000000 

APCD&ETP 
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43. Which of the pollution Control items are 
connected to Diesel Generator set (captive 
power source) to ensure their fIlnning in the 
event of normal power failure? 

44. Nature, quantity and method of disposal of 
non-hazardous solid waste generated 
separately from the process of manufacture 
and waste treatment(give details of areal 
capacity available in applicant's land). 

yy-

APCD & ETP 

Plastic & Other Metal Scrap 

45. Hazardous chemicnls - Give detail or chemicals and quantities handled and stored. 

(i) Is the unit a Major Accident Hazard unit as NO 

(ii) 

( iii) 

(iv) 

(v) 

(vi) 

pCI' MSIHC Ruks 

Is the unit an isolated storage as defined 
under the MSIHC Rules. 

indicate status of compliance of Rules 
5,7,10,11,12,13 and 18 of the MSIHC 
Rules. 

Has approval of site been obtained from the 
concerned authority? 

Has the unit prepared on Off-site 
Emergency Plan ?Is it updated? 

Has information on il11l orts of chemicals 
been pro ided to the concerned authority 

(vii) Does the unit possess a policy under the PLI 
Act 

46. Brief dduiis of tree plantation! green belt 
development within applicant's premises(in 
hectares). 

47. Information of schemes for waste 
minimization, resource recovery and 
recycling - implemented and to be 
implemented, separately. 

48. (a)The applicant shall indicate whether 
industry comes under Public Hearing,if 
so, the relevant documents such as 
EIA,EMP,Risk Analysis etc.shall be 
submitted,ifso,the relevant documents 
enclosed shall be indicated accordingly. 

(b )Any other Additional Information that 
the applicant desires to give. 

NO 

NA 

NA 

YES-YES 

NA 

NO 

At the edge / Boundry Wall 

Partially Effluent water IS used for 
gardening purposes 

NO 

EC Obtained 

49. l!We furthur declares that the information furnished above is correct and true to the best of my/our 
knowledge. 

50. IIWe hereby submit that in case of any change from what is stated in this application in respect of raw­
materials, products, process of manufacture & treatment and/or disposal of effluent,emissions, hazardous 
wastes etc. in quality & qlluntity; a fresh app lication for consent/authorization shall be made & until the 
granl of fresh consent/ authorization, no change shall be made. 

51. I1We undertakes to furnish any other information within on month of its being called by the 
Board/Committee. 

52. IIWe agree to submit to the ommitte an application for renewal of consent/autorization in two months in 
advancc before the date of expiry of the consent/authorization validity pcriod. 

Fee Details 
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Category 

Capital Investment 

Number Of Years 

- Original Fee 

Expiry Date of Consent to Operate 

Date of Application Applied 

Days left for expiry of CTO 

Additional Fee for ilPplying late 

Ilave you submiLLeu lhe lesL repOlt / manifest of 
Hazardous Waste / Annual ReQort on limely 

Additional Pee for non submission of the test report 
/ manifest of Hazardous Waste / Annual Report on 

timely 

FEE APPLICABLE 

non fMF,NTS F.NCLOSED: 

1. ID Proof - PAN Card 

2. ID Proof - Adhaar Card 

3. Hazardous Waste Take off Agreement 

4. OST Certificate 

5. BMW Authorization 

6. Stack Emission Report - DO 

7. Stack Emission Report-Incinerator 

8. Air Emissions Test Reports 

9. Waste Water Reports 

10. Consent to Operate 

11. Consent to Establishment 

12. List of Machinery 

13. layout plan 

14. FEE Demand Draft 

15 . Addendum to Lease agreement 

16. Lease Agreement 

17. CA Certificate 

18. MOA 

19. Board Resolution 

Name 

Lt5 

RED 

286.49 

5 

90000.0 

2023-11-30 

21111 /2023 

16 

56250.0 

Yes 

0.0 

146250.0 

Yours faithfully, 
Signature 

Paramjeet Singh Chawla 
Designation Manager 

20. Copy of Registration Certificate with the deptt of industry OM DIC Sectt for Industrial Approval Any other in 

case not submitted at the time of obtaining consent to establish NOC 

21. List of Directors Partners of the industry project alongwith copy of Memorandum and Articles of Association 

Partnership Deed 

22. Layout plans of location ETP APCD and all outlets and various channels Pipes sewers having color codes Fresh 

water line-blue Trade effluent line-Red Recirculation of water wastewater line green Domestic waster water line 
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Dotted black Strom water line orange 

23. Manufacturing process Details alongwith the process flow chart 

24. Site Location plan of the industry project 

25. LabAnalysisReport 

26. Id Proof 

** SiJ!;nature is Required ** 
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AV\\A.~~ v~e.- '" ,' s/5 (,-oU~2 
'-17-

CHANOIGARH 
Cbandig:.rh Pollution Control Committee 

Groun4 Floor, Paryavaran Bhawan. ~Iadhya Marg, 
! Sector 19.8, Chaodigurh 

Authorization No.CPCC/RSBWTF/11.'712fl1 91 )30) :J2.S8'" DRted: 31·01· Jq 

l. MIs Alliance a.:m iru :ln' Com (llln~ I), I. Lttl , IS hl,)rch~ 'r; ll1 h':u LtIl ilUlhurllutioll 1111 ler 
Rule 6 of Hazardous llm (llher \\ 'i) ·t.: , ( . LlIlngcuh:IH .Intl l 1'ansholJ lluar\ 'vII \' 'lncnt ) 
R:ules. 201? of F Il\ 11'Il1l . ,1!11l.1f l' r,l(c tiol1 \Lt, l'l)in II I 'p rak .l I,l~~ "i l \ Ii I I' ' IO~IL! L' & 
di::lp05ial of hnzurdous \~ l,;ro.' ')11 tlie ,',\!lIllsr ' ~ 111 111tcd aI I'lul . 'u. 1821'), Lntlusu 'ial 
Area, Phase-I, bundi~ rh, 

2. The authorization is ~r.) llLcd til IN.-ale Ii fcWllil) tor ~IOIU c & disposal of ha7..ardclUS 
waste, 

I h' Authoril.aritlll i "ul1Ll IIptn .lU.ll .2023 

n ,e lIulhflr izCl llon IS sui 1'ct II h.... 'mdHions 'ir<lICU bel \\ and tll such L' nUl n(lns as 
m<lV be pcclticU In lh .. luk'" ril l thl:! Hille hem J in li \l'l.<': IInJer the J n\'11'lL11l 1H.:nt 

(rrHI~d i l 111 i\ Ct. P)Nll 

.. 'rill'" Ind nmlitinn (If ,\ulh l'i/.lItion 

i) rh ' auth f1 .eat ioll . h II " npl ~ with Ih pr "islllll \ J lhl: , n\'i1olUU~nl (Pro lecll(ln ) Act. 
1 86. nil the rul es mu\) , ... 'Yetln Ie , 

ii) 

, t 8m) qf Type of \ ltS t~s Quantit)' 
11J.7. rJuus \\ a:.tc '01 ur I'C\,; d l ' Di pu::ul 

35.3 of 'ci L1ul -f • hr lluRh TSDF 'hcmkul Sludge 30 Kglyear 
from I slc ~' atci' 

37.l f . ell lIul '-l --· .. <10- -- \:<111 Illducrator 100 kg/ull 

5.10 • Cll 'I.hllc-l Tb u~b lluthtJl'il d s t.I Oil 50 Uri, enl' 
n! cl'l" 

iii) J'l\.'Olnwnt lL 

i .) I'his Iltull(lriz tiun docs, 01 u110 ~ ny illl111r1 r huz«rdous or recy tubl wu '\ • unless 
septtrate pcrmi!\Sion i bln.! ed from tIl! A iutd i'llI'il i \L~~ . 

\' I Tht occupier shall main. ;n rC' rd of hau.ardou and of her , Ii fe. generated and 
tit 'ir \Iv' pmllli in Furm 3 nd hull end return to .. handigllrb Pnlluli()11 Control 

'ommitte in fOrLl! -4 I" 110 Jun 'of vcry y III' for the preccdill~ period April to 
M1l reLl , 

vi) HaodliDg, . t rage- ' IlbdUng' .ProJl~1' ll31.iU'dous waste handling & storage area 
should be cnlls tru ' tc:d wllh the 1'011 ~ ing .'p ci licUli us:-

a) The hazardous .... ·aste must l' stored in an environmentally sound manner, The storage 
area should be fenced pwpl:ll ~ and a sign board indicating "DANGER" and 
"HAZARDOUS WASTE" 'Ign and nature of the waste shall be placed at storage sitc, 

b) On site storage of hu7ardou~ \ \ a IC "I ~nt oil in sealed drums placed on impervious floor 
under covered shed is permillL.'d for a maximum period of 90 days unless otherwise 
specially pennitted. 

c) The occupier generating h,1/:J11.l0U, \\,l~tc . hull pro \, llk the r~ql1ir(; sufelY musk. 
goggles, hand gloves. gl.lm hiHllS etc. tll the ,,,or)..ers handling the hazurJ~)lJ wa-;te. rhe 
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occupier shall impart iraining to the personnel/workers for handling and storage ot' 
hazardous wasle. I 

d) rhe: sltlr.l~c 1,ll:illl) hllidd haH' , Il l .1pproPllilh: CtlllttlinlllCI11 ,v'[1,;111 IS per lht,; .. , tI 
"re\ 'minI!, L l llIrnl llllU ( ' Ollllh1r 1ca'ilircs Ilwt" ,Irpr\! \ cd h\ lh'e Sf'(' H~ P(,(' '. 1"1 

e) ~~~,~~~~Il!1 11\)1.1111' h[J7Jr~0l" .. \\Iu~fl!s ~1ll\11 h.: ll1ark~d " "AIA r,'IJOII.., \1,.-\ "Tf ... 
'. . LE WITH (. \RI. () he Pfllll11flt.:llt .mil \\ril1l.'n in red colnqr. in [tl!l,ltsl\ 

Hmdl and In Vcrhm:ul lr lill1~Ullgl! 1,1 willi hnd'i~ I' 'IIm] IIfllllr uJ tnhcl . l1thll'C~CCJ1; 
yenow.Th~ Label ~ ht ' lI ld he (It non \ \(lSh,lhk 1lI.lIenal und \\c(llb~r prnlll 

t) T.ne OccupIer shall be I c~pon. lhk tiJl' dl l ~ dUIHII/-!C or lik IIr pnlperl\ dUrin!.! S(OI II ' e: ~It 
tlls waste, - ... 

vii) Trausportation & I>i~po '111: 

a) The occ~pier shal1.n~t rclll, 11:'11 I. diSpose, tml1sfh or OIh~' f\\ i ,~ trnnsport the hazardous 
waste \ .... Ithout obtalnlnli\ r r ll I permission of Committee, 

b) An occupier who tran 'Pl rl . or offers for transportation, hazardous W~1:cs for off-site 
tre~tment. storage (}f J .r I~.d, must prepare a manifest, in seven copies, and must 
deslgnate 011 the mUnil ' ~J (me facility, which is permitted to handle the waste descrihed 
on the manifest:-

t) I h~ :;clldt:r 0 1 the W;\l)lc :>h.lil pr 'pare c\ en copies uf (l1e UIIUli1cSl1l1 Form 10 
nmprising reo () II' 0 k indlc lned 'Chl\\ lIlI :111 'e\en epic: "hrlfl be siWled 

by the sender 

----- - --"--"-
I ·oP. number I r\ll' lIu~e ~] I with cflluUJ' colle -1- _ ~_ _ _ _ _ __ 

\.lp~ I (WIllie) I 1 U t.' 1(,l'\\lIrdcd b~ Ihe S 'ntkr hl 1111:: ~tml' P()llllli()1l \ I ( III I n aId or mml ~. oti r si 11111 1\ Ih· " en 

r,:--, -nClPiL ~- -----.. ----1 
I ~ ~II) "I (' clluwl 10 ' rt'l,IIIICd h~ the under I ur 1:lkll1l:\ ~JgnuIUr\! UII It I 

I Ir II c' tl ,ttI I ~n lit d Ih~ r"" I If thl? five 51 1 d copie. 
1~11. ~rricu ~ the I runs~H1~ _____ J 

I [0 b retained r) the recC>1 er , lu II user or treatment \ 
I Sf n \:: llJ 01 JX,s31 f dli .' OPCl11to ) aHer receiving the 

~ 1\; ;mJ Ih~ h!l1\aJnin!:11uur COpl~ duly )igll 'd h. \tI ~ I 
_~Ir~ .E:_ _ __ _ _ - -l 

o hundl.'d 0 er H Ill: ansp rtc .. b~ th r 'cj\~r aller I 
a,"ce (in' WilSie 

f--:-:-...:..,....,..."......,..~-~:.;;,;:~· - --
'1 :;C/11 b" II ' rl:Cl:!i 'cr to the 'Iatc Pollution (\)I\tml 

....,.,._--,......", _ _ -:---_ _ r-,lWarJ I\I1«:-r l~:ltm~nd tii posal I huzarJous wtlSI\!, I 
Tu he ,enl b th" ICcoivcr to Ihl.: . Itol!r ancr Irt~tmC!lnt 1 
UllU !2Poslll of h<ltarduus W !lte .. I COP) 7 (G" ) m, "'nl by th, ~d " titiC I.", 1'.IIU1ion Conlroll I a ar r the cde.- ill car lhe '«.\l1d r i in mother. tatc 

_ _...J!c!..!!.~atll'Cnl nJloisEQ;'la1 ofhnzardilu.~,C,. I 
(2) 'D)c ' nllcr 'hull fOI'\\tlrd COpy r ~whit\;) 10 t C! 'tate Polluli r\ Control Board 

llnd ill case the hllztlJ'tlous or othcr waste' i - 1ikely I hi! tronsportcJ through any 
rr n~it tall,;, U,c Sdl ~ sh III prepare all addlli mal cop, each for intimation to 
such Hue allU r, r\y d the " Imc! (0 the cllnccmed St~ll;.' Pollution Control Board 
before he hanl.!, 0'0 I.lt llw bazardous wu.'1t~ to th~' transponer. 

03) No transporter shullc~epl huwdo\ls wastes from an sender for transport unless 
it is accompanied b) \)pic~ 3 to 7 \If Ibl! manifest. 

(4) The transporter sh~hubmil copies 3 to 7 of the manifest duly signed with date 
to the receiver of \he, t'acility along with the waste consignment. 

(5) The receiver after <Ie crltlllCc of the waste shall hand over copy 4 (orange) to 
the transporter and sclld copy 5 (green) to his State Pollution Control Board and 
send copy 6 (blue) I II the sender and the copy 3 (Pink) shall be retained by the 
receiver. 

(6) The copy 7 (Grey) sh II onJy be sent to the State Pollution Control Board of the 
sender, if the sender r~ in another slate. 

c) The Wlit shall sell the r~c ' IJ k Hazardous Waste to only those parties having valid 
registration as Rccydt:I"R~rrocc sor with environmentally sound management 
facilities. The unit shall 'lIhm J the compliance report to the committee. 
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l-t-~ 
Authorization No,CP( l fH'>B\\ IT 'llJ ~ 2\11 91 1'JoI32 S8' Dated: 3/,O/"? 

d) The packing, labeling Ind transportation of Hazardous Waste shall be In accordance 
with the provisions of ~h t: mles mruk by the Central Government, under the Motor 
Vehicle Act, 1988 and lllh~ 1 guidelines issued from time to time and in accordance with 
the provisions of 1 luI. mllllls Wastes (Management and Transboundary Movement) 
!tules. 2016, 

e) An occupier shall nut " frt' r for transport of hazardous wastes to a trallsporter who 
has not received an wthuri/.ntivlI. for transportation of hazardous wastes, frorn 
the epce. 

viii) Other Conditions: 

a) The authorization shall tomply with the provIsions of the Environment (Protection) 
Act. I QR6 and lhe rules "1ade thereunder, 

b) This 'lIIlhun~~llll1 1 1 does nell allow any import of hazardous (!Ir recyclable waste unless 
separate pcrr.ll sq \( III is ~Ih .linl!J Ih .m t "~ UI ,m.11 omm1l1cc. 

c) It is the dUI\ of tiu: UUlhtl rized person to luke pm.H jlcnnjssion of the Chandigarh 
Pollution lill trol ~ ultlmill\!< before closing JOWI1 the fa, lii ly 

d) The .1U1I10n/¥t'iIJ ll or ils r Il~wul shall be produ 'cu t~H Inspection at the request of an 
()ftil~er dlllho l!il.\!J by Ih..: 'h • .mJigarh Pulluli, II ('l1nlnl ( nm01lttee. 

e) The m:CIII' IW shall take -:Iep .. wherever feasible. for reduction in hazardous wasle 
S Il\)ro t I 

t) The unit shn li not rent, k nJ. dispose, transfer or otherwise transport the hazardous 
\\ :\Stc II ithllU I Ilht:li l1 l11g, f l'l l" f)erri\i .· ~il U of C'hunoigarh l'ulhHI(1 11 Clnlr I omlllincc. 

g) \I t} nnulhtlt1,iLcd .!ha l\ I , ill P rSilllnet, clj \li pmcnl r worki n ' C IlJlli o.ns a. UII! l1lillncd 

III thc upplitulilln hy he person Ulil hori/l!d hall ctmslil\lk i l hl'lw h oj' the 
ulhor17' non. 

h) An appllc;tli 111 for the r.:n\!\\ol of an authorization shall be made in Fonn-I before its 
II). 

'n'e t 1 'n lI lli(lrized I ti ll h ptCIl1CllI Illcrgcnc. ltc p<.Ins PI'O 'edure ( RPI I?'r 
which this authorization .. being grantE'.rl (,f'llslli<ring. all site specific possible scenarios 
as ~pilla 'cs.l~ kal!lcs.lir .:lC and their pl'~ ibJe im ul mi bll carry out mock In \1 
in tillS l\! urd al rcgulur illl ' I'\o'fll 0 Ii Ille 

.i) rh~ p :on 1lIlhllriZI.-J II C\lI lpl: \i h Ihe pr i Ion outlined ill the C nl T<11 
P llullI n C nlro\ UUUl J lIiJ'lin on "w ~I ·men.t.in ' I lobiliLiI!li for rl1 vironm~Il'al 
Dlll1l3ge dUI! t Illllldlill_ ,lll I Olsposul onltl/~\rJous Wu:nc lind PClllilt) .. 

k) 1 he I\UI\()I't~d heuuu \\1 anJ (llh r \\' U ~ lc shall \'Ie lUll insured fur I ran~i1 us well II f r 
un, accidijnml '\Jurrenc ilnd It:. cleilll-Ul opemti n 
11~ hIU .. dUJ ' ~Uld mhe wast~ , .... hh.:h gels ~~meratcd uuri ng recycling or NUS or 
h:UUVCry or prl!-procc.:lsill' r ulilb , lUll of imported hazarollllS 131' GlI~~r \\o't{ les shall be 
Ilcntl!u and Jis 'cd of :> pcr sp.:cilic .:ondilions of uuthoriz tion. 

01) The r..:cord f ecm um H( tj lind ~ II: "f th import d hU:l.ardo\t nnd ther 
be III int ined, 

n) 1 hI! tmpoftcr It export I' 'h 11 beat In ' C' I of imporl or :port and mill~nlil)n of 
thllll:1g~ II un) , 

0) Arrj oLlwr conditions l'o~ cdmpliallc ' .' per lhe Oukll.lhncs issutd by the Ministry of 
1.:11' Ir 1U1lCllt. FOr"sl :'IIIJ ., illlRW "hungc lr "nlrnl Pollulion ntm! Board 1T0m time 
to time 

. ~-
, . :lutiyal, IFS 

c.mh 'r Secretary 

"" 
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CHANDIGARH POLLUTION CONTROL COMMITTEE 

Ground Floor, Paryavaran Bhawan, Sector 19-B, Madhya Marg, 

Chandigarh- 160019 

APPLICATION FOR AUTHORIZATION OR RENEWEL OF AUTHORISATION 

(To be submitted by occupier of Health Care Facility or Common Bio-Medical Waste Treatment Facility) 

User Id- R17IND 15936R 
Application Id- 5120RR 

To 
The Member Secretary, 

Chandigarh Pollution Control Commiltee,Chandigarh 

1 Particulars of the applicant: 

i) Name of the applicant Paramjeet Singh 

Designation Manager 

ii) Name of the Institution Alliance Envirocare company Pvt Ltd 

Address for correspondence 182/9, Industrial Area, phase-I, Chandigarh 
Industrial Area 1 
Chandigarh 

Landline phone No 0172-5017402 

Mobile No. 9216594568 

E-mailld alliance envirocare(a?yahoo.com 

Aadhar Number 242814680788 

2 Activity for which authorisation is sought: 

Generation, gregation, Ilection.Scorage,Reception,Transportation,Treatment or processing or 
conversion,Oj posal or deSlrLtction use 

3 i) Authorization now Applied For: Renewal -
3 ii) Previous Authorization Details: 

Date of Application I BMWA Type 
I 

Authorisation No 
I 

Issued date Valid date 
forBMWA 

iii) Status of CTE/CTO-Iatest consent type, CPCC/RSRWTFI1237/20 191158/3258 Dated 
issued date and validity date 3110112019 

Valid till 30111/2023 

iv) GPS Coordinates- Lat/Lon of the location of Latitude: 30.701638 (N Decimal degrees) 
applicant facility(In decimal degress with 6 Longitude: 30.701638 (E Decimal degrees) decimals) 

4 i) BMW Facility Type CBMWTF 

ii) BMW Facility Status CBMWTF-Common Facility 

iii) Address of the location of Health Care Facility 182/9, Industrial Area, phase-I, Chandigarh 
orCBMWTF 

1 
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iv) CBMWTF-Office and location address of Alliance Envirocare Company Pvt. Ltd. 
treatment and disposal IMA Memorial Complex, Sector 35-B, 

Chandigarh / 
Alliance Envirocare Company P) Ltd. 
182/9, Industrial Area, Phase-I, Chandigarh 

5) Details ofCBMWTF: 

i) No ofHCFs covered by the CBMWTF 955 

ii) No ofhcds covered by the CI3MWTf 4782 

iii) Installed treatment and disposal capacity of 9800 Kg/day 
CBMWTF - - I-

iv) Quantity of BMW treated or disposed by 6406 Kg/day 
CBMWTF 

v) JmisJidiullal ar~a and dislance covered by the Total Area of Chandigarh 
CBMWTF 

vi) Contingency (future upgradation) plan of No 
CBMWTF 

vii) Quantity of BMW handled, treated or disposed: 

Catego Type of Waste Quantity Method of Treatment and 
ry Generated or Disposal as per Schedule-I 

collected in 
Kg/day 

Yellow a) Human Anatomical 3920 Incineration 
Waste 

h) Animal Anatomical 1 Incineration 
Waste 

c) Soiled Waste 0 Incineration 

d)Expired or Discarded 3 Incineration 
Medicines 

e)Chemical Solid Waste 0 Incineration 

f) Chemical Liquid Waste 0 Onsite ETP to treat and conform to 
the discharge standards 

g)Discarded linen, 0 Disinfection followed by 
mattresses, beddings Incineration 
contaminated with blood 
or body fluid 

h) Microbiology, 0 Sterilisation followed by 
Biotechnology and other Incineration 
clinical laboralory waste 

Red Contaminated waste 2030 Autoc1aving followed hy shredding. 
(Recyclable) Treated waste to be sent to 

Authorised recyclers or for energy 
recovery or plastic to Diesel or fuel 
oil or for road making 

White( Waste sharps including 17 Autoc1aving followed by shredding. 
Translu Metals Treated waste to be sent to Iron 
cent) foundries or sanitary landfill or 

designated concrete waste sharp pit. 

2 
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Blue Glassware 435 Disinfection or Autoclaving or 
microwaving or hydroclaving and 
then sent for recycling 

Metallic Body Implants 0 

Total 6406 KglDuy 
-

6i) Mode of Transportation of BMW 1: Common Facility Vehicle 

i i) Details of Treatment equipments available for treatment of BMW: 

Sl Trelltment equipment No of units Typc and capacity of each unit 
No 

1 Incinerators I 200 kg per hour along with APCD and Stand 
by PCC 1 & 2 

2 Plasma Pyro lysis 

3 Autoclaves 2 One autoclave having 200 kg per batch and 
another having 160 kg per batch capacity 

4 Microwave 

5 llydroclave 

5 Hydroc1ave 

6 Shredders 2 12000 kg per day 

7 Needle tip cutter or 2 10 kg per day 
destroyer 

8 Sharp encapsulation or 
ConcreteQit 

9 Docp burial pits 

10 Chemical disinfection 

11 Any other treatment 
equipment 

7 Details of directions or notices or legal 
actions if any during the period of earlier 
authorisation 

8 Declaration 

I do hereby declare that the statements made and information given above is true to the best of 
my knowledge and belief and that I have not concealed any information. 

I do also hereby undertake to provide any further information sought by the prescribed Authority 
in relation to these tules and to fulfil any conditions stipulated by the prescribed Authority. 

Date: 10/10/2023 

Enclosures: 

1. Board Resolution 

2. MOA 

3. Consent to Operate 

3 

Signature of the applicant 

Name and Designation 
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4. ID Proof - Adhaar Card 

5. ID Proof - PAN Card 

6. Letter for machinery & vehicle details 

4 
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MUNICIPAL CORPORATION CHANDIGARH 
FIRE AND RESCUE SERVICES 

Ref. No. CFO-FSC/2021/00248 

FSC TYPE: Renewal 

FIRE SAFETY CERTIFICATE 

Date :23/09/2022 

Certified that M S ALLIANCE ENVIROCARE COMPANY PVT LTD situated/located at PLOT NO 182 9 , 
INDUSTRIAL AREA , PHASE 1 comprised of a (Basements), and 3 (Upper Floors) owned by Mr.lMs.lM/s SHRI KISHORE 
BANSAL and occupied by Mr.lMs.lM/s ALLIANCE ENVIROCARE COMPANY PVT LTD have complied with the Fire Prevention 
and Fire Safety requirements of National Building Code of India and verified by the concerned Nominated Authority of Fire & 
Rescue Services, MC, Chandigarh and the ALL FLOORS of building/premises is found fit at the time of inspection in accordance with 
National Building Code of India under INDUSTRIAL, INDUSTRIAL BUILDINGS [MODERATE HAZARD], [MODERATE HAZARD] 
COVERED AREA MORE THAN 500 m2 AND UP TO 1000 m2 {FOR BUILDING HEIGHT UP TO 15 METER} (Occupancy Use). 
This Fire Safety certificate is valid for a period of 03 years from its date of issuance unless withdrawal sooner due to 
inadequacy/malfunctioning of Fire-fighting and Safety equipments. This Cel1ificate is further subject to following conditions :-

1. The installed Firefighting and Safety arrangements/equipments should be kept in working order round the clock. 
2. Periodical maintenance and testing of installed Firetighting and Safety equipments/arrangements should be done and a proper 
record of the same should be maintained and shown to the Fire Officer as and when demanded. 
3. If any addition/alteration is proposed to be made in the building/occupancy use. the same should be done under intimation to the 
office of the Chief Fire Officer, MC, Chandigarh. 
4. The Owner/Occupants should have trained staff to operate the Fire Safety System provided therein. 
5. Nominated Authority (Station Fire Officer) can check the arrangements of Fire Safety at any time as per norms laid down in the 
Fire Prevention and Safety Act as appl icable to UT, Chandigarh. This certificate will be treated as withdrawn without any further 
notice, if any deficiency/inadequacy/non-functioning of Firefighting and Safety arrangements/ equipments is noticed by the 
Nominated Authority and the action as deemed fit will be initiated under the Fire Prevention and Safety Act as applicable to UT, 
Chandigarh accordingly. 
6. Occupants/owner should apply for renewal of Fire Safety Certificate at least three months prior to expiry of this Certificate. 

Note:-
1. This certificate must be displayed in front/near entrance of the building. 
2. This certificate can't be used as an Ownership Proof, regularization of any Violation/Misuse or any other purpose etc. 
3. Holder of this certificate shall not be entitled for any sort of Compensation/Claim from Fire and Rescue Services, MC, Chandigarh, In case of loss 
of life/property during any mishap. 
4. This is a digitally signed certificate, hence no physical signature is needed. 

Digitally Signed by CFO MC Chandigarh 

Signature Not Verified 

Di9it1tf~Jigl","~i~ Si i4effxpire on 22/09/2025 
Name 
Date: 2022.0!ll.2 :30:09 1ST 

Reference No: CFO-FSC/2021/0024B To View: https:/Iserviceoniine .gov.in/UtHEJc/9F235E6F Token No: 9F235E6F 
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LABOUR DEPARTMENT UT CHANDIGARH 

RENEWAL OF REGISTRATION AND LICENCE TO WORK A FACTORY 

Registration No. CIFRGFR/2022/00120 

Fee paid Rs:1000 

Dated 19/12/2022 

Licence to work a factory granted tfAMANPREET SINGH MALHOTRA of MIS 
ALLIANCE ENVIROCARE COMPANY PVT LTD PLOT NO.182 - 9 INDUSTRIAL AREA 
I CHANDIGARH vide Registration No. CIFRGFR/2020/00083 y for the premises described 
herein for use as a factory employing not more than 50 persons on anyone day during the yea 
and using motive power not exceeding 185 H.P. is hereby renewed subject to the provision of 
the Factories Act, 1948, and the rules made thereunder. 

This renewed licence shall be valid from 01101/2023 to 31/12/2023 and its NIC 2008 number is 
325. 

Date:19/12/2022 
Place: Chandigarh 

Additional Cheif Inspector of Factories 
(under the Factories Act, 1948) 

Union Territory, Chandigarh 

Reference No: CIFRGFRI2022100120 To View: https:lIserviceonline.gov.inltl2ogidIEOOE6787 Token No: EOOE6787 
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Chandigarh Poilu ion Con rol Committee 
-

Ground Floor, ParY<l varan Shawan, Madhya Marg 
Sector 19-8, Chandigarh - 160 019 

No. : CPCCIBMW/6J120231 ) 0 I ~C)O-\ 
Registration In: R 171ND 159361{ 

To 
SII. I'lIrllmject Singh 

[)rttc: } 6 10"> J .1-02- -:s 
Application Nfl.: 458794 

M/s AIIi:mee Envirocllre company Pvt. Ltd. 
Plot no. 182/9, Industl'i:ll A rca, 
Phase-I, Ch:lJldlgal·h. 

Subject: Authorization undcr Rule 10 of nio-Medicnl Waste Mnnngemclll Rule, 2IJ16 
framed under Environment (Protection) Act, 198(, for operating a facility for 
Collection, Rcccption, Trcatment, Trull port nnd Oi.sposnl of llio-Medicrtl WtI. tc. 

With reference to your aprl ication for obtaining Authorization under Rule 10 of Bio­
Medical Waste Management Rules, 2016 framed under Environment (Protection) Acl, 1986; 
you are hereby authorized to operate a facility for collection, reception, transportation 
treatment and disposal of Bio-Medical Wastes from different Hospitals, Nursing Homes, 
Clinics, Dispensaries, Veterinary Institution, Animal Houses, P1lthological Laboratories, 
Blood Banks of Chandigarh (by whatever name they called) for treatment of incinerable and 
non incinerable bio medical waste at Plot No. 182/9, Industrial Area, Phase-I, Chandigarh. 

1. Particulars of Applicant (Occupicr/Opt:ratol') 

Name of Applicant 
I(Occupier/Operator) 

Sh. Paramjeet Singh 

Designation Manager 

MIs Alliance Ellvirocare company Pv( Ltd., 
Correspondence Address I'lof 110. 182/9. Industrial Area, Plw~·C!-I, 

Chandigoth 

Mobile Number · 91-941 704301 7 

Email-ID alliance _envirocare@yahoo.com 

Type Bio-medical Waste Treatment & Disposal Facility 

No. of Vehicles II 'cd for Collection & 
Transportation of llio~medical Wllste 
I (in U. T. oj'Chandigorh) 

13 (Details are mentiolled at Page 110. 2) 

2. Particulars of Authorization 

r--
Authorization Type Renewal 

Date of Expiry 30.11.2023 

Activities authorized Collection. Transportation & Disposal ofBio-
medical Waste 

~ 

3. The Authorization is subject to the Terms and Conditions as specified in this Authorization 
and also to such conditions as may be specified in the rules for the time being in force under 
the Environment (Protection) Act, 1986. 

ArUlr'~IFS 
Member Secrchlry 

Pagel of 5 
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TERMS AND CONDITIONS 

GENERAL CONDITIONS 

i) 

ii) 

iii) 

iv) 

v) 

vi) 

vii) 

viii) 

ix) 

x) 

xi) 

xii) 

xiii) 

The applicant shall comply with the provisions of the Environrm:nt (Protection) Act, 
1986, and the rules l11uue tll(.:rclincier. 

The authorizotion or its renewnl shall be produced for inspection at the request of an 
officer authorized by the pre cribed authority. 

The Bio-medical waste collected in coloured containers shall be transported in only a 
fully covered following authorized vehicles. 

S.No. Regel. No. .-
I CI-IOI-TA-9903 
2 CI-IOI-TA-8052 
3 CHOI-TA-1237 
4 CHO 1-T A-6500 
5 CH04-K-5747 
6 CH04-L-5670 
7 CHOI-TA-6327 
8 CHOI-TA-5711 
9 CHO 1-TB-8591 
10 CHOI-TA-9366 
11 CHOI-TB-3411 
12 CHOI-TB-7431 
13 CHOI-TB-I816 

The person authorized shall not ront, lend, sell, h'ansfer or otherwise transport the 
biomedical wastes without obtaining prior permission of the prescribed authority. 

Any unauthorized change in personnel, equipment or working conditions as 
ment ioned in the application by the person authorized shall eonsti tut a breach of this 
authorization and this authorization shall dcemed to have been cancelled. 

It is the duty of the autborized person to take prior permission of the prescribed 
authority to closc down the ucility. 

If u container is transported from lhe pl'cmist!s where Bio-Medicul waste is gt!ner:ltcd 
to My waste trellt,rnenl facility oUlside the premises, tbe container shall aparl from the 
label prescribed in (he Bi -medical Wasle Management Rules 2 16 and also carry 
infonnation prescribed in Schedule lV attached 10 lhe rules. 

Notwithstanding anything contained in the Motor Vehicle Act, 1988 or rules there 
under, untreated bio-medical wasle shall be transported only in Stich vehicle as may 
be aulhorized for the purpose by the Committee. The vehicle shall not be used for any 
other purpose exceptlfrmsporlutiun of Bio-medical Waste. 

No untreated Bio-medical waste shall be kept stored beyond a period of 48 hours. 
Provided lhat i r for any reason it becomes necessary to store the waste beyond SLich 
period, the outhorizcd persun mllst lake prior pem1ission or the prescribeJ uulhority 
and take meaSllres to ensure that the wasle does not adversely affect human health 
and the environment. 

The authorized person shall maintain records 0 calegory wise quantity or wastes 
collected from individual institutions and also to submit the same to Chandigarh 
Pollution ('!)ntrol Committee on monthly basis to rench by 5th of subsequent month. 

The applicant shull also comply with all other tenns and conditions as specified ill 
Bio-Medical Wasle Management Rules, 2016 as amended from time to time. 

It is the duty (l[ the authorized person to submit an annunl report to the Chanciigarh 
~()~lutio~ Control ommittec in Fonn-Tl by 30th JUlie evel year 10 incl~d(; 
tnlormall n aboul the categories and quuntities of Bio-medic.ll \Vast~ handlc:d dllflng 
the preceding year. 

-111C B!o-me~ical wasle cOIl.ectcd in coloured containers !:ihul l be (ransp rtc:d in 11 r~Jly 
c~v:r.ed v ehi c le. ~uch vehlch: shull be dedicated for transportation of Dio-medlcOI 
w.lste on ly the vehicle must pOSSess thc [ollowing: 

Page 2 ofS 
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a) Separate cullins shall he provided /()r driver/sIal I' lIlld Ih..: Iljo·tlledit.:al waste 
conlainers. 

b) Tile hase or IIlL' wusle cnhin shall be leak proof' to ,Ivoid pill'eril~~e of liquid 
dming Irnnsporlntiull. 

c) The \Vasle eullill ilia), he desigllcd /()r !ilO/ ill/( wWlle cOlllllillen ill 1,,: .-::. 

d) The wasle cnhill sllall be so (ksignccl tllilt it h en:;y tn wa';1i ill)(1 di ~;il1rcct. 

c) The inlier s\lI'i"ncc or the wuste cabin ~;hnll he madc 01 ~;tll(){)lh '; lIrliice Ir, 

minimize water retention. 

1) The \Vll:IC cobin slmll hove provisiow; for [;urticient opening.'; in the rear 
and/or sHics so (hal was(1: I:lJlllaincrs call be easily I()ad(~d ,llId IInloaded. 

g) Thc vehicle shnll be Inbeled wilh thc flio-mcdical wasIl' symbol (as pl:r tht: 
Schedulc-IV of the Rules) and should display the name, address fwd Icicphonl: 
number of the your unit. 

xiv) T.h~ allt~lOrizcd. person should provide autoclavc/microwave/hydroc!ave for the 
dlsll1fecllOn of BIO-medical Waste. 

xv) Shredder should confirm to the following minimum requirements: 

xvi) 

xvii) 

a) The shredder for Bio-medical Waste shall be of robust design with minimum 
maintenance requirement. 

b) The shredder should be properly designed and covered to avoid spillage and dust 
generation. It should be designed such that is has minimum manLial handling. 

c) The hopper and cutting chamber of the shredder should be so designed to 
accommodate the waste bag full of Bio-medical Waste. 

d) The shredder blade should be highly resistant and should he ahle to shred waste 
sharps, syringes, scalpels, glass vials, blades, plastics, catheters, broken ampoules, 
intravenolls setslbottles, blood bags, gloves, bandages etc. It should be able to 
handle/shred wet waste, especially after microwave/autoclavelhydroclave. 

e) The shredder blade shall be of non-corrosive and hardened steel. 

f) The shredder should be so designed and mounted so as not to generate high noise 
& vibration. 

g) If hopper lid or door of collection box is opened, the shredder should stop 
automutically for safelY of operalor. 

h) In case of shock-Ionding (non-shreddable material in the hopper), there sho uld be 
a mechanism to uutomatically stop the shredder to avoid any emergency / 
accident. 

i) 1n case of overload or jamming, the shredder should have mechanism of reverse 
motion of shaft to avoid any emergency accident. 

j) The motor shall be connected to the shredder shaLl through a gear mechanism, to 
ensure low rpm and sa/lay. 

k) The unit shall be suitably designed for operator safety, mechanical as we!! as 
electrical. 

I) The shredder sholJld have low rotational speed (maximum 50 rpm). This will 
ensure beller gdpping and cutting of the Bio-medical Waste. 

m) The discharge height (from discharge point to ground level) shalf be 
sufficient (minimum 3 feet to accommodate the containers for col/cction of 
shredder material. This would avoid spillage of shredded material. 

n) The minimum capacity of lile motor ottoched with the shredder shull bl: 3 K W tor 
50 kg/hr 5 K W for 100 kg/hr & 7.5 K W tbr 200 kg/hI' und shall be three phns~ 
induction motor. This will ensure efficient culling or the Bio-medical Wasles as 
prescribed in the Bio-medical Waste Manugcmenl Rules, 1016. 

There should be facility for bin washing, floor washing & vehicle washing. 

A sharp pit or a facility for shurp encapsulation shaU be provided for treated sharps. 
An option may also be worked out for recovery of metal from sharps in a factory. 

Page 3 of5 
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xviii) 

xix) 

The facility should have the provisions for treatment equipment roo Ill . main WilsIe 
storugc room, treated wastc storage roOll!, administrative room. generator set. sile 
scclIrily, pnrking. sign bnnrcl, grcen he/I lind washing roOIJl . 

The facility should also have provisions for: 

a) I\. telephone shall be provided lind l1luintaincd <It the fit<.:ility. 

b) A First I\.id Box shall be provided lind maintaincd at the your unit. 

c) Proper lighting shall be providcd at the facility. 

d) Proper care shall be taken to keep thc tltcility and surroundings free from odour::;. 

e) Proper fire fightillg [~leilitics and emergency alarm shall be instnlled. 

f) Measures shull be implemented to control pests and insects at the sileo 

g) Measures shall be implemented to control the escape of Jitter from the sile. 

h) Necessary provision shall be made to prevent and control noise generated, if any 
due to the activities at the site, 

i) Necessary protective gear for the waste handlers shall be provided. 

xx) The treated Bio-medical Waste shall be disposed as per the following table : 

Sr. 
Waste Category Disposal Method 

No. 

1. 
Plastic wastes after disinfection To be sold to Authorized 
and shredding. Recycler 

Disinfedt:u Sharps (t:xcepl To bt: sold lo Aulhorizt:d 2. syringes) foundry. 
3. Incineration ash Secured landfill 
4. Other treated solid wastes Municipal landfill 
5. Oil & grease r ncineration 
6. Treated waste water Sewer/drain or recycling 

xxi) Waste water discharged from the unit -shall meet with the standards as specified in 
BiD-medical waste rules. 

xxii) The authorized person should submit the quarterly report of the effluent being 
discharged from the facility for the parameters as specified under the Bio-medical 
Waste Rules from the approved laboratory. 

xxiii) The authorized person shall apply for the renewal of authorization. In the prescribed 
form at least 30 days before the date of expiry of this authorization letter. 

xxiv) This authorization shall deemed to have been cancelled if any of the condition of 
authorization is violated. 

xxv) Mercury is hazardous waste and should either be disposed off at hazardous waste 
facility or given to a Mercury equipment manufacturer. 

xxvi) Unit shall follow the conditions of consent issued under Water Act 1974, Air Act 
1981, and Authorization under Environment (Protection) Act, 1986 for Hazardous 
and Other Wastes (Management and Transboundary Movement) Rules, 2016. 

SPECIAL CONDITION ' 

T he authorised person has to perlo ml the following duties [or the management and compliance 
ofBiom dieal Waste Manageme nt Rules, 2016. . 

a) Take all necessary steps to ensure that the biD-medical waste collected /"i'om the occupier 
is Inms porlcd , handled. s tored , treated lind disposeu ot~ Wi[)IQ llt an)' Hu vers c e fl~ct 10 rh e 
humnn health and lhe c nvironmunt, in Hccord nnce w ith tho:se rules :U1d g uiddillcs isslI.:d 
by lhe enlral Govern! en! or. 418 the case lIlay be th~ Central P Ilulion o nlrol Board 
from lime to time . ' 

b) Ensure timely collection of bio-rnedicaJ waste from the occupier as prescribed under 
Ihese rules. 
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c) Establish bar coding and glohal positioning system 1(lf h~llIdling of hi()· Illellie,,1 wash;. 

dl Inform Ihl! pn:scrihcd nlilhority irnlllcdintcly rcgardin1! Ihe (Kl ilpicr:i which arc not 
honding \1\'cr thc scgrc!-lnteti hin-Illl:ciicni WHslc ill <Ie w dilnCL' with 1( \1: '; <.; IIIlc ~. 

c) Provide tmining for nil ils workers in vol ved in handling or hio-l1l\;di<.:;1! W,,:;I\; :II th..: tim..: 
of indllction nnd otlcast Ollce a year thcrellikr. 

I) Assist the occupier in trnininl! corHluctcd hy them for hio-mcdiL'al wa '; te: rn;rJl" .l~c IIH;n!. 

g) Undertake nppl'tlprintc Il!edl en( eXHminuti on !llthe II,ne or indll(;tilill <il,d ;It 1t.:;t.1 r,nlG ill ,I 

year anti IlI1llluni7.c all its workers involved ill Imntl ilng of hin- /n..: ui cn l wa'J le lor 
pr(l«:ctiol1 again ·t disclI ~cs . inclnding Ilcpati ti. U lind fe lanus. lilat 'In! likely to he 
tro ll$millcd while hnn \ling bl o-mctlical w; L~ le ontl maintuill Ihe records fo r lhe ~!l nlC. 

h) Ensure occupational safety of nll its workers involved in handlillg of hin·medical Wa';tc 

by providing appropriate and adequate personal protective equipment. 

i) Report major accidents including accidents caused hy lire hivarus. blasts eluring humll inl; 
of biomedical waste and the remedial action taken and the records rulcv:'Inl thereto. 
(including nil report) in Form I to Chandigarh Pollution Control Committee ( ' PC 'J ilnd 
also along with the annual report. 

j) Maiutain a log book ror each of its treatment equipment according to weight of batch; 
categories of waste trea~ed; time, date and duration of treatment cycle and tot:11 hours of 
operation. 

k) Allow occupier, who are giving waste for treatment to the operator, to see whether the 
treonnent is carried out as per the rules. 

I) Shall display details of authorisation, treatment, annual report etc on its web-site. 

m) After ensuring treatment by nlllocinving or microwaving folluwed by mutilation or 
shredding, whichever is applicable. the recyolab les from the treated biu-medical wastes 
such as plastics and glass, shall be given to recyclers having valid consent or 
uuthorisation or registraliuJl from rhe Chnndignrh Pollution Conlrol Committee or from 
the respective Pollution Control Board/Committee. 

n) Supply non-chlorinated plastic coloured bags to the occupier on chargeable basis, if 
required. 

0) Ensure collection of biomedical waste on holidays also. 

p) Maintain nil record for operation of incineration, hydro or autocluving for a period of five 
years. 

q) Unit has to install Continuolls Emission Monitoring System for the measurement of the 
parameters ns prescribed by the entrnl Pol/ution Control Board in their Guidelines for 
Common Biomedical WaslC Treotment Facilities and for Continuous Emission 
Moni toring Systems and transmit of online data so generated simultaneously to 
Chandigarh Poll ution Cont ro l Committee and Central Pollution Contl'Ol Board as wt:!1. 

r) Unit has to comply with the standnrds mentioned in Schedule II of Oiomedical Waste 
Management Rules, 2016 w.r.t. trcHtment nnd disposaillfbio-medicni wastes. 

Arulraj:1II P., IFS 
Mcmber Secrctar), 

Page 5 of 5 
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CHANDIGARH 

Chandigarh Pollution Control Committee 
[Paryavaran Bhawan Sector 19B,Madhya Marg, Chandigarh, 160019] 

Application required for grant/renewal of authorisation for generation or collection or sturage or 
transport or reception or recycling or recovery or re-processing or co-processing or utilisation or 

treatment or disposal of hazardous and other waste. 

To 

Sir, 

User ID 

Application 
No. 

Indutry 
Type 

Category 

Authorizatio 
n Applied 
For 

Previous 
Auth No 

Previous 
Auth Valid 
UpTo 

The Member Secretary, 
Chandigarh Pollution Control Committee 
Paryavaran Bhawan Sector 19B,Madhya Marg, 
Chandigarh 

: R17IND159368 

: 512142 

: Bio-medical Waste Treatment Facility 

: RED 

: Renew 

: CPCC/RSBWTFI1237/20191130/3258 

: 11130/2023 

I1We hereby apply for authorization/renewal of authorization under Sub-rule(1) of Rule 6 of the 
Hazardous and Other Waste (Management and Transboundary Movement) Rules, 2016. 

Part A :General (to be filled by all) 

1. (a) Name and Address of the unit and Alliance Envirocare company Pvt Ltd 
location of facility 182/9, Industrial Area, phase-I, Chandigarh 

Industrial Area 1 
Chandigarh 
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(b) Name of the occupier of the facility or Paramjeet Singh 
operator of disposal facility with Manager 
oesignatiuIl,Lei,Fax anu e-mail 0172-5017402 

9216594568 
0172-5017402 
alliance envirocare@yahoo.com 

(c) Aadhar Number 242814680788 

(d) Authorisation required for (Please tick Generation -v' Collection 
mark appropriate activity or activities) 

Slorage -v' TransporLalion -v' 
Reception Reuse 

Recycling Recovery 

Pre- Processing Co-Processing 

Utilisation Treatment 

Disposal -v' Incineration 

(e) Agreement made with Authorized No 
Recycler for disposal of Hazardeous-Waste Not Attatched 

2 (a) Nature and quantity of waste handled per annum (in metric tonne or kilo litre) 

Name of Name of Quantity Waste Waste Waste Source Physical Quantity Quantity 
Process Hazardo Type Storage Disposal of status stored at accumul 

us Waste gene ratio any time ated as 
(Categor n of on 31st 

y No) waste March 

35 . 35.3- 150 Landfilla Concrete ETP Effluent Solid 10 0 
Purification Chemical Kilogram ble Tanks Sludge Treatmen Kilogram 
and treatment sludge s/Annum t Plant s 
of exhaust from 
air/gases, waste 
water and water 
waste water treatment 
from the 
processes in 
this schedule 
and common 
industrial 
effluent 
treatment 
plants 
(CETP's) 

37. 37.2-Ash 255500 Landfilla HDPE Ash from Ash Solid 10000 357 
Hazardous from Kilogram ble Bags Incinerat generatio Kilogram 
waste incinerato s/Annum or n from s 
treatment r and flue disposal 
processes gas ofbio 
e.g. pre- cleaning medical 
processing, residue waste 
incineration 
and 
concentration 

2 (B) Hazardous Waste Generation Details For DG Set Only 

Number ofD.G. Set: 1 

208



Category of 
Hazardous 

Waste 

Capacity of D.G. 
set (in KVA) 

Date of 
Manufacturing 

of llG Set 

Quantity of 
Hazardous 

Waste 
Generated 

Schedule I 5.1 
Used Oil 

160 

3. (a) Year of commissioning and 
commencement of production 

(b) Wheather the industry works 

2018 

4. Provide copy of the Emergency 
Response Plan (ERP) which should address 
procedures for dealing with emergency 
situations (viz. Spillage or release or fire) as 
specified in the guidelines of Central 
Pollution Control Board. Such ERP shall 
comprise the following, but not limited to: 
• Containing and controlling incidents so as 
to minimise the effects and to limit danger to 
the persons, environment and property; 
• Implementing the measures necessary to 
protect persons and the environment; 
• Description of the actions which should be 
taken to control the conditions at events and 
to limit their consequences, including a 
description of the safety equipment and 
resources available; 
• Arrangements for training staff in the duties 
which they are expected to perform; 
• Arrangements for informing concerned 
authorities and emergency services; and 
• Arrangements for providing assistance with 
off-site mitigatory action. 
(To be attached separately) 

5. Provide undertaking or declaration to 
comply with all provisons including the 
scope of submited bank guarantee in the 
event of spillage or fire while handling the 
hazardous and other waste 

(a) Process description including process 
flow sheet indicating inputs and outputs (raw 
materials,chemicals,products,by­
prducts,waste,emissions,water waste etc. 
)Please attatch sheet 

(b) Characteristics (waste-wise) and Quantit 

50 

2018 

lone Shift 

Attatched 

Attatched 

Not Attatched 

Unit 

Litres! Annum 

ITWU Shin 

Waste Type 

Recyclable 

I Ruund the 
clock 
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Schedule Name of Name of Quantity Characte The details If not Details of Details of 
Process Hazardo risitics of of utilization utilised arrangemen the 

us Waste each with in the within the ts for environment 
(Categor waste plants such plant, transportati al 

y No) as Reuse/ provide on to actual safeguards 
Recycling/ details of users/ TSDF and 

Recovery/Re what is done environment 
processing with this at facilities 

etc waste provided for 
sufe 

handling 
Schedule 35. 35.3- 150 ETP NA Landfill at Transport by 
I Purificati Chemical Kilogram Sludge TSDF TSDF 

on and sludge s/Annum 
treatment from 
of waste 
exhaust water 
air/gases, treatment 
water and 
waste 
water 
from the 
processes 
in this 
schedule 
and 
common 
industrial 
effluent 
treatment 
plants 
(CETP's) 

Schedule 37. 37.2-Ash 255500 incinerati NA Landfill at Transport by 
I Hazardou from Kilogram on Ash TSDF TSDF 

s waste inc in erato s/Annum 
treatment r and flue 
processes gas 
e.g. pre- cleaning 
processin residue 
g, 
incinerati 
on and 
concentra 
tion 

2. Hazardous and other wastes generated as Incineration Ash from disposal of BMW, ETP Sludge 
per these rules [rom storage of hazardous and Used oil generated from DO Set 
chemicals as defined under the Manufacture 
,Storage and import of Hazardous Chemicals 
Rules,1989 

Part C :To be filled by Treatment,Storage and disposal facility operators 

1. Location of site with layoutmap 0 
2. Safe storage of the waste and storage 
capacity 

3. The treatment processes and their 
capacities 

4. Secured Landfills 

5. Incineration, if any 

6. Leachate Collection and Treatment 
System 

7. Fire Fighting Systems 
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8. Environmental management plan 
including monitoring 

9. Arrangement for transportation of waste 
from generators 

Part D :To be filled by recyclers or pre-processors or users of hazardous or other wastes 

1. Nature and quantity of different 
commonly recyclable hazardous wastes in 
Schedule-IV procured per annum from 
domestic sources or imp0l1ed or both 

2. Installed capacity as per registration 
issued by district Industries Center or any 
Other authorised Goverment agency .Provide 
copy 

3. Provide detail of secured storage of waste 
including the storage capacity 

4. Process description including process 
flow sheet indicating equipment details 
,inputs and outputs (input wastes, chemicals, 
products, by-products, waste generated, 
emissions, waste, water, etc).Attach separate 
sheets 

5. Provide details of end users of products or 
by-products 

6. Provide detail of pollution control system 
such as effluent treatment Plant, scrubbers 
etc.Including mode of disposal of waste 

7. Provide details of occupational health and 
safety measure 

8. Has the facility been setup as per Central 
Pollution Control Board guidelines'? if yes 
provide a report on the compliance with the 
guidclines 

9. Arrangements for transportation of waste 
to the facility 

Date: 10/10/2023 
Place: 

Enclosures: 

Hazardous Quantity Source 
Wastes Type (Domestic/Impurt 

ed) 

Not Attatched 

Not Attatched 

Signature of the Applicant ........................ . 
N arne and Designation ........................ . 

l. Site Plan of the industry showing the location of hazardous waste storage area room (Attached) 

2. Manufacturing process Details alongwith process flow Chart (Attached) 

3. Copy of agreement signed with Common Hazardous Waste Treatment Facility regarding disposal of hazardous 

waste (Attached) 

4. Annual return in form IV as prescribed in the Hazardous Waste Managment Handling and trans Boundary 

Movements Rules (Attached) 

5. Board Resolution (Attached) 

6. MOA (Attached) 

7. Lease Agreement (Attached) 

8. Addendum to Lease agreement (Attached) 

9. Consent to Operate (Attached) 

10. Earlier HWM Authorization (Attached) 

211



66 

11. GST Certificate (Attached) 

12. ID Proof - Adhaar Card (Attached) 

13. ID Proof - PAN Card (Attached) 

14. undertaking or Declaration (Attached) 
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Revised Guidelines for Common 
Bio-medical Waste Treatment and Disposal Facilities 

CENTRAL POLLUTION CONTROL BOARD 
(Ministry of Environment. Forest and Climate Change) 

Parivesh Bhawan, East Arjun Nagar 

DELHI -110032 
website: www.cpcb.nic.in 

(December 21, 2016) 
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APCD 
BMWM Rules 
CBWTF 

CO 
CO2 

CPCB 

CRZ 
DG 
EC 
ETA 

ETP 
GPS 
HCFs 
HCI 
HOWM & TM Rules 

MHz 
MoEF& CC 
KM 
KW 
MoU 

NABL 

NOx 

O2 

PCC 
PLC 
SEIAA 
SLF 
SPCB 

TSDF 
TOC 
VOCs 

Abbreviations 

Air Pollution Control Device 
Bio-medical Waste Management Rules 

I I ~ 

Common Bio-medical Waste Treatment and Disposal 

Facility 
Carbon Monoxide 
Carbon Dioxide 
Central Pollution Control Board 

Coastal Regulation Zone 
Diesel Generator 
Environmental Clearance 
EnvirorHTH:!nl IrTlpCld ASSE:!ssrTH:!r1l 

Effluent Treatment Plant· 
Global Positioning System 
Health Care Facilities 
Hydrochloric Acid 
Hazardous and Other Waste (Management & 
Transboundary Movement) Rules, 2016 
Mega Hertz 
Ministry of Environment, Forest & Climate Change 

Kilometer 
Kilowatt 
Memorandum of Understanding 

National Accreditation Board for Testing and 
Laboratories 
Oxides of Nitrogen 

Oxygen 
Pollution Control Committee 

Programmable Logical Control 
State Environment Impact Assessment Authority 
Secured Landfill 
State Pollution Control Board 
Treatment Storage and Disposal Facility 
Total Organic Carbon 
Volatile Organic Compounds 
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1) Introduction 

A Common Bio-medical Waste Treatment and Disposal Facility (CBWTF) is a set up 
where biomedical waste generated from member health care facilities is imparted 
necessary treatment to reduce adverse effects that this waste may pose on human 
health and environment. The treated recyclable waste may finally be sent for disposal 
in a secured landfill or for recycling. 

According to the Bio-medical Waste Management Rules, 2016, "bio-medical waste 
treatment and disposal facility" means any facility wherein treatment, disposal of 
bio-medical waste or processes incidental to such treatment and disposal is carried 
out, and includes common bio-medical waste treatment faCIlities and "operator of a 
common bio-medical waste treatment facility" means a person who owns or controls 
a Common Bio-medical Waste Treatment and Disposal FaCIlity (CBWTF) for the 
collection, reception, storage, transport, treatment, disposal or any other form of 
handling of bio-medical waste. 

The Bio-medical Waste Management Rules, 2016 (hereafter referred as BMWM 
Rules) restricts occupier for establishment of on-site or captive bio-medical waste 
treatment and disposal facility, if a service of common bio- medical waste treatment 
and disposal facility is available within a distance of seventy-five kilometer, as 
installation of individual treatment facility by health care facility (HCF) requires 
comparatively high capital investment. In addition, it requires separate dedicated and 
trained skilled manpower and infrastructure development for proper operation and 
maintenance of treatment systems. The concept of CBWTFis not only addresses such 
problems but also prevents proliferation of treatment technologies in a particular 
town or city. In turn, it reduces the monitoring pressure on regulatory agencies. By 
running the treatment equipment at CBWTF to its full capacity, the cost of treatment 
of per kilogram bio-medical waste gets significantly reduced. Its considerable 
advantages have made CBWTF popular and proven concept in most part of the 
world. 

The CBWTFs are also required to set up based on the need for ensuring 
environmentally sound management of bio-medical waste keeping in view the 
techno-economic feasibility and viable operation of the facility with minimal impact 
on human health and environment. 

Since 1998, the CBWTF as an option for treatment of bio-medical waste also been 
legally introduced in India. Considering the likely impacts that may cause to the 
patients undergoing treatment because of operation of the captive treatment 
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equipment within the health care facilities (HCFs), now the Bio-medical Waste 
Management Rules, 2016 restricts the Occupier (i.e., HCF) for ensuring treatment and 
disposal of generated bio-medical waste through a CBWTF, located within a distance 
of 75 KM. Further, these rules eased the bottleneck in upbringing the CBWTF by 
making department in the business allocation of land assignment in the State or UT 
administration responsible for providing a suitable site (s) within its jurisdiction. 

The concept of CBWTF is also being widely accepted in India among the healthcare 
units, medical associations and entrepreneurs. In order to set up a CBWTF to its 
maximum perfection, care shall be taken in choosing the right technology, 
development of CBWTF area, proper designing of transportation system to achieve 
optimum results etc. Key features of CBWTF have been addressed in the subsequent 
sections. 

To facilitate the treatment and disposal of bio-medical waste generated from the 
HCFs, at present (as per Annual Report 2014 submitted by the SPCBs/PCCs), there 
are 192 no. of CBWTFs in operation and 33 no. of CBWTFs are under construction. 
Also, the Bio-medical Waste Management Rules, 2016 mandates that the operator of 
a CBWTF authorised by the prescribed authority is required to take all necessary 
steps to ensure that the bio-medical waste collected from the occupier is 
transported, handled, stored, treated and disposed of, without any adverse effect to 
the human health and the environment, in accordance with the BMWM Rules and 
the guidelines issued by the Central Government or the Central Pollution Control 
Board (CPCB) from time to time. Therefore, these guidelines have been prepared 
with an aim to have uniformity in ensuring site selection, allowing and establishment 
of a state-of-the-art CBWTF, operation as well as verification of compliance to the 
BMWM Rules, 2016 throughout the country. However, any other aspects which are 
not been covered under these guidelines and needs attention, in such a case, the 
prescribed authority may take suitable action in the interest of protection of the 
environment in consultation with MoEF & CC/CPCB. Also, it is pertinent to mention 
here that these guidelines are mandatory henceforth under the Bio-medical Waste 
Management Rules, 2016 

2) Criteria for development of a new Common Bio-medical Waste Treatment and 
Disposal Facility for a locality or region. 

Prior to allowing any new CBWTF, following criteria or steps may be followed: 

a) Prescribed authority under the BMWM Rules, 2016 [i.e., State Pollution Control Board 
(SPCB) in the respective State or Pollution Control Committee (PCC) in the respective 
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Union Territory Administration] is required to prepare an inventory or review with 
regard to the bio-medical waste generation at least once in five years in the 
coverage areas of the existing bio-medical waste treatment and disposal facility. The 
prescribed authority is also required to extrapolate the coverage-area wise 
bio-medical waste generation for the next ten years. 

b) SPCB/PCC is required to conduct gap analysis w.r.to coverage area of the 
bio-medical waste generation and also projected over a period of next ten years, 
adequacy of existing treatment capacity of the CBWTF in each coverage area of 
radius 75 KM, as given in Annexure-I. 

All the SPCBs and PCCs shall conduct the gap analysis and based on the gap analysis, 
action plan for development of new CBWTFs is required to be prepared and 
submitted to MoEF & CC & CPCB within six months' time. In case of States/UTs, 
where no CBWTF is available, in such a case, SPCB/PCC being prescribed authority 
under the BMWM Rules is required to submit the detailed proposal to MoEF & 
CC/MoH & FW through the respective State Government or UT Administration. Also, 
the option of forming association by the group of heath care facilities (HCFs) to 
develop their own CBWTF also be encouraged following these guideline. In case, any 
coverage area requires additional treatment capacity, in such a case, action may be 
initiated by the prescribed authority for allowing a new CBWTF in that locality 
without interfering the coverage area of the existing CBWTF and beds covered by the 
existing CBWTF. 

c) SPCB/PCC shall identify the coverage area, which require additional treatment facility 
and bring it to the notice of the concerned department in the business allocation of 
land assignment in the respective State Government or UT Administration. The 
department in the business allocation of land assignment shall be responsible for 
providing suitable site in the identified coverage area for setting up of a CBWTF, in 
consultation with the prescribed authority (i.e., SPCB/PCC), other stakeholders and in 
accordance with these guidelines issued by CPCB from time to time. 

d) Alternately, a CBWTF may also be allowed to be established on a land procured by 
an entrepreneur in accordance with the location criteria suggested under these 
guidelines. 

e) The SPCB/PCC or concerned department in the business allocation of land 
assignment in the respective State Government or UT Administration may seek 
expression of interest from the proponents for development of new CBWTF (s) in the 
identified coverage area. Upon allocation of site to the proponent, the proponent is 
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required to take necessary approvals as required under the Environment (Protection) 
Act, 1986 for development of the new CBWTF in accordance with these guidelines. 

f) In the absence of expression of interest by any proponent, then SPCB/PCC shall insist 
health care facilities to form association and to develope its own CBWTF in line with 
these guidelines or to have captive treatment facilities for ensuring treatment and 
disposal of generated bio-medical waste as stipulated under the BMWM Rules, 2016. 

g) In case of any regulatory action including closure of any existing CBWTF is inevitable, 
the respective SPCB/PCC may take action under the BMWM Rules including for 
making alternate arrangement to ensure safe disposal of the bio-medical waste 
generated from the member health care facilities of such default CBWTF through 
CBWTF located nearby. 

h) In case of hilly areas considering the geography, only one CBWTF with adequate 
treatment capacity may be developed covering atleast two districts to cater 
treatment services to the HCFs located in the respective Districts. The selection and 
allocation of site etc., should be done as per the criteria suggested under these 
guidelines. The treatment charges to be prescribed by the respective SPCB/PCC in 
consultation with the State Advisory Committee. 

The criteria for development of CBWTFs in any coverage area is also depicted in 
Figure 1. 
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Figure 1. Criteria for Development of a CBWTF in a coverage area 
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3) Duties of the operator of a common bio-medical waste treatment and disposal 
facility 

The duties of the operator of a common bio-medical waste treatment and disposal 
facility (CBWTF) as enunciated under Rule 5 of the Bio-medical Waste Management 
Rules, 2016 shall be ensured and complied with. Also, all the existing CBWTFs shall 
also complete augmentation of the existing incineration facility so as to comply 
w.r.to the residence time as well as emission norms including for Dioxins and Furans 
prescribed under BMWM Rules, 2016 within two years from the date of notification 
of the BMWM Rules, 2016 (i.e., prior to 27.03.2018). In addition to the above, to 
ensure proper management of bio-medical waste in the respective coverage area, as 
a mitigation measure, especially in the event of 

(a) a temporary break down (not more than a week) of a CBWTF especially for 
rectification of the refractory lining of the incineration chambers or change of 
requisite APCD due to failure; and 

(b) Closure of a CBWTF for violation of the provisions of the BMWM Rules or any other 
reason. 

Prior to commencement of a new CBWTF as well as all the existing CBWTF Operators 
are required to submit action plan, to the respective SPCB/PCC, for imposing suitable 
condition while granting authorisation under the BMWM Rules, 2016. The action plan 
should also include: 

(a) a MoU made with the nearest CBWTF located within the respective State/UT, as 
alternate arrangement. In case, if there is no CBWTF located nearby then such CBWTF 
should have to install stand by treatment equipment (equal to the existing treatment 
capacity as per consents granted by the SPCB/PCC), and 

(b) decontamination plan of the CBWTF for execution of such plan prior to closure of a 
CBWTF. 

4) Applicability of these guidelines 

These guidelines are applicable to all the upcoming or new CBWTFs. In case of the 
existing CBWTFs, these guidelines shall be applicable in case 

(a) the existing CBWTFs desires to expand or enhance the existing treatment capacity 

(or) 

(b) the existing CBWTFs desires to modernize the existing treatment equipment with the 
new equipment with enhancement in the existing treatment capacity. 
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5) Environmental laws applicable for commissioning or operation of a CBWTF 

Operation of a CBWTF leads to air emissions as well as waste water generation as in 
case of an industrial operation. Most common sources of waste water generation in 
CBWTFs are vehicle washing, floor washing, and scrubbed liquid effluent from air 
pollution control systems attached with the incinerator/plasma pyrolysis. Incineration 
as well as DG Set is the general source of air emissions. 

5.1 Any other approvals (such as Land Use /Change in Land Use as applicable) required 
from the concerned authorities under various laws have to be complied with by the 
proponent of the CBWTF prior to development of a CBWTF; 

5.2 Consents under Water (Prevention and Control of Pollution) Act, 1974 and Air 
(Prevention and Control of Pollution) Act, 1981 as well as Authorization under 
the BMWM Rules, 2016 

The project proponent of the CBWTF is required to obtain 'Consent to Establishment' 
under Rule 25 of the Water (Prevention and Control of Pollution) Act, 1974 and 
under Rule 21 of the Air (Prevention and Control of Pollution) Act, 1981, from the 
respective prescribed authority i.e. SPCB/PCe. Upon installation of the requisite 
equipment, the CBWTF Operator is also required to obtain authorization under 
BMWM Rules, 2016 co-terminus with consent to operate under Water (Prevention 
and Control of Pollution) Act, 1976 & Air (Prevention and Control of Pollution) Act, 
1981 from the respective SPCB/PCC prior to commencement of the CBWTF. 

5.3 Environmental Clearance under EIA Notification 2006 

Ministry of Environment, Forest & Climate Change (MoEF & CC), notified amendment 
to the EIA Notification 2006 and published vide MoEF & CC Notification of S.O. 1142 
(E) dated April 17, 2015. According to this notification, the 'bio-medical waste 
treatment facility' is categorized under the Item 7 (da) in the schedule, requiring 
'environmental clearance' from the State Environment Impact Assessment Authority 
(SEIAA). Therefore, the CBWTF operator is also required to obtain 'Environmental 
Clearance (EC)' from the respective SEIAA or Ministry of Environment, Forest& 
Climate Change (MoEF& CC), as the case may be, before any construction work, or 
preparation of land by the projects management, which include the following: 

a) All new projects or activities pertaining to the bio-medical waste treatment facility; 
and 

b) Expansion and modernization with additional treatment capacity of existing 
bio-medical waste treatment facility (excluding augmentation of incineration facility 
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for compliance to the residence time as well as Dioxins and Furans without 
enhancing the existing treatment capacity). 

c) Any expansion or modification in the treatment capacity or relocation of the existing 
CBWTF (requires compliance to the relevant provisions notified under the 
Environment (Protection) Act, 1986 by the MoEF & CC 

6) Location criteria 

In the context of these guidelines, buffer zone represents a separation distance 
between the source of pollution in CBWTF and the receptor - following the principle 
that the degree of impact reduces with increased distance. The following parameters 
may be considered for ascertaining buffer distance on case-to-case basis: 

(i) potential for spread of infection from wastes stored in the premises. 
(ii) applicable standards for pollution control and the relative efficiency of the 

existing incinerators and emission control systems, 
(iii) potential of fugitive dust emission from incinerators, 
(iv) potential for discharge of wastewater 
(v) the potential for odour production, 
(vi) the potential for noise pollution, 
(vii) the risk posed to human health and safety due to exposure to emissions 

from incinerator, 
(viii) the risk of fire and 
(ix) Significance of the residual impacts such as bottom ash and fly ash. 

As far as possible, the CBWTF shall be located near to its area of operation in order 
to minimize the transportation distance in waste collection, thus enhancing its 
operational flexibility as well as for ensuring compliance to the time limit for 
treatment and disposal of bio-medical waste as stipulated under the BMWM Rules 
(i.e., within 48 hours). Also, the location of the CBWTF should be in conformity to the 
CRZ Norms and other provisions notified under the Environment (Protection) Act, 
1986. The location shall be decided in consultation with the State Pollution Control 
Board (SPCB)/ Pollution Control Committee (PCC). The location criteria for 
development of a CBWTF are as follows: 

(a) A CBWTF shall preferably be developed in a notified industrial area without any 
requirement of buffer zone (or) 

(b) A CBWTF can be located at a place reasonably far away from notified residential and 
sensitive areas and should have a buffer distance of preferably 500 m so that it shall 
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have minimal impact on these areas. In case of non-availability of such a land, the 
buffer zone distance from the notified residential area may be reduced to less than 
500 m by SPCB/PCC without referring the matter to CPCB by prescribing additional 
control measures such as (i) adoption of best available technologies (BAT) by the 
proponent of CBWTF; (ii) prescribing stringent standards for operation of the CBWTF 
by the SPCB/PCC; (iii) adoption of zero liquid discharge by the CBWTF and (iv) in 
case of any complaints from the public, then CBWTF should prove that the facility is 
not causing any adverse impact on environment and habitation in the vicinity. If 
SPCB/PCC is not in a position to resolve the issue relating to buffer zone while 
selecting the site for CBWTFs, in such a case, SPCBs/PCCs may refer the matter to 
CPCB. 

(c) The CBWTF can also be developed as an integral part of the Hazardous Waste 
Treatment Storage and Disposal Facility (TSDF) subject to obtaining of necessary 
approvals from the authorities concerned including 'environmental clearance' as per 
Environmental Impact Assessment 2006 and further amendments notified under the 
Environment (Protection) Act, 1986, provided there is no CBWTF exist within 150 KM 
distance from the existing TSDF. 

7) Land requirement 

Sufficient land shall be allocated to the CBWTF to provide all requisite systems which 
include dedicated space for storage of waste (both treated and untreated), waste 
treatment equipment, vehicle washing bay, vehicle parking space, ETP, incineration 
ash storage provision, administrative room, space for DG Set etc.,. 

(a) Preferably, a CBWTF shall be set up on a plot size of not less than one acre in all the 
areas. However, a CBWTF can be developed in adjacent plots but cannot be set up in 
two or more different plots located in different areas. Separate plots can be 
permitted only for vehicle parking if located in the close vicinity of the proposed 
CBWTFs or the existing CBWTFs. 

(b) In case of upcoming or new CBWTFs (both in municipal limits with population more 
than 25 lakhs or in rural areas), the land area requirement may be relaxed (but in any 
case not less than 0.5 acre) by the SPCB/PCC, with additional control measures such 
as zero liquid discharge, increase in stack height, stringent emission norms, odour 
control measures or any other measures felt necessary by the prescribed authority 
on case-to-case basis, only in consultation with CPCB. 
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8) Coverage area of CBWTF 

Suggested coverage area for development of a CBWTF is as follows: 

a) A CBWTF located within the respective State/UT shall be allowed to cater healthcare 
units situated at a radial distance of 75 KM. However, in a coverage area where 
10,000 beds are not available within a radial distance of 75 KM, existing CBWTF in 
the locality (located within the respective State/UT) may be allowed to cater the 
healthcare units situated upto 150 KM radius w.r.to its location provided the 
bio-medical waste generated is collected, treated and disposed of within 48 hours as 
stipulated under the BMWM Rules. 

b) In case, number of beds is exceeding> 10,000 beds in a locality (i.e. coverage area of 
the CBWTF under reference) and the existing treatment capacity is not adequate, in 
such a case, a new CBWTF may be allowed in such a locality in compliance to various 
provisions notified under the Environment (Protection) Act, 1986, to cater services 
only to such additional bed strength of the HCFs located. 

c) In case of hilly areas, considering the geography, only one CBWTF with adequate 
treatment capacity may be developed covering atleast two districts to cater 
treatment services to the HCFs located in the respective Districts. The selection and 
allocation of site etc. should be done as per the criteria suggested under these 
guidelines. The treatment charges to be prescribed by the respective SPCB/PCC in 
consultation with the State Advisory Committee to be constituted under the BMWM 
Rules by the respective State Government or UT Administration. 

9) Treatment equipment 

The Common Bio-medical Waste Treatment Facility should treat the bio-medical 
waste as per BMWM Rules and as per the authorisation granted by the prescribed 
authority. The CBWTF should have the following treatment facilities: 

a) Incineration/Plasma Pyrolysis 

Incineration is a controlled combustion process where waste is completely oxidized 
and harmful microorganisms present in it are destroyed/ denatured under high 
temperature. The guidelines for "Design & Construction Requirements of 
Bio-medical Waste Incinerators" by CPCB from time to time shall be followed for 
selecting/or augmenting the incinerator. 
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Plasma Pyrolysis is an alternate to incinerator, Plasma Pyrolysis treatment 
technology can be installed for disposal of bio-medical waste categories as per 
BMWM Rules wherein destruction of bio-medical waste is similar to incineration can 
be achieved. In case of plasma pyrolysis, waste is treated at high temperature under 
controlled condition to form gases like methane, hydrogen and carbon monoxide 
which are subjected to combustion (oxidation) in secondary chamber. In the plasma 
pyrolysis process waste is converted into small clinker which can be disposed in 
secured landfills. 

b) A utoc!av;ng/Hydroc!aving 

(i) Autoc!aving is a low-heat thermal process where steam is brought into direct 
contact with waste in a controlled manner and for sufficient duration to disinfect the 
wastes as stipulated under the Bio-medical Waste Management Rules. For ease and 
safety in operation, the system should be horizontal type and exclusively designed 
for treatment of bio-medical waste. ~or optimum results, pre-vacuum based system 
be preferred against the gravity type system. It shall have tamper-proof control panel 
with efficient display and recording devices for recording critical parameters such as 
time, temperature, pressure, date and batch number etc. as required under the 
BMWM Rules. 

(ii) Hydroc!aving is similar to that of autoclaving except that the waste is subjected to 
indirect heating by applying steam in the outer jacket. The waste is continuously 
tumbled in the chamber during the process. 

c) Microwaving: In microwaving, microbial inactivation occurs as a result of the 
thermal effect of electromagnetic radiation spectrum lying between the frequencies 
300 and 300,000MHz. Microwave heating is an inter-molecular heating process. The 
heating occurs inside the waste material in the presence of steam. 

d) Chemical disinfection: Though chemical disinfection or alternates as stipulated 
under the BMWM Rules is also an option for treatment of certain categories of bio­
medical waste such as glass waste but looking at the volume of waste to be 
disinfected at the CBWTF and the pollution load associated with the use of chemical 
disinfectants, the chemical disinfection for treatment of bio-medical waste as part of 
a CBWTF may be used sparingly or avoided as far as possible. 

e) Dry heat sterilization: This is the additional option for treatment of waste sharps as 
stipulated under the BMWM Rules. In this method, waste sharps are treated using 
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dry heat (hot air) at a temperature not less than 185°C, at least for a residence period 
of 150 minutes in each cycle (with sterilization period of 90 minutes). 

f) Shredder: Shredding is a process by which waste are de-shaped or cut into smaller 
pieces so as to make the wastes unrecognizable. It helps in prevention of reuse of 
bio-medical waste and also acts as identifier that the wastes have been disinfected 
and are safe to dispose off. A shredder to be used for shredding bio-medical waste 
shall confirm to the following minimum requirements: 

(i) The shredder for bio-medical waste shall be of robust design with minimum 
maintenance requirement; 

(ii) The shredder should be properly designed and covered to avoid spillage and 
dust generation. It should be designed such that it has minimum manual 
handling; 

(iii) The hopper and cutting chamber of the shredder should be so designed to 
accommodate the waste bag full of bio-medical waste; 

(iv) The shredder blade should be highly resistant and should be able to shred 
waste sharps, syringes, scalpels, blades, plastics, catheters, intravenous sets/ 
bottles, blood bags, gloves, bandages etc. It should be able to handle/ shred 
wet waste, especially after microwave/ autoclave/hydroclave; 

(v) The shredder blade shall be of non-corrosive and hardened steel; 

(vi) The shredder should be so designed and mounted so as not to generate dust, 
high noise & vibration; 

(vii) If hopper lid or door of collection box is opened, the shredder should stop 
automatically for safety of operator; 

(viii) lIn case of shock-loading (non-shreddable material in the hopper), there 
should be a mechanism to automatically stop the shredder to avoid any 
emergency/accident; 

(ix) In case of overload or jamming, the shredder should have mechanism of 
reverse motion of shaft to avoid any emergency/accident; 

(x) The motor shall be connected to the shredder shaft through a gear 
mechanism, to ensure low rpm and safety; 

(xi) The unit shall be suitably designed for operator safety, mechanical as well as 
electrical; 

(xii) The shredder should have low rotational speed (maximum 50 rpm). This will 
ensure better gripping and cutting of the bio-medical waste; 
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(xiii) The discharge height (from discharge point to ground level) shall be sufficient 
(minimum 3 feet) to accommodate the containers for collection of shredded 
material. This would avoid spillage of shredded material; 

(xiv) The minimum capacity of the motor attached with the shredder shall be 
3 KW for 50 Kg/hr, 5 KW for 100 kg/hr & 7.5 KW for 200 Kg/hr and shall be 
three phase induction motor. This will ensure efficient cutting of the 
bio-medical wastes as prescribed in the Bio-medical Waste Management 
Rules; and 

(xv) The shredder also should be fitted with separate /energy meter/ for recording 
total energy consumed for operation of this equipment. 

g) Sharp pit/ Encapsulation: A sharp pit or a facility for sharp encapsulation in a metal 
container or cement concrete shall be provided for treated sharps (ie., treatment by 
autoclaving or dry heat sterilization followed by shredding or mutilation). An option 
may also be worked out for recovery of metal from treated and shredded waste 
sharps within the CBWTF or iron foundries having consent to operate from the 
SPCBs/PCCs and located nearby, as per the conditions imposed in authorization 
granted under BMWM Rules by the SPCB/PCe. 

A sharp pit may be of circular or rectangular shape and shall be dug and lined with 
cement plastered brick masonry or concrete rings. The pit should be covered with a 
heavy concrete slab with a provision of galvanized steel pipe projecting about 
1.5 meters above the slab, with an internal diameter of up to so mm or 1.5 times the 
length of vials, whichever is more. The top opening of the steel pipe shall have a 
provision of locking after the treated waste sharps are disposed into the sharp pit. 
When the pit is full, it can be sealed completely, after another pit is prepared. In case 
of high water table regions (i.e., where water table is less than 6 metres beneath the 
bottom of the sharp pit), a tank with above mentioned arrangements shall be made 
above the ground. 

h) Deep burial: Any SPCB/PCC should not allow the 'deep burial' of bio-medical waste 
as a part of CBWTF. Any existing CBWTF having disposal of bio-medical waste by 
deep burial should have the requisite treatment equipment as stipulated under the 
BMWM Rules, within six months from the date of finalization of these guidelines. 

;) Non-burn technology: Non-incineration technologies for disposal of bio-medical 
waste are adopted in some of the developed countries. Non-incineration technology 
comprises of shredding and disinfection by autoclaving/microwaving or chemical 
treatment. The treated waste can be disposed along with municipal solid waste in 
sanitary landfills or through waste to energy plants. Such option can also be adopted 
in places where the sanitary landfill or waste to energy plant for disposal of municipal 
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solid waste is available. Such technology is permitted only after prior approval of 
MoEF & CC and only after obtaining authorization under the BMWM Rules from the 
respective SPCB/PCC for the purpose of carrying out trial runs for assessment of 
efficacy of the treatment equipment. 

j} Vehicle/Containers washing facility: Every time a vehicle is unloaded, the vehicle 
and empty waste containers shall be washed properly and disinfected. Washing can 
be carried out in an open area but on an impermeable surface and liquid effluent so 
generated shall be conveyed and treated in an effluent treatment plant. The 
impermeable area shall be of appropriate size so as to avoid spillage of liquid during 
washing. 

k} Effluent Treatment Plant: A suitable Effluent Treatment Plant (ETP) shall be 
installed to ensure that liquid effluent generated during the process of washing 
containers, vehicles, floors etc. is treated and reused after treatment. Proper 
treatment of waste water shall be ensured in case of zero discharge by recirculation 
of treated waste water for scrubbing. ETP may have treatment unit operations 
comprising collection tank, 0 & G trap, chemical dosing cum mixing (Flash and slow), 
coagLIIation chamber, primary settling tank (s), biological treatment process, 
secondary settling tank, pressure filter and activated carbon filter, pH Correction tank 
(wherever recirculation of treated water is practiced) so as to comply with the liquid 
discharge standards stipulated under the Bio-medical Waste Management Rules, 
2016. ETP may also have the following provisions: 

(i) separate 'energy meter' so as to know total consumption of electricity for 
operation of the machinery attached with the ETP. 

(ii) pH meter so as to know pH level of treated water as well as pH level of 
treated water used for recirculated or recycling in APCD attached with the 
incinerator or any utility within the CBWTF. 

(iii) A 'magnetic flow meter' should also be fitted at all the water supply extraction 
points of the CBWTF as well as the outlet to know the total wastewater 
treated for further end use or discharge in compliance to the BMWM Rules. 

(iv) Provision of 'press filter' to reduce the moisture content of the ETP Sludge or 
it may be dried in 'sludge drying bed'. After removal of moisture content or 
drying, same need to be disposed off in an environmentally sound manner 
depending upon the hazardous constituents present in it as per Hazardous 
and Other Waste (Management and Transboundary Movement) Rules, 2016. 
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In case, ETP sludge contains metal contents within the prescribed limits as per 
Hazardous & Other Waste (Management & Transboundary Movement) Rules, 
2016/ such ETP sludge shall be given to CBWTF for incineration or to 
hazardous waste treatment, storage and disposal facility (TSDF) for disposal in 
secured landfill. 

a) If any CBWTF desires to adopt any other technology other than referred under Schedule -I of the 
BMWM Rules, may adopt new technology only with the prior approval from MoEF & CC and is 
also required to obtain authorization under the BMWM Rules from the respective SPCB/PCC for 
carrying out trial run for assessment of efficacy of the new technology. 

b) All the treatment equipment should be operated and complied with the norms as stipulated 
under Schedule IT of the Bio-medical Waste Management Rules, 2016 published by MoEF & CC 
vide GSR 343 (E) dated 28th March, 2016. 

c) Incinerator / Plasma Pyrolyisis/ Autoclaving/Microwaving/ Hydroclaving/ Shredder/ Dry Heat 
Sterilization/ ETP should be fitted with separate /energy meter' for recording total energy 
consumed for operation of these equipment. 

d) In the event of temporary shutdown (not more than a week) due to any operational problems in 
the treatment equipment (such as restoration of refractory lining or maintenance or repairs in 
APeD), to ensure bio-medical waste collected from the member health care facilities is treated 
within the time limit as stipulated under the BMWM Rules, eaeR all the CBWTF operators should 
also be provided with stand by treatment equipment especially incinerator/plasma 
pyrolysis/autoclave (or) alternately MoU made with the nearby CBWTF (located within the 
State/Un shall be submitted to the respective SPCB/PCC, by all the existing CBWTF operators 
(whereas the upcoming facilities have to make such arrangement prior to commencement of the 
facility) so as to include such condition while granting authorisation under the BMWM Rules, 
2016 to the concerned CBWTF operators (vice-versa). 

(lO) Infrastructure set up 

The CBWTF shall have enough space within it to install required treatment 
equipment, untreated and treated waste storage area, vehicle-parking, vehicle and 
containers washing area, Effluent Treatment Plant (ETP), administration room or staff 
room etc. The required area for CBWTF would depend upon the projected amount of 
bio-medical waste to be handled by it. A CBWTF shall have the following 
infrastructure: 

a) Treatment Equipment Room 

A separate housing may be provided for each treatment equipment at the CBWTF 
such as incinerator room, autoclave room, microwave room etc., as applicable. Each 
room shall have well-designed roof and walls. Such room shall be well ventilated and 
easy to wash. The floor and interior finishing of the room shall be such that chances 
of sticking/harbouring of microorganisms are minimized. This can be attained by 
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providing smooth & fine floor and wall surfaces (to a height of 2 meter from floor) 
preferably of tiles. The number of joints in such surfaces shall be minimal. The 
equipment room shall also have a separate cabin, to supervise the operation of the 
equipment and to record the waste handling and equipment operational data 
attached to each equipment room. There shall be two waste storage rooms, one for 
storage of untreated waste and another for treated waste and may be located at a 
distance from each other. The storage room shall have provisions similar to that of 
equipment room being well-ventilated with easy to wash floors & walls, smooth and 
fine surfaces etc. All the treatment equipment rooms and waste storage rooms 
should be provided with 'fly catcher/killing device' . The room shall be washed and 
cleaned with a suitable disinfectant every day. 

b) Main waste storage space 

Separate space shall be provided near the entry point of the CBWTF to unload and 
store all biomedical wastes that have been transported to the CoW I ~ by its own 
transportation vehicle. The size of the room shall be adequate to store all wastes 
transported to the CBWTF. The front portion of the room shall be utilized for 
unloading the wastes from the vehicle and back or side portion shall be utilized for 
shifting the wastes to the respective treatment equipment. In the front portion of the 
room where transportation vehicle is parked for unloading, the floor shall be made 
impermeable so that any liquid spillage during unloading does not percolates into 
the ground. The liquid generated during handling of wastes and washing, shall be 
diverted to the inlet of effluent treatment plant (ETP). In the main storage room, 
wastes shall be stacked with clear distinction as per the color coding of the 
containers by providing partitions. From here, the colored containers may be sent to 
the respective treatment equipment by using suitable closed type of conveyance 
(trolley etc.,) . The main storage room too shall have provisions similar to that of 
equipment room such as roofing, well ventilated, easy to wash floors & walls, smooth 
and fine surfaces etc. 

Apart from the above, a CBWTF should have separate storage provision for storage 
of mercury bearing waste collected from the member health care facilities as per the 
procedure given in CPCB guidelines. Mercury storage provision should be provided 
as per the guidelines issued by CPCB (refer www.cpcb.nic.in). The capacity of the 
mercury storage provision should be maximum of 90 days and by which the 
collected mercury bearing waste shall have to be disposed of through a TSDF located 
nearby following the manifest as per Hazardous and Other Waste (Management and 
Transboundary Movement) Rules, 2016. The charges for collection and disposal of 
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mercury bearing waste shall be collected by the CBWTF from the respective member 
HCF. 

c) Treated waste storage room 

Separate space should be provided to store the wastes treated in different treatment 
units. The wastes shall be stored in separate group as per the disposal options. Other 
provisions in the room shall be similar to the main storage room. Waste such as 
incineration ash/vitrified ash generated in the process of incineration/plasma 
pyrolysis respectively shall be stored safely in a separate area under the shed so as to 
avoid entry of rain water during the monsoon and for easy collection. In case, , 
incineration ash/ vitrified ash is found to be hazardous waste in nature same should 
be disposed of through any authorized TSDF operator located nearby following the 
manifest as per Hazardous and Other Waste (Management and Transboundary 
Movement) Rules, 2016. In case of a State/UT where TSDF is not available, all the 
CBWTF operators have tu sture incineri:ltiun i:lsh si:lfely CIS per these yuiuelines. 

d) Administrative Room 

This room shall be utilized for general administration, record keeping, billing etc. 

e) Generator set 

CBWTF shall have a generator set of adequate capacity as standby arrangement for 
power, with sufficient capacity to run the treatment equipment during the failure of 
power supply. The generator set shall comply with the necessary requirement as per 
DG Set norms notified under the Environment (Protection) Act, 1986. 

f) Continuous emission monitoring system (CEMS) 

Monitoring provision for continuous monitoring of the incinerator/plasma pyrolysis 
stack emission shall be installed by the CBWTF operators for the parameters as 
stipulated by the respective SPCB/PCC as per the authorisation granted under the 
BMWM Rules, 2016. Other-wise, at present, all the existing CBWTF operators are 
required to carry out stack emission monitored using continuous emission 
monitoring system for the flue gas parameters such as CO2, O2, CO as well as primary 
& secondary chamber temperatures, and records maintained. The continuous 
emission monitoring system for stack emission should be installed as per the 
guidelines issued by SPCB/PCC/CPCB. Also, the real time continuous stack emission 

232



monitoring data is also required to be transmitted to the servers of the respective 
SPCB/PCC as well as CPCB, by all the existing CBWTF operators 

g} Vehicle Parking 

Provision for parking shall be made within the confines of the site for parking of 
required number of vehicles, loading and unloading of the vehicles meant for 
transporting waste to and from the facility, etc.. In case of a CBWTF with space 
constraints, multy-storey parking or a separate provision may be allowed only for 
parking of vehicles. 

h} Display and sign board 

An identification board (Display) of durable material and finish shall be displayed at 
the entrance to the facility. This shall clearly display the name of the facility, owner 
name, address and telephone number of the operator and the prescribed authority, 
no. of hours of operation & operational hours, telephone numbers of the personnel 
to be contacted in the event of an emergency, validity period of authorization as well 
as total daily waste treated and disposed. Also, sign boards should be provided at all 
the salient points (untreated waste storage area, treatment equipment, treated waste 
storage area, ETP, firefighting equipment) within the facility. 

i} Washing Room 

A washing room shall be provided for eye washing/hand washing/ bathing etc. for 
the workers. 

j} Site Security 

High walls, fencing and guarded gates shall be provided at the facility to prevent 
unauthorized access to the site by humans and livestock. 

k) Fire safety 

Fire safety equipment such as sand buckets and fire extinguishers should be 
provided at all the salient points of the CBWTF including at the diesel storage areas, 
diesel tanks connected with the incinerator etc. Fire alarm also should be provided 
within the CBWTF to prompt the workers in the event of any fire hazard. Workers 
should also be trained in First Aid administration. 
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I) First Aid Box 

First Aid Box with necessary provisions need to be provided at all the salient points 
within the facility. 

m) Green Belt 

The open area available within the CBWTF shall be developed into green belt. 

n) Website: ( newly added as per BMWM Rules, 2016) 

All the existing CBWTFs shall develope own website by 27.03.2017 whereas the 
upcoming CBWTF shall develope the website prior to the commencement of the 
facility. The website should be uploaded with relevant information periodically (on 
monthly basis) especially as detailed below: 

(i) A copy of the Environmental Clearance obtained; 
(ii) Copies of the Consents under the Water (Prevention and Control of Pollution) 

Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 as well as 
the Authorisation under the BMWM Rules obtained from the SPCB/PCC; 

(iii) List of all the member Health Care Facilities with complete address, bedded or 
non-bedded HCFs, no. of beds, bar code, category-wise average bio-medical 
waste generation in kg/annum; 

(iv) Charges levied on the member Health Care Facilities (HCFs) for treatment and 
disposal of bio-medical waste; 

(v) Vehicles connected with a provision of GPS as per BMWM Rules and 
Vehicle-wise route chart for collection, transportation of bio-medical waste 
from the member HCFs; 

(vi) Real time continuous online stack emission monitoring data; 
(vii) Daily bio-medical waste collected, received and treated ( Member HCF-wise); 
(viii) Monthly details of total waste collected from the member HCFs, total waste 

treated, and treated recyclable plastic waste or glass waste sold to the parties 
and final mode of disposal of incineration ash; 

(ix) A copy of the annual report submitted to the respective SPCB/PCC; 
(x) Monitoring results of the stack emissions, treated wastewater and incineration 

ash, as per the frequency stipulated under the BMWM Rules; 
(xi) List of HCFs ( located within the coverage area) with complete address which 

have not taken membership of the CBWTF for disposal of Bio-medical waste; 
(xii) Contact person, contact telephone number and e-mail addresses of the 

facility; and. 
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(xiii) Provision to have access to the SPCB/PCC/CPCB/MoEF & CC/MoH & FW 
especially on GPS, online monitoring system and the data. 

Besides the provisions suggested in the earlier paras, following important provisions 
should also be made in a CBWTF: 

(i) A telephone shall be provided and maintained at the facility. 
(ii) A First Aid Box shall be provided and maintained at the CBWTDF. 
(iii) Proper lighting shall be provided at the facility. 
(iv) Proper care shall be taken to keep the facility and surroundings free from 

odors. 
(v) Measures shall be implemented to control pests and insects at the site. 
(vi) Measures shall be implemented to control the escape of litter from the site. 
(vii) Necessary provision shall be made to prevent and control noise generated, if 

any, due to the activities at the site. 
(viii) Necessary protective gear for the waste hal"ldlers shall be provided. 
(ix) Immunization to all the workers of CBWTF against all the diseases including 

especially Tetanus and Hepatitis -B as stipulated under the BMWM Rules. 
(x) Workers should have provisions such as washing, toilet, and suitable place for 

eating. 
(xi) Workers should also be provided with N-95 mask besides other PPEs such as 

hand gloves, gumboots, goggles etc. 

Every CBWTF operator shall submit a work-plan to the Prescribed Authority. The 
work-plan should include the details of facilities at the CBWTF, collection, 
transportation & storage of the bio-medical wastes, operational details etc. 

11) Record keeping 

Maintenance of records for all operations carried out at the CBWTF is very important 
to monitor overall operation of the CBWTF. It also helps in submission of the 
required information to be submitted to the 'Prescribed Authority' by 30 th June of 
every year as per the format prescribed under the BMWM Rules or provided by the 
SPCB/PCe. A well-maintained record of all the activities at the CBWTF also enables 
the facility operator to produce all information of the activities on demand of the 
concerned prescribed authority. The record should include all information relating to 
each activity at the CBWTF site as per BMWM Rules which include accidents occurred 
(spills, injury, fire accident) and the measures taken and also, however, minimum 
requirement is outlined below: 
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a) Records of waste movements 

Daily records shall be maintained for the waste accepted and treated waste removed 
from the site. This record shall include the following minimum details: 

(i) Waste accepted: -Records on day-to-day basis (as per the format given at 
Annexure-II) shall be maintained with respect to the waste collection date, 
name of the healthcare unit with bar cade, waste category as per BMWM 
Rules, category-wise quantity of waste accepted, vehicle registration number 
used for collection of bio-medical waste from member health care facilities, 
time at which waste collected from member HCFs, name of the vehicle driver 
and his signature and waste receiving date & time (at CBWTF site). Similar 
information to be acknowledged to the member health care facility by the 
CBWTF operator on daily basis. 

(ii) Treated waste to be disposed:- Date, treated waste type, Quantity, vehicle 
number, disposal as stipulated under BMWM Rules. 

b) Logbook for the treatment equipment 

A logbook shall be maintained for each treatment equipment installed at the site and 
shall include the following: 

(i) The weight of each batch. 
(ii) The categories of waste as per the Rules. 
(iii) The time, date and duration of each treatment cycle and total hours of 

operations. 
(iv) The complete details of all operational parameters during each cycle. 

Log book to be maintained for operating the incinerator/plasma pyrolysis as well as 
the autoclave as per the formats given at Annexure - ill. 

c) Monitoring and reporting of operations in the CBWTF: 

The monitoring of the key operating parameters of treatment equipment provides 
several benefits. First, monitoring provides the operator with information needed to 
make decisions on necessary combustion control adjustments. Second, properly 
maintained monitoring records can provide useful information for identifying 
operating trends and potential maintenance problems. Following are the suggested 
parameters for monitoring of the treatment equipment 
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(i) Monitoring of operating parameters of the incinerator/plasma pyrolysis: 
Following operating parameters can be monitored in case of incinerator/plasma 
pyrolysis: 

~ Waste charge rate. 
~ Combustion gas temperature in primary and secondary chamber as well as 

the temperature of the stack exit gas (flue gas). 
~ Condition of the draft (negative draft in primary chamber). 
~ Combustion gas oxygen level in primary and secondary chamber as well as 

stack exit gas. 
~ Air flow rate through the incinerator/plasma pyrolysis. 
~ Carbon-Di-Oxide (C02), Oxygen (02) and Carbon Monoxide (CO) level in the 

flue gas. 
);- Quantity of auxiliary fuel usage as well as the power consumption (in every 

batch). 
~ Pressure drop in the primary chamber and APCD attached with the 

incinerator/plasma pyrolysis and 
~ Bottom ash or slag quality (for Total Organic Carbon (TOC) as well as loss on 

ignition and the hazardous constituents (at least once in a quarter). 

(ii) Monitoring of operating parameters of the Autoclave: Following operating 
parameters can be monitored during the sterilization using autoclave: 

~ Time at which sterilization started and time at which sterilization completed. 
~ Temperature conditions maintained throughout the sterilization 
~ Conditions of pressure maintained throughout the sterilization 
).> Duration of sterilization 
~ Validation test results 

Records concerning the above parameters need to be maintained and checked 
periodically for taking remedial measures during the operation of the incinerator or 
plasma pyrolysis or autoclave. In case of other treatment processes, the operational 
conditions as well as the efficacy tests to be complied with as per the standards 
prescrined under the BMWM Rules. 

(iii) Frequency of monitoring: 

The CBWTF operator shall carry out following tests through a NABL approved 
laboratory or a laboratory approved under the Environment (Protection) Act, 1986, as 
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per the frequency stipulated under the BMWM Rules or as prescribed by the 
SPCB/PCC and record of such analysis results shall be maintained and submitted to 
the prescribed authority (SPCB/PCC), as suggested below: 

~ Liquid effluent: Parameters such as pH, Suspended Solids, Oil & Grease, 
BOD, COD, Bio-assay for liquid effluent being discharged from the CBWTF be 
monitored as per the Consent conditions or once in a quarter an~ such 
records maintained and submitted to SPCB/PCe. 

Stack emission monitoring: 

In case of the BMW incinerators which came after 28.03.2016, the Stack 
Emission shall be monitored (under optimum capacity) for parameters such as 
Particulate Matter, HCI, NOx, Hg & compounds and combustion efficiency 
once in three months as required under schedule II of the Bio-medical Waste 
Mal'lagernel'lt Rules 2016 (All monitored values shall be corrected to 11% 
Oxygen on dry basis), In case of dioxins and furans, monitoring should be 
done once in a year (monitored values shall be corrected to 11% Oxygen on 
dry basis). In case of the incinerators (existing prior to the notification of 
BMWM Rules, 2016), new incinerators standards are required to be complied 
within two years i.e., by 27.03.2018. 

Validation test of autoclave/microwave/chemical treatment/dry heat 
sterilization: 

Suggested validation test for treatment of bio-medical waste by 
autoclave/microwave/chemical treatment/Dry heat sterilization is given in 
Table 1. 
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Table 1: Suggested validation test for treatment of bio-medical waste by 
autoclave/microwave/chemical treatment/Dry heat sterilization 

S. Type of Type of Validation Test Frequency 
No equipment 

used for 
treatment of 
bio-medical 
waste 

(i) Autoclave (i) biological indicator strips or vials once in three 
Geobacillus stearothermophilus spores months 
with at least lXI06 spores), 
(ii) chemical indicator strip or tape each batch of 

waste treated 
(ii) Microwave Bacillus atrophaeus spores using vials Recommended: 

or spore strips with at least 1 x once in three 
104spores per detachable strip months 

(iii) Chemical Bacillus Subtilis (AlCC 19659)- Once in a week 
treatment 4 LogI0 reduction or greater 
followed by 
shredding 

(iv) Dry heat consistently kill the biological indicator Once in three 
sterilisation Geobacillus Stearothermophillus or months 

Bacillus Atropheaus spores using vials 
with at least 6 log10 spores per ml. 
A chemical indicator strip or tape Once in a week 

d) Site Records: 

Site records shall include the following : 

(i) All the approvals obtained from other concerned departments other than the 
prescrined authority; 

(ii) Details of construction or engineering works; 
(iii) Maintenance schedule, breakdowns/trouble shootings and remedial actions; 
(iv) Emergencies; 
(v) Incidents of unacceptable waste received and the action taken; and 
(vi) Details of site inspections by the officials of the regulatory authorities, 

purpose of visits with date and necessary actions initiated on the 
observations. 
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Daily, monthly and annual summary records of all the above shall be maintained and 
made available at the site for inspection and same submitted whenever required by 
an authorized official of the concerned regulatory authorities. 

12) Collection and transportation of bio-medical waste 

The collection and transportation of bio-medical waste shall be carried out in a 
manner so as to prevent any possible hazard to human health and environment. 
Collection and transportation are the two operations where the chances of 
segregated bio-medical waste coming in contact with the public, rag pickers, 
animals/birds, etc. are high. Therefore, all care shall be taken to ensure that the 
segregated bio-medical waste handed over by the healthcare units reach CBWTF 
without any damage, spillage or unauthorized access by public, animals etc. A 
responsible person from the CBWTF operator shall always accompany the vehicle to 
supervise the collection and transportation of bio-medical waste. Also, the private 
transport vehicles should not be authorised by the SPCl3s/PCCs only for 
transportation of the Bio-medical Waste. The CBWTF operator should be made 
responsible for collection and transportation of bio-medical waste. 

a) Collection of bio-medical waste: 

Generator of the bio-medical waste is responsible for providing segregated waste in 
accordance with the provisions of the Bio-medical Waste Management Rules, 2016, 
to the CBWTF operator. Dedicated temporary storage at healthcare unit shall be 
designated. The coloured bags handed over by the healthcare units shall be 
collected in similar coloured containers with proper cover. Each bag shall be labeled 
as per Schedule IV of the Bio-medical Waste Management Rules as well as with bar 
coding system (to be complied by the occupier or operator of a CBWTF as per 
BMWM Rules) so that at any time, the healthcare units can be traced back that are 
not segregating the bio-medical wastes as per BMWM Rules. The coloured 
containers should be strong enough to withstand any possible damage that may 
occur during loading, transportation or unloading of such containers. These 
containers shall also be labeled as per Schedule IV of the Rules. Sharps shall be 
collected in puncture resistant container. The person responsible for collection of 
bio-medical wastes shall also carry a register with him to maintain the records such 
as name of the healthcare unit, the type and quantity of waste received, time at 
which waste collected from the member HCF, signature of the authorised person 
from the healthcare unit etc. During transportation, the containers should be covered 
in order to prevent exposure of public to odours and contamination. 
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(b) Transportation of the collected bio-medical waste to the CBWTF: 

All the vehicles used by the CBWTF operator shall not be sub-Ietted or contract 
vehicles should not be used by the CBWTF operator. All the vehicles owned by the 
CBWTF operator and intended only for collection of bio-medical waste from the 
member health care facilities should be registered under the Motor Vehicle Act with 
the respective RTO/Transport Department and such vehicle numbers should also be 
registered with the respective SPCB/PCC for the purpose of collection of bio-medical 
waste from the member health care facilities. The bio-medical waste collected in 
designated coloured containers shall be transported to the CBWTF in a fully covered 
vehicle. Such vehicle shall be dedicated for transportation of bio-medical waste only. 
Depending upon the volume of the wastes to be transported, the vehicle may be a 
two or three-wheeler, light motor vehicle or heavy duty vehicle. In either case, the 
vehicle must possess the following: 

(i) Transportation vehicle shall be fitted with GPS to track the movemel1t of the 
vehicle. 

(ii) Separate cabins shall be provided for driver/staff as well as for placing the 
designated colour coded bio-medical waste containers. 

(iii) Two wheeler registered under the Motor Vehicle Act shall be permitted for 
collection of bio-medical waste only from the clinics or dispensaries located in 
places where the lanes are narrow and not easily accessible to four wheeler 
vehicles. Such two wheeler vehicle (s) should have a provision of a suitable 
fixed waste collection box marked with bio-hazard symbol, contact details, 
proper lid, emergency spill collection procedure, first aid box and manifest 
record in accordance with the BMWM Rules 

(iv) The base of the waste cabin shall be leak proof to avoid pilferage of liquid 
during transportation. 

(v) The waste cabin may be designed for storing waste containers in tiers and 
also should be provided with a lighting provision. 

(vi) The waste cabin shall be so designed that it is easy to wash and disinfect. 

(vii) The inner surface of the waste cabin shall be made of smooth surface to 
minimize water retention. 
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(viii) The waste cabin shall have provIsions for sufficient openings in the rear 
and/or sides so that waste containers can be easily loaded and unloaded. 

(ix) The vehicle shall be labeled with the bio-hazard symbol (as per Schedule IV of 
the BMWM Rules) and should display the name, address and contact 
telephone and mobile number of the CBWTF. 

(x) The vehicle driver should carry always valid registration of the vehicle 
obtained from the concerned transport authority and also carry valid 
'pollution under control certificate' issued by the authorized certificate issuing 
agency. 

Depending upon the area to be covered under the CBWTF, the route of 
transportation shall be worked out. The transportation routes of the vehicle shall be 
designed for optimum travel distance and to cover all member healthcare units of 
the CBWTF. The CBWTF operator should ensure online and real time tracking & 
monitoring provisions (GPS provision) should be given access with passwords to the 
SPCB/PCC and CPCB to cross check the movement of the transportation vehicles on 
any time by the SPCB/PCC/CPCB. As far as possible, the transportation shall be 
carried out during non-peak traffic hours. If the area to be covered is very large, a 
satellite station may be established to store the bio-medical waste collected from the 
adjoining areas. The wastes so stored at satellite station may then be transported to 
the CBWTF in a big vehicle. It shall be ensured that the total time taken from 
generation of bio-medical waste to its treatment, which also includes collection and 
transportation time, shall not exceed 48 hours. 

13) Disposal option of solid waste generated from the CBWTF 

Treated plastic waste, incineration ash, treated waste sharps and glass waste, Oil & 
Grease waste and ETP sludge are generally generated from the CBWTF from the 
treatment systems such as autoclaving/microwaving, incineration, chemical 
disinfection and effluent treatment plant respectively. The treated bio-medical waste 
shall be disposed as per the options suggested in the Table 2 given below: 
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Table 2: Suggested Disposal option of solid waste generated from the CBWTF 

SI. Treated Waste Suggested Treatment and Disposal Options 
No. Category 
1. Plastic wastes after Plastic waste should not be sent to landfill sites. 

disinfection and Treated plastic waste to be 
shredding (i) sent to registered or authorized recyclers (or) 

(i i) for energy recovery (or) 
(iii) for diesel or fuel oil recovery (or) 
(iv) for road making, whichever is possible. 

2. Disinfected Sharps Encapsulation in metal container or cements concrete; 
(including needles (or) sent for final disposal to iron foundries (having 
and syringes) (i.e •• consent to operate from the SPCBs/PCCs (or) sanitary 
Treatment by Autociaving landfill or designated concrete waste sharp pit. 
or LJry HCilt Sterilization 
followed by shredding or 
mutilation combination of 
shredding cum autoclaving) 

3. Incineration ash Incineration ash (ash from incineration of any 
bio-medical waste) shall be disposed through 
hazardous waste treatment, storage and disposal 
facility (TSDF), if toxic or hazardous constituents are 
present beyond the prescribed limits as given in 
Schedule -II of the Hazardous and Other Waste 
Management & Transboundary Movement Rules or as 
revised from time to time. 

4. Other treated solid Disinfection (by soaking the washed glass waste after 
wastes like Glass cleaning with detergent and Sodium Hypochlorite 
waste treatment) or through autoclaving or microwaving or 

hydroplaning and then sent for recycling. 
S. Oil & Grease By Incineration 

6. ETP Sludge After drying in sludge drying beds or removal of 
moisture content using 'Filter Press' and such ETP 
sludge shall be given to CBWTF for incineration or to 
the hazardous waste treatment, storage and disposal 
facility (HWTSDF) for disposal in Secured Landfill 

7. Hazardous Waste Disposal through a TSDF located nearby following the 
manifest as per the Hazardous and Other Waste 
(Management & Transboundary Movement) Rules, 
2016 
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14) Cost to be charged by the CBWTF Operator for the Health Care Facilities 

Cost to be charged from the healthcare facilities plays an important role in financial 
viability and sustainable operation of a CBWTF project, for providing the best 
treatment services to the Health Care Units and for ensuring compliance to the 
BMWM Rules. The cost shall be so worked out that neither it becornes a monopoly 
of the CBWTF operator nor the interest of the CBWTF operator is overlooked. It is 
recommended that cost to be charged from the healthcare units, depending on the 
size, no, of beds and the distance from the location of the CBWTF and same shall be 
worked out in consultation with the concerned SPCB/PCC and the local Medical 
Association, keeping in view the following options: 

(a) 

(b) 

Note: 
(i) 

(ii) 

In case of non-bedded health care units, fixed charges depending on the 
average quantity of waste generation per day, in case of the nursing 
homes/clinics/sample collection Centres /Dental Centres, dispensary, 
pathological laboratory, blood banks, and other non-bedded hospitals 
irrespective of their system of medicine inc:luding ayush hospitals. 

In case of bedded hospitals, fixed charges per bed per day basis and based on 
the no. of beds for which consents under the Water Act, 1974/Air Act, 1981 
and authorization granted under the BMWM Rules, by the prescribed 
authority 

Rates are required to be revised once in a year based on the Wholesale Price 
Index (WPI Index) or Consumer Price Index (CPI Index) (considering the 
prevailing market price especially in respect of the labour expenses, diesel 
prices, electricity, operating cost etc.,.), by the State Advisory Committee in 
consultation with the concerned SPCB/PCe, local Medical Association and 
the representatives of the CBWTF Association 

The Health Care FacHities are required to ensure timely payments to the 
CBWTFs for ensuring timely treatment services in compliance to the BMWM 
Rules as well as agreement made with the concerned CBWTF Operator. 

15) Check list for development of CBWTF 

The criteria for development of CBWTDF have been discussed in detail in the 
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Previous sections. However, to have at a glance check in developing CBWTF, checklist 
is reproduced for convenience and is annexed (Annexure-IV). 

16) Periodic inspection/monitoring or performance evaluation of the CBWTF 

To have uniformity in performance evaluation of the CBWTF throughout the country, 
a check list for performance evaluation of the CBWTF for carrying out 
inspection/monitoring/compliance verification has been prepared and is annexed 
(Annexure -V). All the prescribed authority (SPCB/PCC) shall inspect the CBWTF at 
least once in six months located in the respective State/UT and a copy of the 
inspection reports shall be submitted to CPCB and MoEF & CC along with a copy of 
the action taken for ensuring compliance to the BMWM Rules and CPCB guidelines 
issued from time to time and also such information is required to be uploaded in 
SPCB/PCC website. CPCB shall carryout random inspection of the CBWTFs once in a 
quarter and any violations observed further actions shall be initiated by CPCB if 
required under the Environment (Protection) Act, 1986. 

-- 00 --
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Annexure-I 

Coverage area-wise gap analysis for assessing additional BMW treatment capacity requirement 

Coverage No. of HCFs No. of Total Total existing treatment capacity in Kg Total BMW Gap between Remarks 
area Beds estimated Treated total BMW (Whether 
( pI. covered BMW and Generation additional 
indicate generation Disposed and the T"",tment 
areas in Kg/day in Kg/day Existing BMW Capacity is 
covered by Treatment required or 
a CBWTF in Capacity in Kg not) 
the 
State!UT) Bedded Non- Incineration Autoclaving/ Chemical /=1 Any other Yes No 

bedded Hydroclaving disinfection mode of 
Imicrowaving disposal 

(2) (3) (4) (5) (6) (7) (8) (9) (10) JU) I (12) (13) (14) (15) 

I I 

Note: Above gap analysis coverage area-wise is required to be prepared once in five years and should be shown or depicted in a Map of State/UT. ~ 
CJ 
o 
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Annexure- D 

Format for maintaining the records by the CBWTF Operator alongwith the transportation Vehicle used 
for collection of bio-medical waste from the member HCFs 

Name of the CBWTF 
Address of the CBWTF with contact details 
Vehicle Registration Number (certificate to be carried by the vehicle driver) 
Route covered (indicate places) by the vehicle 

Date Vehicle Vehicle Speedo Name of the Category-wise quantity of bio-medical waste 
number meter mileage HCF with received in kg 

Total BMW Name of Signatures 
collected by the the Vehicle 

and the readings in KM address and Yellow Red Blue Out dated White- CBWTF driver with Vehicle Representative 
Time of the bar code medicines Waste Driver of the HCF 
arrival of Initial Final number from Sharps 
the whom waste 

Total Total 
vehicle collected 

No. of waste 
Bags 

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13) (14) 
-"---. -

Note: Above format is required to be maintained in duplicate both by the CBWTF Operator and the member HCF 

I 

I 

~ 

o 
po 
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Annexure - m 
Log book for Operating the Incinerator/Plasma Pyrolysis 

Time of Quantity Temperature maintained Negative PreS5ure pH level of Average lOa"es of flue gas analysis results Consumption of electricity! Diesel Net Net Quantity 
operation of of hourly in DC draft in drop across scrubbed (continuous onli..., ) observed during the whichever is appicable Quantity of bio· noedical 

the BMW primary APCD liquid incineration/plasma pyrolysis process of Waste left over 
IncinelClltion charged chamber (in mm of used operation bio- in a day (in Kg) 

in Kg P.("'"'Y SO<'Qr'Iodat1 Af .. , (in mm of water CO 0, CO, % Power Diesel medical 
(Total Ch.ilomb.r Chamber scrubbing water column) in in% in% combustion (indicate electricity in liters waste 

in exit 
BMW stack gas column) (Pl mg/Nm' Efficiency meter readinq) (pl. received 
charged (Pl indicate (Pl indicate indicate Initial Final indicate .. Kg 
in a day range i.e., range i.el range reading rea<ing daily or 
in Kg) min. to max) min. to min. to weekly 

Start End max) max.) diesel (19)= (18) - (4) 
consumpti 
on) 

(2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13) (14) (15) 16) (17) (18) (19) 

I 
-----

Note: Fill the details whichever is applicable 

Log Book for Operating the Autoclave/Hydroclave 

Date Time of operation of Batch Quantity of Temperature and Pressure iR-evefy Strip test result Consumption of electricity Net Quantity of Net Quantity of 
the Autoclave or number waste feeding leR Minutes (pI. paste the strip (indicate electricity meter waste received in Waste left over in 
Hydroclave per batch in Kg Temperature Pressure 

test for ead! batch reading) Kg Kg 
(Total waste inoC in psi 

with a proof) 

Start End treated by Initial Final 
autocJaving/ reading reading 
hydroclave in 
Kg) 

(1) (2) (3) (4) (5) {6) (7J (8) (9) I (10) (11) (12)=(11)-(5) 

--- I ~ 
o 
f'J 
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Annexure - IV 

Check List for Development of a Common Bio-medical Waste Treatment and 
Disposal Facility & For issuing 'Consent to Establishment under Water & Air Acts 

1. Name of the Proponent 
2. Proposed location of the CBWTF 
3. No. of HCFs in the locality 
4. No. beds 
5. Total Bio-medical Waste Generation in kg/day 

(i) Incinerable in kg/day 
(ii) Autoclavable in kg/day 
(iii) Glass waste in kg/day 
(iv) Waste sharps in kg/day 

6. Proposed location of the CBWTDF: located away from 

a) Residential area 
b) Sensitive area 
c) Industrial area 
d) Is it as a part of TSDF 
e) Is the facility proposed in Hilly areas 
d) Buffer distance of 500 m available 

7. Proposed land area for CBWTF: 
a) Area about 1 acre 
b) Area less than 1 Acre 
c) Area more than 1 Acre 

8. Proposed coverage area of the CBWTF: 

Yes 0 

Yes 0 

Yes 0 

Yes 0 

Yes 0 

Yes 0 

Yes 0 

Yes 0 

No 0 

No 0 

No 0 

No 0 

No 0 

No 0 

No tl 

No 0 

Yes 0 No 0 

a) Any facility located Yes 0 No 0 

upto a radius of 75 KM 
from the proposed locality 

b) No. of beds covered by the existing facility/proposed facility: 
(i) more than la, 000 beds Yes 0 No 0 

(ii) less than 10,000 beds Yes 0 No 0 

c) Is there any CBWTF within the radius of 75 KM : Yes 0 No 0 

d) BMW Waste generation in a coverage area under consideration: ...... ... Kg/day 
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e) Existing CBWTF treatment Capacity 
(a) Incineration/plasma pyrolysis : ............ Kg/day 
(b) Autoclave/hydroclave : ........... Kg/day 

f) Is locality requires any additional capacity (within a radius of 75 KMs)? 
Yes 0 No 0 

(i) If so, indicate reason: ................................................ .. 

9. Requirement of Treatment Facility: Following treatment facilities shall be provided 
in a CBWTF: 

a) Incineration Yes 0 No 0 

b) Autoclave (Pre-vacuum horizontal feeding) / Hydroclave / Microwave. 
Yes 0 No 0 

c) Shredder Yes 0 No 0 

d) Sharp pit (with drawing details) Yes 0 No 0 

e) Provision for floor washing/Vehicle washing: YeSD No 0 

f) Fffluent Treatment Plant Yes 0 No 0 

g) Secured land fill/Disposal of ash in TSDF Yes 0 No 0 

h) Other provisions as per CPCB guidelines: Yes 0 No 0 

10. Segregation 

(i). Segregation shall be as per the Bio-medical Waste Management Rules, 2016 
as amended as well as compatible with treatment facilities at CBWTF 

(ii) . Occupier/Generator is responsible for providing segregated waste to the 
operator. 

11. Collection 

(i) Respective coloured bags provided with bar code should be kept in similar 
coloured container i.e. coloured bags shall not be directly kept in vehicle. 

(ii) Sharps shall be collected in puncture resistant, leak proof, rigid containers. 
(iii) Temporary storage at healthcare unit shall be designated. 

12. Transport Vehicle 

(I) 

(II) 
Dedicated vehicles for collection of Bio-medical waste : Yes 0 

Separate cabins shall be provided for driver/staff 
bio-medical waste containers : Yes 0 

No 0 

and 
No 0 

the 
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(III) The base of the waste cabin shall be leak proof to avoid pilferage of liquid 
during transportation : Yes 0 No 0 

(I) The waste cabin may be designed for storing waste containers in tiers 
: Yes 0 No 0 

(V) The waste cabin shall be so designed that it is easy to wash and disinfect. 
: Yes 0 No 0 

(VI) The inner surface of the waste cabin shall be made of smooth surface to 
minimize water retention Yes 0 No 0 

(VII) The waste cabin shall have provisions of sufficient openings in the rear and/or 
sides so that waste containers can be easily loaded and unloaded 

Yes 0 No 0 

(VIII) The vehicle shall be labeled with the bio-hazard symbol (as per Schedule IV of 
BMWM Rules) and should display the name, address and telephone number 
of the CBWTF Yes 0 No 0 

(IX) Other provision as per CPCB guidelines Yes 0 No 0 

13. Storage 

(I) Sufficient ventilated storage space for untreated and treated 
bio-medical waste shall be provided. Yes 0 No 0 

(II) The flooring and walls (to a height of 2M from floor) shall be finished with 
smooth and fine material. There shall be minimum number of joints. 

Yes 0 No 0 

14. Record Keeping 

(I) Documents such as collection advice taken from health care units for each 
category of waste, records of waste movements, logbook for the equipment 
and site records shall be maintained. Yes 0 No 0 

(II) All the record (five year) shall be available at the CBWTF site for inspection. 
Yes 0 No 0 

15. Proposed Treated Waste Disposal method: 

(i). Incineration ash - Secured landfill/near by TSDF : Yeso NOD 
(ii) . Plastic waste after disinfection and shredding -Registered Recycling Unit 

Yes 0 No 0 

(iii). Sharps, after disinfection ( if encapsulated) - Municipal landfill 
Yes oNo 0 

(iv) . Treated wastewater -Discharge into sewer/drain or recycling in APCD 
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Yes u No LJ 

(v). Oil & grease -By incineration: Yes 0 No 0 

(VI). Any other mode of disposal of recyclable waste: 
(If so, pI. indicate ....................... ..................................................................... ) 

16. Estimated energy consumption and fuel consumption per month: 

(i) Estimated energy consumption per month 
(a) General lighting in the facility 
(b) Incinerator 
(c) Autolcave/microwave 
(d) Shredder 
(e) ETP 
(f) Any other 

(ii) Estimated fuel consumption: 

(a) Diesel consumption : ............ in KI per month 
(b) No. of hours of operation of DG Set 
(c) No. of hours of incineration 

17. Whether the proponent obtained necessary approvals from the concerned 
departments as required Yes 0 No 0 

(i) If yes, attach details 

18. Whether the proponent obtained EC as per EIA 2006 and the amendments made 
thereof Yes 0 No 0 

(i) If yes, attach a copy of the EC obtained from the concerned 

19. Whether the proposal recommended for issuing consent to establish 

Yes 0 No 0 

(Signature of the official verified with date) 
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Annexure - V 
Check List for Performance Evaluation of the 

Common Bio-medical Waste Treatment and Disposal Facility (CBWTF) 

S.No. Details Particulars 
01. Name of CBWTF with 

contact details 

02. Date of visit . . 
03. Location details of the a) Near to Residential area: 

CBWTF :Yes 0 No 0 

b) In/near Sensitive area: Yes 0 NOD 
c) In Industrial area Yes 0 No n 

d) Is there a buffer zone of 500 m: 
Yes u No u 
Indicat@ @xact distanc@: in KM 

e) Is it as a part of TSDF: Yes 0 No 0 

If so, distance of TSDF from the neare'st 
CBWTF: ...... KM .. 

f) Is the facility proposed in Metropolitan city: 
Yes 0 No 0 

(i) Name of the City: ........................... 
(ii)Population of the City (as per latest 
census) : .. .. ..... ... .... 

g) Is the facility proposed in Hilly area 
: Yes 0 No 0 

(i) Name of the Town/City: ........................... 
04 Month / year of Establishment MonthjYear 

establishment and the 
Consents status 

05. CBWTF set up by 

06. CBWTF operated by 

07. Total number of No. of HCFs 
healthcare facilities and No. of Beds 
beds covered (as on No. of HCFs and beds upto 75 KM radius: 
date of visit) 

08. Total BMW Treatment Incineration 
Capacity of CBWTF (in Autoclave 
kg / day) Any other treatment and disposal: 
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S.No. Details I Particulars 
09. Consents and Authorization details: 

Consent under Water oApplied for u Not Applied for u Possess Valid 
9.1 (Prevention and Control Consent 0 Not renewed o No 

of Pollution) Act, 1974 consent 
If obtained: Consent is valid upto ... ........... .... . and 

issued by ................................. .. SPCB/PCC vide letter 

dated ............... ... 

Consent under Air oApplied for o Not Applied for o Possess Valid 
9.2 (Prevention and Control Consent o Not renewed o No consent 

of Pollution) Act, 1981 If obtained: Consent is valid upto ................... and 
issued by .................................. .5PCB/PCC vide letter 
dated ........ ................ 

9.3 Environmental oApplied for 0 Not applied u 
Clearance ( EC) Obtained 0 Not obtained 

If obtained: EC issued by SEIAA or MoEF& CC vide 
letter dated ........................ 

Authorization under o Applied for o Not Applied for o Possess Valid 
9.4 BMW Rules, 1998 Authorisation 0 Not 

renewed 0 No Authorisation 
If obtained: Authorisation is valid upto ................... 

and issued by ............................ ... ... .5PCB/PCC vide 
letter dated .......................... .... 

10. Investment in setting up 
the CBWTF 

11. Area of plot size for 
CBWTF (Sq. ft.) 

12 Annual Report Submitted before due date: :Yes 0 No 0 

submission If yes, provide details of waste collected, received 
for the year ............. and treated & disposed of: , ................................... 

12. Coverage area of Coverage area upto 75 km radius: 
CBWTF (radius in KM Yes 0 No 0 

covered) 

13. Name of Districts/Cities (PI. indicate Districts or places 
/ places being covered covered: ... ................................................................ ...... .. 

.. ..... ................. .. ............................... ... .............. ... .. ....... .... ) 
W.r.to the CBWTF 
(i) Farthest HCF located at : ...................... ...... KM 
(ii) Nearest HCF located at : ........ ............ ...... .... KM. 
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S.No. Details Particulars 
14. Daily operation (i) Collection: ... AM to .... PM. 

schedule (timings) (ii) Incineration: .... AM to .... PM 

(i ii) Whether waste from member HCFs collected 

in holidays: D Yes D No 

15. Cost charged to the (i) Charges in Rs .......... .... .. .................... 
healthcare facilities (ii) Is the cost to be levied suggested by: 

.......... ...... .. ... ..... ................ ......... Organisation 

16. Total quantity of bio-medical waste treated: kg/day (avg.) 
16.1 Incinerable ............. % 

16.2 Autoclaving ....... .. .... % 

16.3 Others (please specify ... ...... .... % 
waste type-wise) 

17. Staff involvement in CBWTF operation (number of persons): 

17.1 Managerial / 
Administration 

17.2 Equipment operations 

17.3 Transportation of BMW No. of Drivers: No. of Helpers: 

17.4 Sanitation and others 

17.5 Total persons excluding 

managers 

18.0 Collection and Transportation of bio-medical waste from member HCFs : 
18.1 No. of Vehicles used for (i) Four Wheelers: .... ... Nos and Vehicle 

collection of waste from Numbers: ........... ..... ... ..... .......... ...... ...... ....... ... 

member HCFs (ii) Two Wheelers : ......... Nos and Vehicle 

Numbers: .. ........ .. .. .. ........ ........... .. ...... .. ....... .. ... .. .. .. 

18.2 Vehicles are labeled as 0 Satisfactory D No satisfactory 
per BMWM Rules, 2016 

18.3 Vehicles used are as per 0 Satisfactory u No satisfactory 
CPCB Guidelines 

18.4 Vehicles attached with 0 Satisfactory D No satisfactory 
the GPS provision as per 

BMWM Rules 2016 

18.5 Whether waste D Yes D No 
collected from member 

HCFs adopted Bar 

coding system? 
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S.No. Details Particulars 
19.0 Temporary untreated 0 Satisfactory o No satisfactory 

waste storage area 
20.0 Mode of conveyance of 0 Closed Trolley/Pull cart with bio-hazard symbol 

bio-medical waste from 0 No Closed Trolley/Pull cart 
untreated waste storage 0 Others like ......... 
area to the treatment 
equipment within the 
CBWTF 

21.0 Treatment equi~ment installed at CBWTDF 
21.1 Incinerator/plasma (i) No. of Incinerators including standby: 

pyrolysis capacity and (ii) Inci neration capacity: ............. kg /hr 
make ........... Kg/day. 

21.2 Daily Operation ... ... , .......... .. AM to ., ..... ... PM (or) 
schedule of the ...... ... .. .. .. ...... PM to .............. AM 
incinerator /plasma Whether bio-medical waste collected from 
pyrolysis (timings) member HCFs is treated during holidays: 

Yes n No n 
21.3 Consumption of s. Type of Fuel Consumption Bill numbers of 

auxiliary fuels 
No Quantity in liters purchase of fuel 

per day 

a) 
b) 

21.4 Stack attached with the (i) Stack Diameter: m 
inci nerator /plasma (ii) Stack Height m above Ground Level 
pyrolysis 

21.5 Monitoring 
.. 

Platform Porthole 0 access to the platform provIsion 0 0 

attached with the stack (Steps/Monkey Ladder/any other .. .. .. ........... .. ) 
21.6 Is stack monitoring DYes uNo 

provision satisfactory 
and as per CPCB 
guidelines 

21.7 air pollution control (i) Quenching DYes 0 No 
systems attached with (ii) Venturi scrubber DYes 0 No 
the i nci nerator /plasma (i i i) Droplet separator DYes 0 No 
pyrolysis (iv) Mist eliminator DYes 0 No 

(v) Filters DYes 0 No 
(vi) Lime and Activated Carbon injection: 

DYes 0 No 
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S.No. Details 

21.8 Waste feeding 
mechanism 

21.9 Is PLC and automatic 
recording system (for 
recording operating 
parameters of the 
incinerator) attached 
with the 
incinerator/plasma 
pyrolysis 

21.10 Operational conditions 
of the 
Incineration/plasma 
pyrolysis as observed 
during the visit 

21.11 Is continuous on-line 
monitoring system/Flue 
gas analyser attached 
with the 
i nci nerator /plasma 
pyrolysis for flue gas 
analysis ( i.e 
CO, O2 and COz) 

21.12 Emergency and Fire 
safety measures 
adopted within the 
facility is adequate 

21.13 Log book for 
incinerator/ plasma 
pyrolysis is maintained 
and satisfactory 

I I I 

Particulars 
(vii) ID Fan 0 Yes 0 No 
(viii) Any other (PI. indicate) 
(i) Manual feeding : 0 Yes 0 No 
(ii) PLC based Automatic feeding : 0 Yes 0 No 
(i) PLC synchronized with waste feeding 

mechanism & in working condition: 
DYes 0 No 

(I) PLC synchronized and recording system 
attached with incinerator and in working 
condition: 
DYes o No 

(i) Whether burners in working condition: 
DYes 0 No 

(ii) Temperature maintained in Primary Chamber 
(range) : .................. 0 C 

(iii) Temperature maintained in Secondary 
Chamber (range): ............... o C 

(iv) Negative draft in Primacy Chamber 
................ mm of water column 

(v) Pressure drop in the Venturi: ...... mm of 
water column 

(i) Is continuous online monitoring system (COMS) 
attached with incinerator: 
DYes 0 No 

(ii) Observed values of flue gas parameters: 
CO2:: % ;02: ......... % and CO: ......... % 

(iii) Observed Combustion Efficiency: ............... % 

(iv) Observed values of stack emissions as per 
COMS .......................... . 

Is Emergency stack attached with the incinerator: 
DYes 0 No 
Whether fire safety measures adopted (Fire 
Extinguishers, Sand buckets etc.): 0 Yes 0 No 

Log Book Maintained: 0 Yes 0 No 
Log Book Maintained is satisfactory 

DYes 0 No 
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-
S.No. Details Particulars 

21.14 Details of heat recovery DYes D No 
system installed with 
incinerator/plasma 
pyrolysis 

22.0 Capacity of autoclave Autoclave of capacity ........ kg/cycle and make 
and-- make ...................... installed. 

22.1 Operating conditions of Operating parameters observed: 
autoclave/microwave as (i) Temperature in °c 
observed during the (i i) Pressure in psi 
visit (iii) Residence time: in minutes 

22.2 Provision made for the Trolley for waste feeding: D Yes D No 
autoclave /micorwave Graphic or computer recording device attached: 

DYes D No 
22.3 Spore test or strip test u Yes u No 

conducted regularly and PI. indicate frequency of Strip test conducted: 
records maintained every batch /once in a week /quarterly /yearly 

PI. indicate frequency of Spore test conducted: 
every batch /once in a week /quarterly /yearly 

22.4 Performance of D Satisfactory D Not satisfactory 
autoclave by spore 
testing or routine test 

22.5 Log book maintained Log Book Maintained: DYes D No 
for autoclave is Log Book Maintained is satisfactory 
satisfactory DYes D No 

23.0 Capacity of shredder ..... kg/hr. Self-designed & got fabricated locally. 
and make 

24.0 Details of sharp pit / (i) Sharp Pit provided : 0 Yes DNo 
Encapsulation facility (ii) Is it as per CPCB guideline : 0 Yes DNo 

(iii) Records maintained : 0 Yes DNo 
(iv) Total quantity of waste sharps stored: 
(v) Total quantity of waste sharps treated and 

disposed: 
25.0 Water Balance 

25.1 Source and quantity of Water consumption source: ... .. ............... 
water intake per day Water is drawn at ..... KLD approximately. 
(cu .m / day) Is magnetic water flow meter attached to the water 

source/water storage tank: 0 Yes DNo 
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S.No. Details Particulars 
Magnetic water flow meter readings as per record 
(for last month): 
1 5t Day of Month 

Last day of month 
Magnetic Flow meter as observed during the visit: 

s. Month Magnetic flow meter reading 
No Initial Final 

(1 Previous month 
.... ...... ............... 

(2) On the date of 
visit ........ ...... 

If water requirement is met from outside through 
tankers, pI. provide No. of Tankers procured in a 
previous six months: 

Total quantity of water consumed during the 
previous six months ....... in I(LD 

25.2 Break up of water usage Scrubber - KL/hr or KLD 
(such as washing, Washing - KLD 
scrubbing etc.) Disinfections - KLD 

Gardening - KLD 
Domestic - KLD 

26.0 Total wastewater About ............. KLD generated 
effluent generated per Quantity of treated water reused/recycled in %: 

dal Any other mode of disposal: ----
27. Effluent treatment plant details 

27.1 ETP Capacity ................ ...... KL/Cycle 

27.2 Flow Chart of ETP ETP comprising of: 
.................... ..... ......... ... ...... ...... ....... ....... Unit operations 

27.3 Intake and Discharge of (i) Magnetic Flow measuring device provided at 
ETP the outlet of ETP: DYes D No 

(i i) Energy meter attached to the ETP: 
DYes D No 

(iii) Energy consumed over a period of one 
month: = ... .. ............ .... Units 

(iv) pH meter attached at the outlet of ETP: 
DYes D No 
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S.No. Details Particulars 

27.4 Final mode of disposal (i) Is treated wastewater complying with the 
of treated water discharge norms 

DYes o No 
(ii) Is Treated water is reused in the scrubber: 

DYes o No 
(i i) Is Treated water is reused for gardening: 

DYes o No 
(i ii) Is Treated water is discharged in drain: 

DYes o No 
(iv) Is Treated water is discharged in open area: 

DYes o No 
28. Status of infrastructure provided (PI. indicate 'Ves / No' whichever is 

applicable) 
28.1 Separate treatment DYes o No 

equipment room 
28.2 Main waste storage DYes o No 

room 
28.3 Treated waste storage DYes DNa 

room 

28.4 Administrative room DYes DNa 
28.5 Generator set DYes DNa 

(i) Capacity 
(i i) Is Stack attached DYes o No 

as per DG Set 
norms 

(iii) Is Acoustic DYes o No 
enclosure provided 
as per DG Set 
norms 

(iv) Is DG Set DYes o No 
complying to the 
emissions norms If so, pI. indicate latest monitoring results: 
and noise level ...... ....... ....... ... .... ... ... .... .... ..... ..... ... ... .... .... ... .... 

norms 

28.6 Site security (high walls, High walls on all four sides :0 Yes DNa 

fencing, guarded gates Fencing on all the sides : 0 Yes o No 
Guarded Gates : DYes o No 

etc.) Any other observation pi indicate: .. .. .. .. .. ...... ....... 
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S.No. Details Particulars 
28.7 Parking facility DYes o No 

28.8 Sign board DYes o No -
28.9 Green belt DYes o No 

28.10 Washing room DYes o No 

28.11 First aid box DYes o No 

28.12 Lighting arrangements D Yes o No 
in the facility 

28.13 Odour problem DYes o No 
remedial measures 

28.14 Fire fighting and DYes o No 
emergency facilities 

28.15 Measures for control of DYes o No 
Rests / insects etc. 

28.16 Protective gear for DYes o No 
waste handlers 

28.17 Telephone facility DYes o No 

28.18 Provision of washing, DYes o No 
toilets and safe place 
for eating for the 
workers 

28.19 File alarm system DYes o No 
provided in the facility 

29. Record maintenance and record keeping details (PI. indicate 'Yes I No' 
whichever is applicable) 

29.1 Waste Movement DYes o No 
/Manifest record 

29.2 Log book for treatment DYes o No 
equipment 

29.3 Site records DYes o No 

29.4 Incineration ash DYes o No 
generation and final 
disposal records 

29.5 Treated plastic waste DYes o No 
generation and its sale 
to the registered 
recycler 

29.6 Syringes treated and its DYes o No 
final disposal record 
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S.No. Details Particulars 
29.7 Workers health status DYes o No 

records 

29.8 Workers immunization DYes o No 
records 

29.9 Medical and para- DYes o No 
medical workers 
training records 

29.10 Whether records DYes o No 

maintained with regard 
to the accidents ( such 
as fire, spills and injury 
and measures taken) 

30. Collection and transportation status (Yes I No)* 
30.1 Whether waste DYes o No 

collected in a container 
of similar colour with 
label as per the Rules? 

30.2 Whether the person DYes o No 
who collects BMW 
maintain a register with 
him / her? 

30.3 Has due attention have DYes o No 
been given in vehicles 
to prevent spillage / 
pilferage/ loading / 
unloading etc.? 

30.4 Is the vehicle labeled DYes o No 
with the symbol and 
display the name, 
address, telephone 
number etc.? 

30.5 Does the CBWTF DYes o No 
operator use satellite (If yes, give details .. ..... ..... ...................... .. .. ...... ....... ..... ) 
station to store the 
waste? 

30.6 The CBWTF operator DYes o No 
collects waste daily or 
alternate day including 
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S.No. Details Particulars 

holidays? 
30.7 Whether waste 0 Yes o No 

treatment criterion of 
48 hours is complied? 

31. Disposal of treated waste: 
31.1 Plastic waste after Plastic waste Sold to: Mis. .. ...... ... ... ... ... .. ..... . and 

treatment approved by ........................... .. ..... ...... .. .... ... SPCB/PCC 
31.2 Treated sharps Treated syringes disposal 

by: ... ... ........ .. ....... .. ... ... ................................... or through 
M/s ............. , ..... .... , .. , .. .............. and approved by 
.. .. .... .. ....... , ......... ... , .. , ... ............ SPCB/PCC 

31.3 Incineration ash Incineration ash disposal by: 
Disposal in Sanitary Landfill:o Yes o No 
Disposal through TSDF:o Yes o No 
Any other mode : .. .. .. ........ ..... ...... ........... .. ... .... 

31.4 Other treated solid 
wastes 

31.5 Oil & grease 
31.6 Treated wastewater 

32. Frequency of (i) Reported monitoring frequency: 
incinerator I autoclave I (i i) Stack monitoring: Quarterly :0 Yes 0 

microwave I hydroclave No 
I ETP discharge effluent (iii) Waste water : Monthly/Quarterly!Yearly 
testing and name of the (iv) Incineration ash : Monthly/Quarterly!Yearly 
laboratory (specify (v) Name of the Laboratory conducted test: 
approved or not under .... ....... .. ...... ....... ....... .... 

E(P) Act, 1986 or NABL (vi) Is the Laboratory approved under E (P) Act, 
Accredited Lab.). Give 1986/. ..... SPCB/PCCI NABL::o Yes o No 
details of compliance I (vii) Copies of the analysis reports of treated 
non-compliance) effluent, incinerated ash, stack monitoring as 

(An nexu res .......................... ) 
Frequency of site (i) No. of times in a year inspected by the 

32.1 inspection by SPCB/PCe: ...................... 

SPCBs/PCCs/CPCB/any (i i) No. of times in a year inspected by the CPCB 
other agencies . .... .. .. . ... . .. ... . .. . .. , ..... , 
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S.No. Details _ 1 [ Particulars -- -
33. Monitoring Results: 

33.1 Incinerator stack 
P~r~meter PM HCI NOx Hg & Dioxins C.E. 

emission (parameters com- and 
pounds Furans 

stipulated in the Rules, Date 

temperature attainment LIMIT 50 50 400 0.05 0.1 ng 99.00% 

in the chambers, TEQ per 
Nm' 

residence time in the Date of monitoring: 
secondary chamber etc.) Note: All values are in mg/Nml, except CE 

33.2 Whether Stack emission D Yes o No 
norms are complied 
with by the CBWTF 

33.3 Incineration ash Characteristics as per Schedule -II of HOW (M& 
characteristics TM) RLiles,2016 (Annexure-----) 

Is it hazardous waste as per HOWM&TM Rules, 
2016: 0 Yes oNo 

33.4 ETP inlet/outlet : All values are in mg/I except pH 

characteristics 
Parameter pH T55 COD BOD O&G 

ETP Inlet Result 

ETP Outlet 
Result 

33.5 Whether liquid effluent o Yes o No 
discharge norms are 
complying by the 
CBWTF 

33.6 Whether CBWTF is : o Yes o No 
submitting the annual If Yes, annual report submitted vide letter 
report within the due No ...................... .. .. dated .. ............. .. ... ......... ...... 
date for the preceding 
year 

34. Any other relevant (pI. enclose as annexure) 
observations 

35. Name of the officials 
with designation 
inspected /monitored 
the CBWTF and the 
signature 
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Annexure-VI 

STATIONARY SOURCE EMISSION MONITORING 

MODIFICATIONS TO BE MADE TO SAMPLING PLATFORM AND SAMPLING PORT HOLE 

Merging 
Duct ", 

Note Alternatively. sate .llccess to monitoring platform 
lTIay tlfl prnvidp.d wilt' SAPHO",IH 5m..rrflJdinu~r,.wll slRrrr.HsH 
anangement 

Number of Port Holes, Mi"lfnurn two numbers of Poll Holes 
al 90 apart frorn each other at a hotlzontal plane 

Location of Por't Hole& ; MJI\II~IUrH 8 tln\fiS of Internal 
Diameters of Stack downstream (upward direction ot stackj 
from any ducl confluence bends and tapering 8. mlnln1Um 2 
times ot Internal Diameters af Stack IJp5tream (downward 

direction of stack) from stack eXit 

Location of Sampling Platform, I) r""t "psl,e8m (downward 
direction of staCK) from tl,e PorI HOle as determined above 

Port Hore Ftange : If the Internal diameter of the flange IS 4 
o1Ch Of n'(Qfe 'h~Y't tht".U0 (5 no n@G'd to cl1mnge If It is le!o~ thliln 
4 Inch Ihan II hilS to be replaC~d with .01 Inch flange The nange 
&hot.Jld not prOlrude Qui mor!! tt'iiln H i"~h!!l1 ,'10m lIu! aute, wali 
ot the stack lit shall be kept as less as poss.ble) 

Sampling Platform Modification , A seml-elreul", exl .. "'m)l1 
at the exi$\lng platform (width e.lenr.linq O"\WClnj by () 10'" 
from outSide wall of the slack and covering al ieaSI one lhrrd of 
the Circumference) (nay be prOVided for access to both the 
Port Iioies ThiS area can be extended from the ex,sting 
Platform a:1d If deemed n&ceso;ar, for safety of the personnel 
a counter extellslon IP opposite dIreclion may also be 
prov,ded The extended Platform shall be strengthened wilh 
reqlllsite support from Ihe stack 

t 
Height 
5 Feet 

t 
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Rt:'IJI'>eLi Gu ulOI11eS fOI COfY'fl!O'1 Blu II'lOJ cdllNd'>te fl t'dlrql::'l It Fell! til::''> 

First Port Hole 

1 

Existing 

Platform 

(if any) 

' L' Piece 

Platform Extension 

Second Port Hole 

Sampling PlatfOrm Modification' Extension 

Hole 

Fixing of 'L' Pieces on the stack wall : Two L' shaped 
pieces are to be fixed on the slack wall for mounllng the Mono­
Rail & Chain (part of the Sampling Kit for mOl/ement of 
sampling Train in & out Ihrough the Sampling Part Hole) The 
L' pieces shall be made of approximately 6 mm thick 

galvanized iron to have 5 cm long arms One arm of the L' 
piece shall be welded on the stack wall and another arm shall 
have a hole of 14 mm diameter near the open end, Both the 'L' 
Pieces shall be welded on the Slack wall at specified distances 
(as shown in the diagram on the next page) from the centre of 
Sampling PM Hole (in CI vertical axis 011 11'le Sta(:k Wall) 
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Revised Guidelines for Common Bio-medical Waste Treatment Facilities 

I 
J 

'I..' Ploce 
Scm x Scm 

J 

'I,,' PIKa 
a em xS em 

J 

Sampling Port 

J 

18em 

1 
32 em 

1 

Fixing of 'L' Piec •• on the Steck Wall 

267



Revised Guidelines for Common Bio-medical Waste Treatment Facilities 
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Pranshu Singh 

From: 

Sent: 
To: 

Pranshu Singh <pranshu.singh@hammurabisolomon.com > 

22 April 2024 18:49 
'hs -chd@nic.in'; 'dc-chd@nic.in ' 

) 23 

Cc: 'Anil Tiwari'; 'Akshata Sharma'; 'upamanyu.ganguly@hammurabisolomon.com ' 

Subject: 
Attachments: 

Sir/ Ma 'am, 

Lalit Gupta vs Union Terrirtoy of Chandigarh and Ors-OA 670j2023 -Proof of Service 

Lalit Gupta Vs. UT of Chandigarh & Ors (NGT) - Reply Affidavit -Resp No 3.pdf 

We are Counsel for the Respondent No. 3/Project Proponent in the captioned matter. Please find attached the 

scanned copy of the Reply Affidavit filed on behalf of Respondent No. 3/Project Proponent before the Hon'ble 

Nat ional Green Tribunal, Principal Bench, New Delhi in the matter of "Lalit Gupta vs Union Territory of Chandigarh 
and Ors.[OA 670/2023]" . 

Please treat the some as service to your good self for the above captioned matter. 

With best regards, 

Pranshu Singh I Senior Associate Designate 
Hammurabi & Solomon Partners 

Mobile: +91 7004264028 

pra nshu .si ngh@hamm urabiso lomon.com " r· ;.. ~ - , F R ~) 

Follow us @ Linkedln & Facebook 

www.hammurabisolomon.com 

past awards, recognitions, rankings & listings by: 

IImI uu ft asIaIaw ® INDIA BUSI NESS =.. BW Forbes '{ m rr W w.2u~' LAW fOURNAL ....... ---' 

Disclaimer: 

Click here for full list of awards & recognitions 
Our offices: New Delhi I Gurugram 

I Mumbai I Bengaluru I Patna I Ranchi I Ahmedabad I Hyderabad I Chennai 

Th is e-mail is intended for the addresses shown. This e-mail contains information that is confidential and 

protected fro m disc losure. Any rev iew, dissemination or use of this transmission or its contents by person s 

or unauthorized employees of the intended organizat ions is str ict ly prohibited . The contents of thi s e­

mail do not necessa rily represent th e views or poli cies of Hammurabi & So lomon Partners or its 
employees. 

269



I 

IIIWOlU: 'I'Im NATIONAL WHWN 'J'IWItJNAL 
JlIUN( 'II'AL IJII:NCII, NIf, W J)ICLIII 

OIOGIANI. AI'PLlCATlON NO, (.7(1 OF 2023 
I "'"11: 11i\ '/''/'I I: H Oil ; 

I.A 1.1'1' (It WI''' .. ,APPI ,IC 'ANT 
VI \I( SIJS 

I IN ION 'I'1 ;RIO'l'Ol{ Y (W CIIANDIOARII ' ()'I'III ~ I(S , , ,/{ HS I'ON DI!NTS 

V I I 'I' M 
I/ W '. Ailiulle Envll'o 'lIl'o 'OIIi/1I1I1Y I'l'i vIII LlII1II 'd, IIhovo IIIIIlI 'eI H Hpolldonl No, , 111 Iltc ubovl.: 
""11kI' do II 'I' h IIPllolnl 1111c1 1"lIIllIllAMMlJHAli1 (' SOLOMON, 'i'l II«)U(II I SIIWI !'i'A 13IIAIrI'l , 
SIIAN'I'ANLJ MAI.IK, ANI I. 'I'IWAHI, HOIiIT JOLLY, S, AKSIIA'i'A. PI<A NSII J 
SINGll,lJl'AMANYlJ (AN ' lil ,Y Aclvo 'liloS 10 IIPP'fll', II I IIlIellond (ill' 111 01"8 In IhollhOV\l nlilll\lr 
IIIllI In '(H Id" ' l / pI'O~cc lIll.l ilild d ,~ lid III Sill II , 01' wilh lilly d 'I'C' {JI' onle/'s PIIS9 d Iii ' I' '111/ 111'1'(:1118 
IIH I/Ol' Ulh 'I' pl'O' '(: IIlIl ~ IIl'islll Ih'l' fW 1l1 IIlId IIINO III pl'O~ 'cdi llgs (ill' I'\lvl 'W ol'jlldgIlICIlI/Ol'dl.: l' and 
lor 1l!IIV '1 0 IPI '1111 0 SliPI' '1liU '0111'1 II lid 10 Oblllill I'CIUI'Il Ol'IIIIY do '11111 \) 1118 nle(/ 111(:1'1.:111, ()I' I'l!cl.:lve li lly 
111011 )' wllicll 11111 h\: pn IIhl' 10 III ' II ~ , 

IIW\: hl:l'ci> IIl1l1oril' It 1 III/I II '/11011 I1IY/O"I' bdlllll' 10 I.:IIICl' InlO II C(l llIPI'Ollllsc ill Ille ubovc mallcI', 10 
exeCli1 'on d 'cre '/ol'del' therei" 10 IIppenl ('rolllllllY (l!.:cl'cc!ol'cI 'f' IltuI'cln lind 10 uppclI l to tlCI 10 pkad 
ill Nllcil Ippelll ill 1111 PI' '1"1'1' 'd by 1111)' Ol lt 'I' pUl'ly I'rolll lilly de l'ee/ollluI' lltel'ei ll, And IIWe undcI'si l iled 
10 hcr 'b Igl'" 1101 In Itold lit , oelvo Olc Of' his , lIbslillll t: f'csponslble (or Ihe result of the suid Cllse, The 

fcc st:lIl(; I is oll ly for tlt L: ab vc cost: lind oi>ovl! COliI'I for \I period of Thf'(;e yell l's only, IIWc agree Ihal 
Oil' lit\: f'c is ,mid, IIWe will 1101 be cll l illed fof' Iht: refllnd Of IIH: Slime ill allY cose, 
IIWe flirt her ogre' Iltnl if IIWe fni llO I II)' lite r 'cs ugrccd upon or 10 give due illSII'ucl lons al all sluges/hc 
Ihe i: 1If" nl lit crl 10 rei ire fromlhe e llS IIl1d recover 1I1111111ounis cllIC 10 Itim/lhem lIlIcI relain all my-

I ') I 

our 1I101lie. /111 IIch clll es nrc pni I. For AI II a nCfE . vlrocare ~) U/l 
Exc IlIeci bill ' liS Ih is IJ dllyof II I \ , 2024 III New Delhi , /'-"l--.A r ( , 

Authorl£rd SICJniltory 
igllulurc(s) 

' xc 11 111111 nrc pCI' nllil kl lOl 11 10 me und he/hnsliitey hnvc sigllcd before us snlisfi cd as 10 iclenlity of 
cXCClIlH1I i gn l1 ll1rc/~ , 

(Where Ihe e~11:1I 1 S fl f'e ill ileru lc, blind r unllcquainled wilh lite IUlIguagc ofVak!l latnama) crlified, 
Illal Ihe c nici ~ \ erc expl illed 10 Ihe excculIIlIVS in III)' presellce in 'nglish/ llincli language known to 

, ~ ~ 
him/lhell1 wi ) , r/~ pe ' Iy 10 under Wndlhe same and has/havc signed in Ihe prcscncc~ 

A"'W ' ;~L~ "l !~i",{;" I1\""\ ~ . 
Iiwr~ £JHARTI. I IA ALlK , AN IL "' IWARI, ROIIiT J0Ct i-, , AKSHATA, 

Advocale for Re pondent No, 3 

\ ) 2 
~11 L '/ 

Address for ervice 

(SHWETA UIIAIlTl, ADVO ATES) 
I-IAMMURAOI & OLOMON PARTN ERS 

ADVO ATES r- R Ti lE RE PONDENT NO, 3 
405 & 405A, Rectanglc One, 4th r-Ioor, 

akel Dislrict Centrc, aket, New Delhi- II 00 17 
Tel. : +91 II 4 J 55 1825, 4155 0586 

\h wcla . bhal'li .f!lilltll muraiJi \o lolll l III ,CI Ifl1 
anil ,liwal'i ·(~ hafl1m urah i \( ,I, lInon,com 
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